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LOK SABHA
Thuraday, 3rd April, 1938

The Lok Sabha met st Eleven of the
Clock

[Mn. Sexaxzn in the Chair.]
ORAL ANSWERS TO QUESTIONS

Exhibition of Government Stores

+
1424 [ Sbrl Subodh Hansda:
| Bhri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

{(a) whether the permanent exhibi-
tion of Government Steres required
by various Government Departments
hubeenutnpuremddby
the Stores Committee appointed by
the Government of Indla;

(b) if so0, the main articles that will
be exhibited in the Store; and

(¢) whether the sample rooms in
Delhi, Calcutta and Bombay have been
completely closed down?

The Minister of Industry (Shri
Manubhai Shah): () to (c). The
sample rooms in Delhi, Calcutta and
Bombay have been completely closed
down. It is proposed to set up a per-
manent exhibition of samples of stores
required by Government Departments.
Armengements in this regard are in
progress.

Bhri Subodh Hansda: May I know
- whether Government have estimated
the cost of setting up the Govern-
ment Store?
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Shri Manobhai Shah: The costs are
being worked out in details as it is a
permanent exhibition of a sery big
size.

Shri Subodh Hansda: May I know
where this Store will be located?

Shri Manwbhal Shah: In Mathura
Road, covering about 48,000 sq. ft.

Shri 8, C. Samanta: May I know
whether Government will move in the

countries—that is, there are govern-
ment stores in every city in
countries?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shaskrl):
Fristly, we have enorrwus space and
sheds lying idle in the old Exhibition

as well as structure also; it may not
be necessary to construct buildings.
Besides that, Delhi is the central place
which is visited almost by all—I mean
industrialists of this country as well
as those who come (rom abroad. In
these circumstances, Dclhi would be
quite a suitable place for this purposes.



So3s  Oral Annoens S APKIL 1088 Oval Awswre 8096

-Yorn T8 WY W7 T W 57 e far

% g -

. {ms,c.m-. w o
14%. { Sbri Bhakt Darshan: & myank ¢ .

Wmihes::n.:t. of C ' ad & wer oy oft vy f feemm
er ommerce Lo

Industry be pleased to state: g war gt § oY ag S & o

(a) whether it is a fact that new
silk yarn has recently been discovered
from cocoons found on berry (xiszi-
phus) trees;

(b) if so, where it has been experi-
mented; and

{c} how it compares in tenacity and
elasticity with other silk yern in use?

The Minister of Industry (Shrl
Manubbal Shah): (a) Yes, Bir.

. (b) In lower zones of the southern
region of Jammu and Kashmir State,

(c) According to the preliminary
investigations made by the Govern-
ment of Jarnmu and Kashmir, the yarn
produced from ziziphus tusser cocoons
is superior to tusser yarn produced
elsewhere in the country, in tenmcity
and elasticity.

Shri 8. C. Samanta: May I know
how far the Kashmir Government has
moved in the matter?

Shri Manubhal Shah: One of their
Directors of Industries, Mr. Beg, was
sent out and he has studied this. And
since he returned he has found this
new type of silk and experiments are
going on.

Shri B. C. Samanta: May I know
whether these berry (ziziphus) trees
can be found in any other place in
India?

Shri Manubhal Shah: So far they
have been found in Kashmir. From
the botanical description it requires a
cold climate and thick jungles. So
perhaps Jammu and Kashmir seems
to be the appropriate place to begin
with. Maybe some other dense and
cold areas may also have such trees.
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Shri Hem Barua: How does this new
variety of silk compare in point of
durability and fibre with the muge
varicty of silk of Assam that is obtain-
ed from the mulberry trees?

Shri Manubhal Shah: As I indicated
in the main answer, this seems to be
better in tenacity and clasticity, and
therefore the durability should be more
than either mulberry or non-multerry
silk or tussar silk.

All Parties Delegation from Nepal

*1426, Shri Gajendra Prasad Sinha:
Will the Prime Minister be pleased
to state whether an all parties delega-
tion from Nepal came to India at the
invitation of the Government of
India?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menen):
Yes, Sir. A delegation of 18 represent-
ing various political and social organi-
sations visited India at our invitation
and toured the country from the 28th
of December 1957 to 17th of January,
1958.

Shri Gajendra Prasad Sinha: Was
it a goodwill mission, or were any
specific matlers discussed here?

Shrimati Lakshmi Menon: No, Sir.
it was a cultural mission.

Shrl Goray: Did they submit any
report after their tour, either to this
Government or to their own Govern-
ment?

Shrimati Lakshmi Menon: I do not
know whether they submitted any re-
port to the Nepal Government. T do



not think it is necessary for them to
sabmit a report to our Government.

Shrl Goray: Did they express any
opinion?

Shrimati Lakshmi Menotn: They
must have expressed an opinion, but
we do not know.

Mr. Speaker: Whoever comes from
another country goes on talking.

Export Promotion Councll for
Engineering Goods

+
1421 J Shri Rameshwar Tantia:
" Shri Anirudh Sinha:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the Engineering Export
Promotion Council has submitted its
report sbout the market survey in
Egypt and Sudan:

(b) to which other countries this
Council hax sent delegations; and

(e) the result of Lheir visit?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) Besides Egypt and Sudan, the
Council have sent Delegations to
Burma, British East Africa, Ethiopia,
Aden, Afghanistan, Iran, Kuwait,
Bahrein, lraq, Syria, Lebanon, Jordan,
Ceylon, Singapore, Malaya, Thailand,
Cambodia, South Viet Nam, Philip-
pines and Hongkong.

(c) These reports containing market
surveys of the countries visited by the
Delegation, are widely circulated
amongst the manufacturers and ex-
porters of engineering goods. The
follow-up work which the Engineering
Export Promotion Council is doing on
the recommendation of these reports
and market surveys, is expected to re-
sult in increased exports to those
countries.

Bhri Rameshwar Tantla: May I know
Whether it is a fact that the Export
Promotion Council has suggested to
the manufacturers to establish sales
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offices in different countries; if so,
which are the countries?

Shri Kanungo: They did not speci-
fically mention that, In fact they said
that in sevecral couniries there are
restrictions and they should operate
through agents there.

Shrl Rameshwar Tantia: May I know
whether there have been complaints
received from foreign importers re-
garding the quality of our goods and,
if so, what steps have been taken for
the overall progressing of the quality
of the goods?

Shri Kanungo: There has not been
any significant complaint—there have
been stray complaints once or twice,
and the Export Promotion Council is
taking steps 1o see that this does not
oceur in future.

Shri Damani: May 1 know what are
the chie! items of engineering goods
exported and what is the value of the
exports made in 1958-57, 1957-58 and
the ¢stimate for this year?

Shri Kanunge: Sir, il will be a long
statement. If the hon. Member puts
a separate question I will give the in-
formation.

Shri Heda: May I know whether any
co-ordinated effort is being made for
the export of our engineering goods,
so that the standard of quality may
also be maintained, and the export may
g0 on increasing?

Shri Kanungo: Yes, of course; the
Export Promotion Council, the Devel-
opment Wing and the Government all
act in co-ordination.

Shri Gajendra Prasad Sinba: Is it
not a fact that there is a greater de-
mand for engineering goods in all these
countries which we are not able to
meet; if so, what are the reasons for
the same?

Shrl Kanungo: No, that is not cor-
rect; because, there we have to com-
pete with established manufacturers
of centuries-old standing.

Shri Tangamari: May I know wheth-
er as a vresult of this Marketing



Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
170 on the 14th Februmry, 1038 and
state:

(a) whether a firm decision has
since been taken to set up a plant for
the manufacture of machinery and
other equipment for coal industry with
the assistance of the Soviet experts;

(b) if so, the location of the plant;
and

{c) the estimated cost of this pro-
ject?

The Minister of Indusiry (Bhri
Mangbhali Shab): (a) and (b). Yes,
Bir. The plant will be located at Dur-
gapur in West Bengal.

(¢) The preliminary estimate of the
Soviet experts given in their 1957 re-
port was about Rs. 15 crores in the
early stages. The detailed project re-
port which is due to be received in
the middle of 1959 will give closer and
detailed estimates.

Shri Panigrahi: May I know wheth-
er any assessment has been made
with regard to our requirements of
the coal mining equipment so far as
the public and private sectors are
concerned?

Shri Manubhai Shah: During the
Second Plan the estimate of the re-
quirements of the private sector Is
Rs. 15 crores and that of the public
sector Rs. 32 crores.

Shri Panigrahi: May I know what
will be the capacity of this plant?
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Shri Masubha! Shab: It will by
about 30,000 tons annually when in
full production.

Shri T. B. Vittal Rao: May I know
what type of machinery this plant will
manufacture?

Shri Manubhai Shah: Coal cutters,
loaders, electric locomotives, winding
machines, pumps etc.

Shrl Tyagl: In view of the fact that
the manufacture of machinery for the
coal industry is very much akin to the
manufacture of earth-moving machine
ery like bull-dozers excavators ‘etc.
is any provision being made to manu-
facture these things also?

Shrl Manubhal S8hah: This matter
was rather closely examined. And
1 may say that the experts came to
the conclusion that for the present it is
better to confine it exclusively to
mining equipment. Later on, if we
find that there is surplus capacity,
that can certainly be used for heavy
earth-moving machinery.

Shri Hem Barua: May I know the
foreign exchange involved in import-
ing the scheduled equipment for the
coal industries and the machinery and
equipment that this plant is likely to
purchase and the extent to which that
is going to affect or improve our
foreign exchange position?

At the present moment, th
much of mechanisation in coal
mines. Our imports have varied from
Rs, 50 lakhs to Rs, 1 crore a year,
Now that we have to increase the
production in the Second and Third
Plans, a certain amount of mechanisa-
tion is unavoidable and that is why
30,000 tons per annum will be pro-
duced. And, it will save every year
at least Rs. 15 crores to Rs. 20 crores
of foreign exchange.

Shri Achar: May I know the reasons
why Durgapur was selected?

Shri Manubhai S8hah: The coal-
bearing area, the whole of Asansol

E3
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8hrl Manubhal Shah:
team went into all these considera-
tions and found that Durgapur as it
has developed now will be the proper
place for the reason that it is near
the coal-mining area, the steel area
and the iron ore area.

like shaft etc. required for the gold
mining industry will also be manu-
factured?

Shri Manubbal Shah: So far, no.
But, we are contemplating that other
big and heavy mining equipment may
be very well included. Not only this
but the Czech Foundry Forge would
also cover as much of mining machin-
ery as possible for all types of mines.

SBhri T. B. Vittal Rao: The hon
Minister said that the location was
finalised because of the fact that it is
near the coal mining area. Durgapur
in Bengal produces only 24 per

of the total production while Bibar is
producing 56 per cent and it has also
gt . . .

Shri T, B, Vittal Rao: And Bihar has
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Shri Tyagi: Has any account been
tuken of the Optical Glass plant al-
ready established in the Ordnance
Factory at Dehra Dun and is it the
intention of Government to establish
this bigger plant nearabout the same
factory and utilise the plant there?

Shri Manobhai Shah: The location
has not yet been decided upon. The
plant here is for the special glass—
optical and opthalmic—for all the
types of optical requirements. What
the Ordnance Facltory was generally
producing in negligible quantities was
some sort of opthalmic glass and not
so much optical glass. This factory
will produce both optical high grade
and opthalmic glass and it will co-
ordinate the total production in this
factory and other factories for the
requirements of the country.

E

Bhri V. P. Nayar: May I know w.
is the total production of optical
as compared to our general
ir it not a fact that the Bouth
Glass Factory has applied for

i
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sion to start a unit for the praduction
of optical gluts under the supervision
of some Czechoslovakian technicsl
experta?

Shri Manubhai Shah: The present
demand is only 5 to 7 tons per year.
We believe that with the development
of the instruments industry and the
different types of consumer goods in-
dustries requiring optical glass, the
demand normally will go up to 50
tons. However, the Russian plant will
begin with 10 tons of optical glass mnd
200 tons of opthalmic glass per year.
There were different proposals from
different paris of the country and as
we are going to establish this in the
public sector and we are going to do
that as 8 Government factory, no pri-
vale factory will be permitted, for the
present, to manofacture optical glass.

Documentary Fllm

*1430. Shri D. C. Sharma: Wil
the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No. 383 on the 22nd November, 1957
and state the progress made with re-
gard to the production of a documen-
tary fllm on the life and teachings
of Shri Rabindra Nath Tagore?

The Minister of Information and
Broadcasting (Dr. Keskar): As part
of the Tagore Centenary celebrations
and under the direction of the Cele-
brations Committee, it is proposed to
produce a documentary on Rabindra-
Nath Tagore. Questions of procedure
regarding the production of this docu-
mentary were discussed at the first
meeting of the Celebrations Commit-
tee under the Chairmanship of the
Vice-President. A Consultative Com-
mittee composed of eminent persons
connected with Tagore is proposed to
be constituted shortly. This Commit-
tee will help the producer in laying
down the general lines of the picture.

é

it is yet too early to say
about the progress of the work as



ary; or will the Government of India
do it>

Dr. Keskar: The Government of
India will select the producer in con-
sultation and in collaboration with the
Tagore Centenary Committee which is
composed of very eminent people both
in Government and in public life and
those connected with Tagore.
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Shri Prabhat Kar: May I koow
whether in deciding upon the producer
the Shanti Niketan will be consulted;
and whether all the papers in Shanti
Niketan will be at the disposal of the
producer?

Mr. Speaker: That is what the hon,
Minister said.

Dr. Keskar: It is obvious thal in
anything produced regarding Tagore,
the Shanti Niketan will be taken into
full collaboration. In fact, in the
Celebrations Committee formed by
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Government, most of the important
people like the Vice President and the
Chairman are represented.

Shri Prabhat Ear: May I know
whether all the papers will be at the
disposal of the producer?

Mr. Speaker: A documenlary cannot
be easily prepared without all the
papers and documents,

Shri D. C. Sharma: May I know if
the Consultative Committee has taken
final shape, or is it in the process of
formation?

Dr. Keskar: 1 said that the Consul-
tative Committee specially for the pur-
pose of this decumentary is in the pro-
cess of formation. There is the main
Celebrations Committee which will
help us in forming that committee.

Bhopal Capital Project

*1431. Shri V. C. Shukla: Will
the Minister of Planning be pleas-
ed to siate whether it has been
agreed 1o in principle that the cost
of Bhopal Capital Project will be
taken out of the total outlay for the
Madhya Pradesh Plan?

The Parlismentay Becretary to the
Minister of Labour and Employment
and Planning (Shri L, N, Mishra): The
Madhya Pradesh Government has
been asked to include the Bhopal
Capital Project in the State Plan.
The State Government has been
requested to send to the Plan-
ning Commission the project re-
port and estimates for the capital
project. Thesc have not yet been re-
ceived. For the time being, for ex-
penditure during 1958-59, a  sum of
Rs. 50 lakhs has been allowed in the
State Development Plan for 1858-58.

Shri V. C. Shukla: What are the
specific projects that are likely to be
affected by the diversion of funds to
build up a brand new capital for the
new Madhye Pradesh?

Shrl L. N. Mishra: It iz difficult to
say what specific projects will be
affected but most of these capital pro-
jects form part of the annual pisn.
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Contribution to Employces’
Provident Fund

*1432. Shri T. B. Vittal Rao: W
the Minister of Labour and
ment be pleased 1o refer to the
given to Starred Question No. 247
the 18th November, 1987 and state:
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(8) whether any decizion has since
been taken with regard to enhance-
ment of the rate of contribution to
Employees' Provident Fund from 8}
to 8} per cent; and

(b) if so, the nature of the decision?

the fact that any delay in finalising
it results in loss to the workers,
may I know when a decision on this
will be taken?

ag it is now applicable has not yet
been extended to all the industries
which could be covered under it. We
are taking steps quickly to apply it to
all the industries to which it could be
applied. We have to complete this
stage. We want to do it as early as
possible. T may say personally that
we are all in sympathy with the
demsnd and we are thinking of con-
sidering it for the purpose of accept-
ance as early as possible.

Shri T. B, Vittal Eao: The hon.
Minister hag stated that one of the
reasons is that it has to be extended
to all the industries that are not
covered. The total workers employed
in such industries are only 30,000 as
against 15 lakhs covered already. Bo,
may I know why it i{s being delayed

Shri Nanda: I do not accept this
figure given by the hon. Member. The
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Sumber remaining uncovered i quite
Nege.

Shri B. 8. Murihy: May I know
whether there are any managements
willing to accept the enhanced rate of
contribution and if so, what iz the
Government’s policy in this matter?

Bhri Nanda: We consulted the em-
ployers' representatives. They are very
reluctant to accept the higher rate.

Shri Tangamanl: May I know what
would be the extra amount which will
be contributed to the provident fund
trust if 625 per cent, is increased to
833 per cent. in such of those indus-
tries which are covered by the Act?

Shri Nanda: It is a matter of simple
arithmetic. The proportion will have
to be added. I will give the exact
figures to the hon. Member after re-
ferring to the statistics.

Bhri Tangamani: What will be the
contribution? If that amount comes
to the provident fund trust, that
amount can also be used for the
Second Plan.

Bhri Nanda: I accept that sugges-
Hon. It will be a useful addition to
the resources.

Shri Anthony Pillai: May I know
whether all the industries are incapa-
ble of paying thig extra amount or is
it that only some are not capable of
paying this amount?

Bhri Nanda: That is a very relevant
consideration.

Radio-activity

*1435. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased
to state the highest level of radio-
activity reported so far in the coun-
try?

The Deputy Minister of External
Affalry (Shrimati Lakshmi Menon):
The highest level of radio-activity was
observed at Delhl in April, 1857, This

and bring them up-to-date?

Shrimati Lakshmi Menon: There are
sampling stations at Bangalore, Bom-
bay, Calcutta, Delhi, Nagpur and
Ootacamand and Srinagar. Samples
of dust and rain water from these
areas are given to the alr monitoring
division for testing.

Shri Harish Chandra Miathur: May
I know if the gratitude of this country
has been conveyed to the Government
of the USSR for suspension of the
nuclear tests, particularly in view of
a resolution passed by this House?

Mr., Speaker: How does it arise out
of this question?

Shri Harish Chandra Mathur: Radio
activity does not come out of nothing.

Mr. Speaker: The hon. Member ask-
ed about the highest level; he is now
going to the lowest level.

Shri Anthony Pillai: May I know
whether it has been observed that
radio activity has increased after the
nuclear explosion in the USSR?

Bhrimati Lakshml Menon: 1 do not
know whether it hag increased or de-
creased.

Shri Harish Chandra Mathur: May 1
know whether as & result of the sus-
pension of nuclear tests by the USSR,
the radio activity in this country is
likely to go down very much?

Mr. Speaker: How does it arise out
of this question? Many things may
be asked but it does not arise out of
this question.

Shri Harish Chandra Mathur: We
attribute radio activity to certain
reasons. We asked: why this highest
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radio activity was recorded in Delhi
on x particular date? It was becauss

of nuclear tests held in a particular
country.

Mr. Speaker: How does the absence
of nuclear tests affect or is going to
affect the highest level already reach-
ed? Next guestion.

Sulpha Drugs

*1436. Shri Ghosal: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total amount spent for the
import of sulpha drugs;

(b) whether Government have any
scheme to start producing sulpha
drugs in India; end

(¢) if so, where?

The Minister of Industry (Shri
Manubhal Shah): (a) The required in-
formation is as follows:—

Value of Imports

(Rs. in '000")
1854-55 1,00,96
1855-58 99,88
1856-57 (Apr.-Dec.) 80,04
1957 (Jan.-Sept.) 62,4

(b) and (c). The proposal to estab-
lish plants for the manufacture of
basic drugs including sulpha drugs is
under consideration.

Shri Ghosal: May I know if the
West Bengal Government wanted
permission from the Central Govern-
ment to produce some sulpha drugs
and that after refusing permission to
them, the Central Government allow-
ed some private firms in Bombay to
produce the same?

Shri Manubhai Shah: The West

Bengal Government did not specifical-
ly sponsor a project for sulpha drugs.
In the Durgapur coke oven plant,
they wanted to put up a chemical
plant which will make some of the
drugs. But as far as the Government

the Pharmaceutical Enquiry Commit-
tee recommended that in order to en-
hance the production of essentlal

what are called coal tar chemicals, If
the private industry does not come
and enter the field, I want to know
whether the State is entering the
fleld for the manufacture of these
chemicals and if" 5o, to what extent?

Shri Manubhai Shah: As far as the
Government is concerned, in all the
national steel plants where there is a
coke oven plant and also in the ferti-
liser plants, it is our intention to have
a complete coal tar distillalion plant
wherever feasible which will meet all
the requirements of the country in tke
coal tar chemicals.

Shri Narayanankutty Menon: May
I know whether it is a fact that nego-
tiations are going on with the Govern-
ment of USS.R. for the erection of
a drug plant in Indla; and, if s,
whether any decision has been taken
so far?

Shri Manobhai Shah: As I have in-
formed this hon. House several times,
we have been discussing these projects
with the Soviet experts and a formal
request from us has gone. If our
request s accepted, thers will be pos-
sibility of our establishing some basic
drug plants with Soviet collaboration.

Shri Gajendra Prasad Sinha: In
view of the fact that anti-blotics are
slowly replacing sulphs drugs, may I



‘know whethet there is a proposal to
expand the production of anti-biotics
instesd of sulpha drugs?

of anti-biotics increases and sometimes
the consumption of sulpha drugs in-
ecreases. We intend to have, as far
as the public sector is concerned, both
the varieties, by expansion of Pimpri
on the one hand and, if necessary, by
setting up a separate plant in the pub-
lic sector for anti-biotics and sulpha
drugs.

Bhri Tangamani: From the state-
ment we find that sulpha drugs are
imported to the tune of nearly Rs. 1
crore each year. In view of this
fact, may I know whether & major
plant for all these drugs will be estab-
lished in the country at least during
the Second Five Year Plan?

Shri Manubhai Shah: That is pre-
cigely the intention—to cover the
entire range of basic drugs—as far as
possible in the public sector—like
synthetic drugs, sulpha drugs, anti-
biotics, vitamins, hormones. cortisones
and other things.

Export of Silk Waste

*1437. Shri Heda: Will the Minister
of Commerce and Indusiry be pleas-
ed to state:

{a) whether Governmeni have det-
cided about the export of Madras and
Mysore silk waste for the first half of
1968:

{b) if so, what is the target; and

{c) whether there is any particular
procedure for licensing?

The Minister of Induostry (Shri
Manubhat Bhah): (a) Yes, Sir.

(by 300,000 pounds.
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(c) Yes, Sir. A statement giving
the procedure for licensing followed
for the current quota is laid on the
Table of the Lok Sabha. [See Ap-
pendix VI, annexure No. 108.]

Shri Heda: May [ know how many
applications have been so far recely-
ed for the export of this material or
the quantity applied for”

Shri Manubhai Shah: It will be
difficult to say at the present moment
because applications continue to
come. The quota has been announc-
ed, and all the delails of it are given
in the statement. Those who come
within that purview will be given
licences,

Shri Heda: Since half of the period
is over, may I know how this export
programme is going on—whether it
is going on according to schedule?

* Shri Manubhai Shah; As far assilk
waste is concerned, exports are still
not taking place as we had expected.
But, pcrhaps, there are seasonal
variutions and in the latter half it
migh!l improve.

Shri Achar: Why should we limit
exports at all; why not allow them
freely so that exports may be en-
couraged?

Shri Manubhai Shah: It is wvery
much our intention to utilise all the
silk waste in the country. Therefore,
there is a proposal to put up a silk
spinning mill in the country to utilise
this waste.

Shri Thimmaiah: May | know what
is the percentage of silk waste re-
tained for local consumption and the
quantity that is exporied every vear?

Shri Manubhai Shah: It wvaries
from year to year, but generally one
can say that it is about 33 per cent.
{o 40 per cent.—aboul 8 1o § lakh Ihs,
are used in the country and about 3
to 4 lakh lbs, are allowed to go out.



. Indlan Experts for Nepal

*1438, Shri At Bingh BSarhadi:

Will the Prime Minister be pleased
1o vefer to the reply given to Starred
Question No. 120 on 17th May, 1957
and state:

(a) whether the two Teams of
Indian Experts after ' their visit to
Nepal have since submitted their
report on the possibility of installing
:“mmd cement factory there;

{b) if so, the results thereof?

The Parliamentary Secretary to the
Minister of Exteraal Affairs (Shrl
Sadath All Khan): (a) Yes, Sir.

(b) The Reports submitted by these
two teams were forwarded to  the
Government of Nepal, and are under
their consideration.

Shri Ajit Singh Sarhadi: May 1
know if there is any possibility of
their implementing the recommenda-
tions made by these two teams?

Shri Sadath Al EKhan: The reports
are under consideration by that
Government,

Export of Onlons
*1440. 8hri Bishwanath Roy: Will

() whether there was any improve-
ment in export of onions last year in
comparison to 1958; and

(b) whether there is a proposal to
provide any special facility to the
cooperative societies engaged in the

onions?

The Minister of Commerce (Shri
Kanungo): (a) Exports of unions
depend upon the quotas released, from
time to time, taking into account the
surplug available in the country. Sta-
tistics which are available upto Octo-
ber, 1837 show that exports of onions

Shri Bishwanath Roy: May I know
the amount of the value of onions ax-
ported last year?

Shri Kanungo: In 1957 from Jan-
uary to October the export was 31,060
tons—value Rs. 113 lakhs,

Shri Bishwanath Roy: May I know
the countries from where India has
got demand for onions?

Shri Ksnungo: It is mostly Ceylon,
Malaya, Bingapore and Pakistan.

Shri Goray: May 1 know what per-
centage of the total quota is allowed
1o co-operative socicties?

Shri Kanango: At present they can
export without limit,

Shri B, K, Gatkwad: The hon. Min-
ister replied that cooperative societies
are allowed to export onions freely.
May 1 know what harm is there in
allowing individual persons or agri-
culturists to export onions freely?

Shri Kanungo: They also come
under the exporil policy.

Shri Goray: Is it not irue that only
10 per cent. of the total export quota
is allowed to co-operative societies?

Shri Kanungo: No, Sir; previously
it was 40 per cent. and now it is with-
out limit.

Shri Tangamani: In view of the
fact that & large quantity cf onioms
is exported to Ceylon and there are
a large number of displaced mer-
chants from Ceylon in South India,

I know whether preference will
be given to those merchants while
giving licences for export of onlons?
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Bhri Thimmafsh: May I know what
stepa Government have twken to see
whether these co-operative socleties
are formed by real producers?

Shri Kanungo: The Btate Govern-
ment's certificate is enough for us,

Shri Tangamanl; Sir, I am not ask-

ing whether preference will be given

to the displaced merchants compared
to the co-operative societies.
t% know whether as between mer-
chants the displaced merchants will be
given any preference.

Shri Kanunge: My answer was
“No™.

Mr. Bpeaker: 'Hon Members who

Export of Caster Oil

*1442. Bhri Achar; Will the Minister
of Commerce and Industry be pleased
to state;

(a) whether it is a fact that India
is losing its market for castor cil in
United Kingdom;

(b} if so, what are the reasons; and

(¢) what steps Governmwent proposc
to take to remedy the situation?

The Minister of Commerce (Bhri
Kannpgo): (a) Statislics are available
upto October 1857 and they do not
indicate any decline in export of castor
ail to UK. as compared to the exports
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in the corresponding period in 1086.
Destinationwise statisties since Nov-
ember, 1057 are not avallable, but
there has been a general decline
the exports of castor oil from India
du.rin‘ﬂ:lehlthwmﬂu,

(b) High interna) prices and compe-
tition from Brazil.

{c) Government is keeping a con-
stant watch., Steps are being teken to
increase the production of castorseed
in the country. Other suitable steps
as may be necessary would be taken.

8hri Achar; What is the difference
between the quantity exported in
1956-57 and the quantity exported in
1957-587

Shri Kanungo: The export of castor
oil to United Kingdom in 1958-57 was
13,700 tons and in 1957 from January
to October it was 12,741 tons. The ex-
port during the whole year will be a
little mare.

Shri Panigrahl: May I know whe-
ther demand for castor oil hag in
recent months increased in the market
in India?

Shri Eanungo: The local prices are
slightly high,

News and Information Cadre

Shri Raghubir Sahai:
Shri V. D. Tripathi:
Shri Harish Chandra
Mathar:

Will the Minister of Informsatien
and Broadcasting be pleased to state:

(a) whether it is a fact that 3 News
and Information Cadre is being orga-
nised by the Ministry of Information
and Broadcasting; and

(b) if so, whether a copy of the
scheme for the said cadre would be
laid on the Table of the House?

*1443.

(b) Yes Sir. a\eopydﬂnnh‘lm
ruleg will be laid on the table of the
House when they are finalised,



have elapsed after this approval was
given, and 1 would like to know why
details of this scheme are not being
revealed to us?

Dr, Keskar; There is nothing secret
about these rules, When a cadre is
formed in which the officers become
permanent, it is a very tedious and
long procedure in which not only a
number of Ministries have to be con-
sulted, but the Public Service Com-
mision has also to be consulted. When
the basic rules were being drafted,
all these consultations took place. It
is now in the final stages and it has
gone to the Public Service Commis-
sion. Only when we get their consent
will it be possible for ug to lay the
rules on the Table of the House. The
delay is no doubt therc, but in such
cases the delay is unavoidable.

. Bhrl Harish Chandra Mathur: Could
the hon, Minister give us the broad
outlines of this scheme?

Dr. Keskar; I am afraid, Sir, it
will take a long time for me to put
up the whole scheme. Mainly the idea
is this. There arc a number of posts
not only in this Ministry but in certain
other Ministries also which are con-
cerned with the question of news
editing and similar type of work. They
all should be got together and a cadre
formed with all the officers, from the
lowest grade to the highest grade, and
in respect of their getting promotions
also in the different grades of sala-
ries in a regular way, and they will
all be permanent. At the present time,
most of these officers are on contract
and are temporary.

Shri Tyagl: What is the total
strength of the Information Officers
attacheq to the various Ministries and
to the Ministry of Information and
Broadcasting?

Dr. Eeskar: 1 would require notice
for that. But as far as the total

strength is concerned, it will e
setiled now. By total strength, I mean
the tota] strength of the permanent
officers in that cadre.

Shri Hem Barua: May ] know if
the Government propose to ensure the
status and security of service of the
ALR. staff artistes instead of allowing
them to hang on the mercy of the
authorities?

Dr, Keskar; No, Sir.

Shri B. 8. Murthy: May I know
whether this catire will be within the
purview of the rules framed by the
Home Ministry and, if so, where is
the necessity for having a differcnt
set of rules?

Dr, Keskar: All such cases have
first to be vetied and approved by the
Home Ministry. Before that they can-
not go further.

Shri Raghubir Sahai: Will the hon,
Minister give us an approximate time-
limit by which the scheme is going to
be implemented?

Dr. Keskar: The scheme will be
definitely implemented during the
course of this year.

Jessop and Company, Calcutta

*1444. Shri Tangamani: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the 4-man Committee
set up under InHustries (Develop-
ment and  Regulation)  Act, 1851 to
enquire into the working of Messrs.
Jessop and Company Ltd. has sub-
mitted its findings;

(b) what further action is contem-
plated; and

(c) whether such a Committee
will be set up rcgarding other Mun-
dra concerns mlso?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Yes, Sir.

(by and (c). THese matters are un- -
der consideration,

Shrl Tangamapi: May I know whe-
ther a similar committee wil) be ap-
pointed in the case of the BIC and



Richardson and Cruddas where the
LIC has 3 large number of shares?
Bhri Manubhai Shah: As [ indicated
in the second portion of my answer,
these are all maiters under exami-
nation and if need be, always under
the Industries (Development and Re-
pmion) Act we can appoint com-

Iirl 'hmmni May 1 know when
this four-man commitiee is expected
to submit its report and whether any
controller will be appointed?

Bhri Manubhal BShah: They have
already submitted the report. The re-
port is under consideration.

Shri Sadhan Gupta; May 1 know
whether the terms of reference of the
committee appointed to report on the
affairs of Jessops also include the en-
quiry whether there are forged or
duplicate share scrips and whether
any transactions have taken place in
those scrips?

Shri Manubhai Shah: ‘This was an
enquiry made under the Industrics
{Development and Regulation) Act,
and the terms of reference are quite
comprehensive, but they were not ex-
pected to sec about the scrips, and
those matiers in due course, by other
enquiries, if any, are bound to come

to light.

8hri Achar; May 1 know what the
main findings of this commitive are?

Shri Manubhai Shah: It is too pre-
mature. As I indicated already in my
answer, just now, the findings have
been received, But I can assure the
hon. House that as soon az the exa-

+ mination is finished, the House and
the country will be informed as to
what the Government intend to do in
this matter.

Shri Rameshwar Tantla; May I
know whether, in view of the recent
news in the papers that the credit of
the company has gone down and that
the present management is experi-
encing difficulties, the Government
will consider the desirability of put-
ting some control over the company
so thet the work may not suffer?
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Shri Manubbal Shab: In & different
way this will be anticipating tite
action of the Government, but I can
assure the hon. Member that it Is
true that the present condition of
working is getting more difficult be-
cause of the enquiry angd various
other aspects in the last few months,
and that is why we want to arrive at
a very early decision.

Shri Sadhan Gupta: May I know,
in view of the recent disclosures
about the doubtful share scrips, whe-
ther Government have considered the
advisability of having any enquiry
instituted into the existence of such
share scrips in Jessops and  other
companies in whuch the Life Insurance
CUA th is i ted ﬁl'.ld it BO,
with what mult?

Shri Manubhai Shah: [ have al-
ready given my main answer, and I do
not intend to add anything to it. All
these matters will be subject to scTu-
tiny or inquiry, at one time or the
other.

Shei Tangamani: May I know why,
mn the first instance, the enquiry was
instituted against Jessops alome and
not against other concerns connected
with Mundhra?

Shri Manubhai Shah: It was a
matter of mere order. This is one of
the most important concerns in which
large guantities of Government orders
were there, and, as the other hon.
Member just now mentioned, the
working was getting difficult; they
were finding it difficult 1o get credit.
We wanted to see that uninterrupted
work in Jessops is maintained by an
early step that the Government can
take.

* Shri Prabhat Kar: In view of the
peculiar position of all these concerns,
may I know why the Government is
taking time to decide whether there
should be similar enquiries into other
roncerns?

Shri Manubhai Shah: If I can re-
peat, I have said in my answer to
parts (b) and (c) that al} these
matters are.under consideration



Bo63  Orsl Anewers
wrap @ arc w freffer fom
L]

!“Lﬁ.oﬂ.ﬁ‘:m
gt R gER demdin aem
& weqTg 2 % $fEwr ¢ (%) & Ty

# a7 wm & 7o st fe o

() %ar 7T § Wroy & am-
f&i & waam w1 i g e
fraffeer fear &: o -

(w) afe o Tragwd?

oW S Qe e drwar welh
¥ onafer (dwe me firw) :
(%) o, 7

(%) w&@ aff Jom

Shri Narayaoankutty Menon: The

original answer in English may slso
be read.
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shri P. R. Patel: Am I to understand
that the Government has not given |
any thought to this problem, that i,



' & wliniiti > Tovel 0f: ewitiing Sor the
bl . A

#az. Seshils Nayar: Is it a fact that
the United Nations had appoinied an
up to define the meaning of

living laid down.

not fall down very much,

Dr. Sushila Nayar: The hon. Minis-
ter might look up the library. Dr.
V.K. R, V. Rao was the representative
from India on that committee and one
volume of that report has been there
for more than two years. All that I
wanted to know is whether the Gov-
ernment has considered that report
and formed any views about it.

The Minister of Labour and Employ-
and Planning (Shri Nanda):
are two different things. One
question of determining what
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Shrl Nanda: May I add that all our
efforts through our Plans are intended
to realise this ideal of progressing to-
wards 2 national minimum which
should be at an adequate level?
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Bhrl Anil K. Chanda: These mostly
refer to municipal amenities and the
representative of the municipality is
there,
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Shri Anil K. Chanda: That discre-
tion must be left to the committes.
It is the intention of the commities to
go over all the Governmeat settle-
ments round about Delhi It is pro-
posed that first they would visit East
Vinay Nagar, West Vinay Nagar and
Moti Bagh colonies.

Shri 8. C. Samanta: The statement
says that the survey work has been
done by the C.P.W.D. and the members
will visit all the places, May I know
whether the committee will be divided
into sub-committees and do this work?

Shri Anil K. Chanda: I do not know
it it iz necessary. The CP.WD. is
supplying the information as to what
are already in existence and the com-
mittee will visit the various localities.

Bhri Tangamani: May I know whe-
ther the committee will consider only
the question of amenities to be given
to the existing residents or whether
they will go into the question of the
employees who have already not got
houses being given houses and also
the question of allotments out of turn?

Shri Anil K. Chanda: The scope of
the committee is limited by the terms
of reference, namely, to find out what
amenities are lacking and what can be
provided.

Trade with U. 5. A.

+
1447, J Shrl Daljit Singh:
1 Bhri D. C. SBharma:

Will the Minister of Commerce
and Industry be pleased to state:

{a) whether there is any improve-
ment in the export of the Indian



{b) whether the imports into India
from the U. 8. A, have declined
during 1957-58 as compared to 1956~
7

The Depuly Minkster of Commeroe
and Indusiry (Shri Satish Chandra):
*(g“:es.!ir:mnm of certain

(b) No, Sir.

Shrl Jeachim Alva: Is it true that
our manganese exports to the United
States had declined and whether it
is true that it is due to the adverse
propaganda ageinst the role of the
State Trading Corporation? What
efforts have the Government made to
remove the effects of the adverse pro-
paganda?

Bhri Satish Chandra: The presump-
tion of the hon. Member is not cor-
rect. The export of manganese ore
to US.A. has increased and not de-
clined.

Shrl Damani; May [ know whether
the Government have studied the
recommendations of the industrial
delegation for the advancement of
export with the United States, and if
so, what action has been taken?

Shri Satish Chandra: That does not
arise out of this question. The indus-
trial delegation gave us a report. It
was a private delegation sent on be-
half of the Federation of Indian Cham-
bers of Commerce and Industry. It
is mainly for that organisation to
study the report and take suitable
steps. The Government is applying
fts mind as to what it can do in this
matter.

Shri C.' R. Pattabhi Raman: May 1
know whether export of finished goods
and manufactured goods to the United
Btates has increased?

Shri Batlsh Chandra: No; mosl of
the exports to the United States are
either consumer goods like cashew,
pepper, etc. or raw materials like

hides and skins, raw wool, manganese

ore and so on. b

Shri Harish Chandra Mathur: [s the
hon. Minister aware that only the
day before yesterday, the Minister of
Mines said on the floor of the House
that the demand for manganese ore
is going down considerably in the
United States and therefore, there
cannot be given any impetus to the
mining of manganese?

Shri Satish Chandra: | have not
seen that statement but the fact is
that during the last year, we exported
more manganese ore to the United
States as compared io previous year.

Mr. Speaker: Hon. Members have
put the question in part (a) whether
there is any improvement this year,
but the hon. Minister is giving Agures
about last year. The question is:

“(a) whether there is any im-
provement in the export of Indian
goods to the United States of
America this year in comparison
with that of the last year."

Has the hon. Minister got
figures for this year?

any

Bhri Batish Chandra: In the period
April—September, 1857, we exported
manganese ore worth Rs. 6,80,00,000
as compared to Rs. 4,26,00,000 in the
corresponding period of the previous
year.

Shri D. C. Bharma: May 1 know
whether efforts are being made to
step up the export of handloom pro-
ducts and other things to the Unitea
States?

The Minister of Commerce (Shri
Kanungo): Yes, Sir; efforts are being
made; the results will be shown after
a while.

Shri V. P. Nayar: May I know what
is the position of the balance of trade
with the United States lasi year as
compared with the year before last
and how has the adverse balance
affected us?



(a) whether any representation
a3 been received from the M P.

mines do not produce ore comtaining
iets than 420f, manganese as stipulat-
ed in the New Quota Policy for the

of Manganese ore for the
ﬂwmuly 1967 to June 1958,

{b) if so, what mction has been
taken thereon?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

({b) Government have suitably
modified their policy removing the
difficulties pointed out by the Asso-
clation. I may add that all restrictions
nave bedn withdrawn yesterday.

Regloaa) Small Industries Institate,
Caleutta

+ e
shrl Ghosal:
Shri Sublman Ghose:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether the small factories of
West Bengal have taken techni-
cal pssistance from the Regional
Bmall Industries Service Institute
of Calcutta; and

(b) if not, the reasons therefor?

1148, {

The Minister of Industry (Shrl
Mixnubhal Shah): (a) Yes, Sir,

{b) Does not arise.

the Mica Mines
at this stage would be detrimental
the interests of the

been kept in abeyance for a year.

Shri T. B. Vittal Rao: The Plan-
ning Commission had stated that the
Provident Fund Act should be ex-
tended to all the industries during
the First Plan period itself. Now we
find that even during the Second
Plan period it has not been done.

Shri L, N. Mishra: It is a fact that
they recommended that it should be
extended. But, in view of the fact
that mica Is an exportable com-
modity, the matter was considered
by the Export Promotion Council
and some other body and it was de-
cided that, foer the time being, it
should not be extended.

Bhri 8. M. Banerjee: Bince there
have been many repeated accidents,
may 1 know whether the services of



going to be dlspensed with?
m‘% I.?Mon reliting o provi-

Shyi L N. Mishra: So far as indi-
vidual States are concerned, I require
notice,

18 hra.

Smoxr NoTics QUESTION AND ANSWER
_ Closure of Collieries
SN.Q. No. 11. Bhri Panigrahi:
Will the Minister of Labour and
Employment be pleased to state:
(a) whether the working of thres
collieries situated In Jharia and
Raniganj coal flelds has been sus-
pended since 14th March, 1088;
(b) if so, the reasons for sudden
closure of these mines;

(e) the number of workers rend-
ered unemployed as a result of this
sudden closure; and

(d) the time by which the work
is expected to be resumed in these
mines?

The Deputy Minister of Labour

(Shri Abid All): (a) Stoppage of work
in isolated sections of different mines,

(b) Working in certain sections in
the Ranipur and Jamadoba Collie-

Shri Sadhan Gupta: 1
whether the 500 workers in
Jamadoba Colllery and 250
in the other mine have been given
any benefits corresponding to lay-off
benefits under the Industrial Dis-
putes Act?

S8hri Nanda: Yes. The'y m.m,
cable to this case.

Shri Panigarhi: So far as Jharia
and Raniganj areas are
may 1 know whether there was other
report with regard to the conditlons
of mines fram the Inspector?



*1433. Shri Vajpayee: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether Government has
received representations from Labour
Unions that in cases of closing con-
cerns many other liabflities are given
prior charge over workers' claims on
the assets; and

(b} whether Government propose
to introduce suitable legislation #dn
this regard?

The Deputy m.d Labour
(Shri Abid All): (a) No.

(b) The Government of India pro-

_ pose to amend clause (b) of sub-

section (1) of section 530 of the
Coropanies Act, 1936, 50 as to include
any compensation that may be due
to any workman under the provi-
sions of Chapter V-A of the Indus-
trial Disputes Act, 1047, within the
scope of the term “wages” used in
that clsuse.

Honourable Member's question is not
clear.

(b) Gauhatl, Ranchi, Nagpur, In-
dore, Bhopal, Cuttack, Hyderabad,
Simla, Delhi, Lucknow, Allahabad,
Jammu, Srinagar and occasionally
from all Stations,

Development of Handicrafts In
Punjab

*1451. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose
to extend eny assistance to the Pun-
jab State for the development of
hendicrafts during the Second Five
Year Plan; and

(b) if so, the total amount propos-
ed to be allotted in this respect?

The Minister of Industry (Shel
Manubhal Shah: (a) and (b). The
total allocation for the development
of handicrafts in the Punjab State
under the Second Five Year Plin Is



Grant
Rs. Rs,
1956e57 95,175 50,000
195758 2,05,968  1,86,500

The allocation of Central assistance
to the BState for 1858-59 is Rs. 2.75
lakhs as grants and Rs. 2.00 lakhs as

]
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DacoMs Operating on Indo-Pakistan
Border

Shri V. C. Shakia:
S, {&rdar Iqbal Singh:
Will the Prime Minister be pleas-
d to state:
(a) whether the Central Govern-
wment have received reports from the

Minister of External Affairs (Shri
Badath All Khan): (a) The Rajasthan
Government have reported that at
present there is only one gang of
Indian dacoits, headed by Jagmal
Singh, which is taking shelter in Pak-
istan territory and which operates
from there to commit  crimes on
Indian territory.

(b) Prolests have been lodged with
the Government of Pakistan.

Atomic Fuel Fabrieation Plant

Shri Ghosl:
1. {sm B. Das Gupta:

Will the Prime Minister be pleas-
ed to state:

(a) whether any alomic fuel fab-
rication plant is proposed to be es-
tablished in India by the Atomic
Energy Commission; and

(b) if so, where?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes,

(b) Atomic Energy Establishment,
Trombay.

Report of the Chief Inspector of Mines

*1455, Shri T. B. Viital Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

{a) the reasons for the delay in
the publication of the Report of the
Chief Inspector of Mines for 19836;

(b) whether any steps are being
taken to expedite its publication; and

(c) the time by which it is likely
to be publishud?
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Adminisirator of Faridabad

1974. Shri V. P. Nayar: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that the
present Administrator of Faridabad
was Medical Officer until he jolned
the Faridabad Administration;

(b) whether it is a fact that prior
to his present post he held any post
in the Saurashira Government and if
so, how his services ended;

(c) when he was appointed to the
present post and by whom;

(d) what is his present overall
monthly emoluments; and

(e) whether the selection to this

post was advertised or made through _

the Union Public Service Commission?

The Deputy Minister of Eehabilitn-
tion (Shri P, S. Naskar): (2) and (b):
Col. K. Rai, Administrator, Faridabad
Development Board, held the post of
Inspector-General of Prisons and
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Director of Health Services in the
erstwhile Saurashira State before he
‘was appointed 83 Chief Medical OM-
cer in Faridabad. While in  service
under the State Government he had
attained the age of superannuation
but was re-employed for sometime.

{e) Col. Rai was appointed as Chief
Medical Officer by the Faridabad Ad-
ministration in June, 1953. In March,
1954, he was also given charge of the
post of Administrator in addition to
his own duties. From July 1857 he
,was relieved of his dutles as Chief
‘Medical Officer and appointed Ad-
ministrator.

{d) Pay Rs. 1300/- P.M.

Pension Rs. 478]- PM.
Total Rs, 1775/- PM.

{e) No.

Closure of Textiie Factorles In
Amritsar (Punjab)

1975, Shri Daljit Bingh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of textile factories
closed in Amritsar;

(b) the reasons therefor; and

(c) the number of persons rendered
unemployed as a result thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) One cotton mill and one woollen
mill.

{b) Uneconomic working in the
case of the cotton mill and internal
difficulties in the case of the woollen
mill.

(c) 176,

Industrial Disputes

1976. Bhri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of conciliation
Proceedings held by the officers of the

{b) the total number of settle-
ments brought about during the same
period; and

(c) the total number of disputes
referred for adjudication during the
same period?

The Deputy Minister of Labour
(8hri Abid Al): (a) 2299

(b) 1372,
(c) 58

Eleciric Fans and Radio Recelvars

1977. Bhri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state the number of
electric fans and radio receivers
manufactured in India during 1857-
587

The Minister of Commerce and
Industry (8hri Lal Bahadur Shastri):
The number of electric fans and radlo
receivers manufactured by units in
the large scale sector during 1857-58
(April 18567-—February 1958) was
568371 Nos. and 178,075 Nos, respec-
tively.

Employment Exchange, Delhi

1978, Bhrl H. N. Mukerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that certain
priorities in respect of calls for inter-
views permitted to displaced persons
from East Pakistan who had register-
ed themselves with the Employment
Exchange, Delhi, have been recently
withdrawn; and

(b) whether the decision, if made,
will be revised?

The Depuly Minister of Labour
(Shri Abld AM): (a) and (b).
The Government of India have been
extending priority II to displaced
persons ﬁ?mtz:: Pakistan for the
purpose o employment in
Central Government Departments



The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastrl):
Mo statutory State Board has yet been
constituted for the reorganised
Andhra Pradesh. The statutory Board
constituted by the former Govern-
ment of Hyderabad operates for the
Telengana i

the Khadi & Village
Commission. The amounts paid to
the Board during 1956-57 and 1957-58
(upto the 20th March 1958) were as
follows:—

1056-57  1957-58

Rs. Rs.
Grants 10,29,213 6,00,034
Loans 17,25,500 2,72,000

ed Rs 1040,185/-
respectively from 1.4.57,
From 1757 to 31,1257, the workers
and the employers in the Madras
State contributed Rs, 17,§7,516/- and
Rs. 14,80,411/- respectively,

Cottage Match Factory

1982, Shri P, K. Deo: Will the Mi-
nister of Commerce and Industry be
pleased to state where the new cot-
tage maich factories will be located
durlng the year 1938-597

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
The Khadi and Village Industries
Commission has a programme of set-
ting up of 461 match factories. The
State-wise allotment of these fac~
tories is as under:—

1. Andhra Pradesh.

2. Assam

3. Bihar

4. Bombay -

5. Kerala s

8, Madhya Pradesh "

paseEss
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1. Mydeas . 8 (b) (1) The aliocation of funds for
a2, Mysqre ) #he above mentioned quantitiss  gf
P " metals i based on the current prices
9. Qrissa . of these metals. I the prices £0 up,
0. Punjsd .1 the quantities to be supplied wmay
11. Rajarthan . 12 bhave to be modified to keep within
12, Uttar Pradesh o the total allocation viz. Rs. 5°75 crores.
- v The nctual consumers of these metals
13. Wast Bengal -1 who will be allowed to import them,
are given the option of indieating the
Total: 461 prices on the basis of aversge LME
(London Metal Exchange) pﬁeunao!r
the month of shipment or the
As against 48] factories, 72 factories prices prevailing on the date of ship-
bave already been esfablished whose ments. However, the Canadian Gov-
mantplaeed on the Table of Lok the price of the Canadian suppliers
Sabha. [See Appendix VI, annexure for the material are reasonable and
No. 112]. Some of the remalning fac- competitive, before approving the
tories are likely to be established orders for supply.
during the year 1988-58. It is, how-
ever, not possible to indicate precise- (ii) The sctual users who will be
ly the number of factories yet to be importing these metals will have to
set up and the places where they will depotit into the Canadian Govern-
be located since many preliminaries ment account to be opened with the
such as selection of sites, construction State Bank of India New Delhi, the
of buildings, procurement of licences rupee equipment of the F.AS. cost of
for running the factories and pur- the materialy disbursed by the Colo-
chase of-chemicals and raw materials mbo Plan Administration, Ottawa to
have to be completed in the first the Canadian suppliers. The rate of
place. Exchange will be the selling rate of
the Canadian dollar in the date of
R shipment as ascertained from  the
Non-Ferroua Metals Reserve Bank of India, Bombay by
“u_jsm Naushir Bharucha: the Department of Economic Affairs,

Will the Minister of Commerce and
Industry be pleased lo state:

(a) whether it is a fact that Canads
has finally agreed to give India 10,000
tons of aluminium and 2,500 tons of
copper, in the course of 1958 under
the Colombo Plan; and

(b) what are the terms as to—

(i) price; (ii) payment or cre-
dit; (iii) periods of deliveries?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) It has been agreed with the
Canadian Government that imports
of 10,000 tons of Aluminium, 7,500
tons of Copper and 500 tons of Nickel
from Cansda will be financed through
the Colombo Plan;

(ili) Imports of these metals are to
be completed as early as possible,

Bhri 8, M. Banerjee:
Ao } Shri Prabhat Kar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of units functioning
under the National Small Industries
Corporation Private Ltd.; and

(b) the amount spent annually on
these units?

The Minister of Commerce and In-
dustry (Bhri Lal Bahadar Shasirl):
(a) Four Subsidiary Corporations are



these Corporations are not available
at this stage,

Dispiaced Persoms in Delhi

Shri 8. M. Baneriee:
1985.{ Ght Prabhat Kar:

Will the Minister of Rehabilitation
and Minority Affalrs be plensed to
state;

(a) the number of displaced per-
sons in Delhi and New Delhi;

(b) the number of them rehabilita-
ted; and
(c) the number to be rehabilitated?

The Deputy Minister of Rehabilita-
tion (Shri P. B. Naskar): (a) The
tota]l estimated number of displaced
persons in Delhi is 501 lakhs. No
separate figures have been main-
tained for old Delhi and New Dethi

(b) and (c). In the view of the
Ministry all those in need of rehabi-
litation assistance have been rehabi-
litated. Compensation has also been
paid to a large number of displaced
claimants in Delhi and with the pay-
ment of compensation to the remain-
ing persons, the balance of the pro-
blem, if any, will also have been
resolved,

Labour Disputes

Shri 5. M. Banerjee:
AN {sm Prabhat Kar:

Will the Minister of Labour and
Employment be pleased to state:

- (a) the number of labour dispute
cases pending before various Tribu-
nals as on the 3ist January, 1858;

(b) the dates from which they are
pending; and .

(c) the reasons for the delay? -

The Deputy Minister of Labewr

(Shri Abld Al): (a) to (c). Most of
the Tribunals are in the States’ sphers |
and the information is not available.
The expenditure of time and labour
involved in collecting the informa-
ton would not be commensurate
with the object to be achieved.

Awards of Tribunaly

1987, [ 58r1 S M. Banerjoe:
"\ Shri Pradbhat Kar:

Will the Minister of Labour amdl
Employment be pleased to state:

(a) the number of Awards given
by wvarious Tribunals on wvarious
labour problems during the
from the 1st January, 1851 to the 3lst
March, 1857; and

(b) the number of Awards imple-
mented?

The Deputy Minister of Labour
(Shri Abld Ali): (a) and (b). The
information is not available and the
time and labour involved in collect-
ing it will not be commensurate with
the object to be achieved

Irrigation Bchemes

1988. Shri Elayaperumal: Will the
Minister of Planning be pleased to
state:

(a) whether the Madras Govern-
ment have submitted to the Govern-
ment of India any fresh irrigation
schemes to be included in the Second
Five Year Plan;

(b) if so, what are the schemes;

(c) the total estimated cost of the
schemes; and

(d) the action taken by Govern~
ment in this regard?

The Deputy Minister of Planning
(8Bhri 5. N. Mishra): (a) Yes, Sir.



) sl {d. mu-u- with
thair cost are

I . -+ (Rs. In lakhs)
: !’d-ud con
the Second

Huurl"hn

16.04

3500

*The amount indicated was allocat-
od during 1057-88 and no amount has
been asked for during 1958-59.

(d) All the above mentioned
schemes have been accepted,

Roads In NEF.A.

1889, Shri D. C, Sharma: Will the
Prime Minister be pleased to state:

(=) the mileage of roads construct-
ed in NEF.A, in 1857-58; and

(b) the amount of mlput
thereon?

The Prime Minister and Misister of
External Affairs (Shri Jawahariad
Nehru): (a) 51 miles (approximate-
iy).

(b) Rs, 7-38 lakhs (spproximately).

Song and Drama Division of ALR.

1990, Bhri D. C. Sharma: Will the
Minister of Information and Bread-
casting be pleased to state:

(a) the budget provision for the
year 1957-58 for the Song and Drama
Division of All India Radio;

(b) the amount actually spent by
the Division during 1957-58; and

(c) the details
item-wise?

The Minister of Information and
Broadeasting (Dr. Keshkar): (a) to-
(c). The required information is as
follows:—

of expenditure,

Sub-head Budget pnovision for Amount actually spent duing
the yeer 1957-58 57-58 (upto Jan, «8:
Rs. Rs.
Pay of Officers 23,000 20,478
Pay of Establishment 11,000 16,545
Allowances & Hon, ctc. 21,000 17,840
Allowances to Artists 25,000 15,7%4
Othrr Cha ges 4,70,000 2,19,047
Total ;50,000 2,89 694
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Will the Minister of Cemtgseye and
Indusiry be ploased to state:

(c) the amount of expenditure pro-
vided in the budget for 1657-38 for
running small scale Government
organisations  including  National
Small Industries Corporation; and

(d) whether any attempt has besh
made to link up expenditure and
hvmt(%mtﬂ%)
with the estimated increase in output
in small scale sector?

The Minister of Commerce and Bi-
dastry (Shri Lal Bahadur BShasiri):
(a) Central financial assistance to the
extent of Rs. 28173 lakhs (Crants
Rs, 27:27 lakhs; Loans Rs. 23448
lakhs) has been sanctioned to State
Governments for their schemes of
Production nature for development of
Small Scale Industries from 1954.53
onwards upto date,

An expenditure of Rs. 45,863,715 has
also been sanctioned for schemes of
production nature to be implemented
by the Central Government.

(b) No financial assistance is mor-
mally provided to parties directly by
the Central Government. Buch assis-
tance is given by the State Govern-
ments under their State Ald to Indus-
tries Act or other Regulations In
force. Loans to the extent of
Rs. 804'24 lakhs have been sanctloned
to State Governments for this pur-
pose from 1934-35 onwards upto date.

(e) A statement is placed on the
Table of Lok Sabha. [See Appendix
VI, annexure No. 113.]

(d) It is not possible to assess at
this stage precisely the increase in



output of small scale industries as a
result of the measures teken by Gov-
ernment., It is, however, felt that the
pace of development of small scale
industries is satisfactory and general-
ly commensurate with the investment
made and expenditure ineurred on the
schemes. More than that it has given
a strong support and fillip to the all
round development of Small Indus-
tries throughout the country,

Import of Chilean Nitrate

1984 Shri V. C. Shukia: Will the
Minister of Commerce and Industry
be pleased to state:

(2) since how long Chilean Nitrate
is being imported into India;

(b) the retail price obtaining in
India immediately before the State
Trading Corporation of India (Pri-
vate) Ltd. began importing it; and

(e) the retail price after its import
by the State Trading Corporation?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shasirl):
(a) Since long (aver 15 years).

(b) Rs. 345.

(e) Rs. 845 for nll siates except
Assam where it is sold at Rs. 335 per
ton.,

Small Scalc Industries in Punjab

1995. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the allocation to  Punjab nut
of 200 crores meant for small scale
industries in the Second Plan; and

‘(b) the amount already spent in
the Punjab for the purpose?

The Minister of Commerce and In-
dostry (Shri Lal Bahadur Shastri):
(a) Rs. 4'53 crores (for schemes for
Small-Scale Industries: Rs. 37500
lakhs; for Industrial states: Rs. 78:00
lakhs) out of Rs. 61 crores for Small
%k Industries for the whole coun-
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(b) The expenditure by the
Government during the two  years
1956-57 and 1957-38 is estimated
Rz 124.07 lakhs.
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Agriculturist Displaced Persons in
Bajasthan

1998. Shri Shobha Ram: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that the
amount which is charged in the
shape of rent from the agriculturist
displaced persons in Matsya Division
in Rajasthan is more than the land
revenue charged by the State Gov-
ernment from  local agriculturists
over the non-evacuee agricultural
land; and

(b) whether Government iz  con-
templating to charge the rent equiv-
alent to land revenue?

The Deputy Minister of Rehabill-
tatlon (Shri P, S, Naskar): (a) and
(b). Information is being collected and
will be laid on the Table of the Sebha
in due course.
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Export of Monkeys (%) ot 1

1099, Bhri Ajit Singh Barhadi: Will {IT) “qamtmw
the Minister of Commerce and Indus-
try be pleased to state: nﬂﬁmmm¥m
(8) whether it is a fact that three gaifag & §f 1w, @ faw
firms out of four that have heen T ¥ F e gt Frgw fet
given licences for the export of

monkeys are foreign;

(b) if so, whether any enquiry had
been made about the antecedents of
the foreign personmnel residing in
Indis of such firms; and

(e) the reasons why such licences
have been given to  these firms
instead of Indian flrms?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastrl):
(a) No, Sir. Only one firm has a
forelgner as one of its directors.

(b) No, Sir.

(c) Licences for the export of
monkeys are piven to all irms who
satisty the conditions preseribed by
Government for qualifying as approv-
ed exporters.
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Dispensaries for Labour

2001. Pandit D, N. Tiwary: Wil
the Minister of Labour and Employ.
ment be pleased to state:

(a} whether all the colliery owners
in the coal flelds maintain dispensaries
for the benefit of their labour;

(b) whether inspection of such dis-
pensaries is not done even once a
year;

(¢) the number of such dispensaries
inspected in 1956-37 and 1957-58;

(d) the number of dispensaries not
found upto the standard; and

(e) the steps taken to raise their
standard?

The Deputy Minister of Labour
(8hri Abid AID: (a) Colliery owners
are not statutorily required to main-
tain dispensaries for the benefit of
their labour and, therefore, it is not
possible to state whether all of them
are maintaining dispensaries or not.

(b) The Medical Officers of the
Coal Mines Welfare Fund Organiz-
action inspect only those colliery dis-
pensaries which apply for grant-in-aid

Mines Board of Health and the Chief
Sanitary Officer of the Assansol Mines
Board of Health also inspect the
colliery dispensaries within their res-
pective jurisdiction for enforcing the
standards laid down in their bye-
laws.
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(¢) In connection with the appli-
cations for grant-in-aid the Medical
Officers of the Coal Mines Labour
Weltare Fund Organization inspected

thirty dispensaries during 19868-57 and
thirty five during 1957.58,

(d) 1956-57 X e 2
1957-58  Information is not
available at present.

(e) Grant-in-aid is pald to collieries
providing dispensary services of the
prescribed standards. A scheme for
the grant of interest-free loan to
colliery owners for improving exist-
ing dispensaries so as to bring them
up to the standard laid down in  the
Coal Mines Labour Welfare Fund
Rules has also been sanctioned.
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Tea Gardens in Tripura

2003. Shri Dasaratha Deh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of tea-gardens
in Tripura with the lotal acreage
under plantation;

(b} the location of each of those
tra-gardens and the acreage of land
under plantation;

(¢) the number of labourers cn-
gaged in each Tea Estate throughout
the year and the number nf labou-
rers engaged in the scason;

(d) the total production in each
cas per annum;

(¢) whether the minimum wage
rate and amenities are: being provided
to workers in these plantations; and

(f) if not, what are the factors, if
any, that stand in the way?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(n) to (f). A statement is placed on
the Table of Lok Sabha. [See Appen-
dix V1. annexure No. 114.]

Bidl Factories In Tripum

2004, Shri Dasaratha Deb: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the number of bidi factories in
Tripura; and

(b) the number of workers employ-
ed in them?
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The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shasiri):
) 14

(b) 287,

Wellare Adviser to the Chiel
Labour Commissioner

2005. Shri Sadhu Ram: Will the
Minister of Labour angd Employment
be pleased 1o state:

(a) the functions of the Welfare
Adviser to the Chief Labour Commis-
sioner;

{b) how much payment in the form
of T/A. has been made to Wellare
Adviser and such other officers during
the year 1957-58;

{c) whether it is a fact that the
Welfarc Adviser to the Chief Labour
Commissioner was rejected by the
Union Public Service Commizion for
the post of Regional Labour Commis-
sioner; and

(d) if so, the special qualilicalions
that led to his appointment as Welfarc
Adviser when it is a technical post?

The Deputy Minister of Labour
(Shri Abld Ali): (a) The frnelions
are to advise the Chicf Labour Com-
missioner on labour welfare 1natters,
and help him in the supervision of
welfarc measures in Central Under-
takings C

(b) Rs. 959,

(c) No.

(d) The existing incumken! of the
post of Welfare Adviser is the srnior
most Conciliation  Officer. Con.
eiliation Ofcers along with others
are eligible for consideration for pro-
motion to this post Pending
selection by & Departmental Pro-
motion Committee he has been
appointed temporarily to this post.

SaHk
2008, Shri Daljit Singh: Will the
Minister of Commerce and Industry

be pleased to state the quantity of
alt manufactured and exported from
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the Kangra district of Punjab  and
ilimachal Pradesh yearly?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
No salt is manufactured in Kangra
clistrict, Punjab. The quantities of
sail manufactured at and issued from
the zalt mines at Mandi in Himachal
Pradesh during the last 3 years were
as follows;—

Year Production Issues
(in thousand maumds) {in thou-
sind m ouads)
1955 144 146
1956 ¥6 91
1957 118 107
tgs8up e Iib.; 28 14

Normally, about two-thirds of the
production it consum=d in the Hima-
ehial Pradesh itself. and the balance
supplicd to the Punjobh and Jammu
and  Kashmir,

Small Scale and Cottage Industries in
Himachal Pradesh

2007, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any scheme for  the
development of small seale and cot
tages indus'ries in Himachal Pradean
has been sanctioned for 1958-59; and

(b) if so, the details thereof and the
amount sanctioned in this repard?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). An allocution of Rs. B-65
lakhs has been made for the develop-
ment of cottage and small scale indus-
tries including Khadi in the  Union
Territory of Himachal Pradesh in
1958-58. The schemes to be financed
out of this provision are still under
consideration, cxcept a scheme for the
vstablishment of a central demonstras-
lion »ilk farm and grainage at Mandi
at an estimated cost of Rs. 61,000
which has already becn sanctioned.
No allocation has yet bern made for
village industries but certain schemes
received from the Administration are
under examination.



Second Five Yoar Plan

" 5088, Bhri Shivananjappa. Will the
Minister of Planning be pleased to
state:

(a) the major projects in the State
of Mysore which are included in the
core of the Second Five Year Plam;
and

(b) the total cost of such projects?

The Deputy Minister of Planning
{Shrl B. N. Mishra): (a) and (b).
The following projects in the Second
¥ive Year Plan located in Mysore State
come within the “core of the Plan™!=—

Profect Cost
(Rs. in lakhs)

(i) Ferro-silicon plant 130
under the Mysore

(if) Lakkevalli (Bhadra) 240
cl.

(iii) Tuangibhadra H.E,
Scheme (Left Bink
Power House).

422%48

First and Second Five Year Plans

2000, Shri Jhunjhunwala: Will the
Minister of Planning be pleased to
state:

(a) the percentage of the planned
expenditure in the First Five Year
Plan and in the two  years of the
Second Plan which constitutes produc-
tive investment;

(b) the net return on productive
investment so far, per annum;

(c) the total amount so far raised
by way of loans in respect of these
productive investments; and

(d) how these loans are proposed
to be paid back?

The Deputy Minister of

(8hrl 8. N. Mishra): (a) The proport.
fon of productive investment, in the
mnse of expenditure leading to  the

ed at Rs. 511 crores and for 1987-§
at Rs. 722 crores. Estimates of net
capital formation financed from the
States’ own resources are not avail-
able.

(b) It is not possible to calculate
this. But investment in dams, power
houses, factories, railways, etc, adds to
the productive capacity of the coun-
try and is reflected in the growth of
the economy.

(¢) The borrowing operations of
Government have to be linked not to
productive investment as such, but to
the total public expenditure relative-
ly to receipts. Over the five years of
the First Plan, net market borrowings
amounted to Rs. 204 crores and small
savings to Rs. 237 crores. Foreign
loans utilised totalled Rs. 102 crores.
Over the first {wo years of the S8econd
Plan receipts from net market
borrowings and small savings have
been Rs. 213 and Rs. 129 crores res-
pectively. The foreign loans as
shown in the budget amounted to
Rs. 89 crores.

(d) These loans have, in the last
analysis to bo repaid out of  the in-
creases in production arising from
the investments undertaken.

Press Information Bureau

2010, Shri N. R. Munlsamy: Will the
Minister of Information and Broad.
easting be pleased to state the total
strength of the technical staff namely
Deputy Principal Information Officers,
Information Officers, Assistant Infor-
mation Officers, Information Assis-
tants and Assistant Journalists in the
Press Information Buresu, and out
of them how many have been made



staff in the Press Information Bureau,
referred to by the Members: 111

Number of persons made perma-
nent: 3

The service as a whole is on con-
tract basis. A scheme of Information
Cadre is already accepted and is be-
ing worked out. ing to the
scheme the major part of the posts
would become permanent.

Bmall Beale Industries in Mysore and
Bombay

Shri D. A, Katti:
2011, { Shrl Sugandhi:
| Shri B, K. Galkwad:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Quesiion
No. 206 on the 14th February, 1933
and state the names of small scale In-
dustries in the State of Mysore and
Bombay which have been given
financial aid by the Union Govern.
ment?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The Central Government have given
aid to the Slate Governments for dis-
bursement of loans to private small
industrial units. These loans are dis=
bursed by the Btate Governments and
names of industries which have re-
ceived such aid are not known to the
Central Government.

The Central Gpvernment have also
given financial assistance for specific
schemes of small industries proposed
by the Btate Governments. The
names of small industries in Mysore
and Bombay for the development of
which such financial ald had been
given during 1956-57 and 1957-58 are
given below:—

Mywore~—~Porcelainware, Leather,
~ Hollow  conerete blocks,
Blacksmithy, Woollen Swea-

Milling machines, Umbrellas,
Wood  distillation, Serew
drivers, Locks, Carpentry,
Blacksmithy, Fruit ml-
fon, Glass beads, Mechanical
trades, Paper clips, and plns,
Stationery articles.

Miea Mines Welfare Fund

umjwmm
\ Shri 8. M. Banerjee:

Will the Minister of Labonr and
Employment be pleased to state:

(a) the amount collected towards
Mica Mines Welfare Fund in each
state where mica mines exist;

(b) the amount spent in each Stste
so far; and

(c) whether Mica Mines Welfare
Boards have been formed in all these
States?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). A state-
ment showing the income and ex-
penditure of the Fund in various mica
producing States is placed on the
Table of Lok Sabha. [See Appendix
V1, annexure No. 115.]

(c) the Mica Mines Labour -Wel-
fare Fund Advisory Commitees exist
in the States of Bihar and - Andhra
Pradesh. Action for the re-constitut-
ion of the Committee for the State of
Rajasthan is in progress.

Handlooms in Himachal Pradesh

wulu. s:;ignuusmwm the
nister mnmomhlllhy-_
be plensed to state: -

. (a) the number of Eu’:dlm.u'
wlmﬁuh Himachal Ira-
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!
gress made to bring
these looms under the Co-operative
sector and how many are under lhis
sector in Himachal Pradesh; and

amount of Central aid given
to this industry in Himachal Pradesh
during 1957-58 and the amount pro-
posed to be given in 1058-507
The
dustry

(Bhri Lal Bahadur Bhasirl):
{a) Information is not available.

{b) There are 900 looms
Btate, of which 83 looms were in the
co-operative sector as on 31st March,
1057. Information is not available as
to how many, if any, came into  the
Co-operative fold after that date,

" (c) Amount of Central aid given
during 1057-58 was Rs. 7,338, Pro-
posed allotment for 1958-59 is
Rs. 17,000,

PAPERS LAID ON THE TABLE
AMEINDMENTS T0 Rupsem Rurrs

The Minister of Commerce (Shri
Kanungo): 1 beg to lay on the Table,
under sub-section (3) of Section 25
of the Rubber Act, 1947, 1 copy of
Notification No. G.S.R. 163, dated the
22nd March, 1858, making certain
further amendments to the Rubher
Rules, 1955, [Placed in Library. See
No, LT-840,58.]

NOTIFICATIONS IBSUED UNDER DispLacrn
PrasoNs (COMPENBATION AND ReHABI~
LITATION) AcCT

The Depuly Minister of Rehahlli.
tation (Bhri P. B. Naskar): I beg to
lay on the Table, under sub-section
(3) of Section 40 of the Displaced
Persons (Compensation and Rehabili-
uum.m,lm a copy of each of

the following Notifications, making
certgln further amendments to the

Ansiver to Stawed
| - Quastion No. 120 pode
' Displaced Persons (commﬂu ud
Rehabllitation) Rules, 1985:— .

. (1) GSR. No. 70 m
dated the 1st March, 1838
(2) G.SR. No. 134/R. Amdt. XX,
dated the 15th March, 1958.
{Placed in Library. See No. LT-
841/58.]
NOTIFICATION ISSUED UNDER EMPFLOYERS'
ProvipEnT Funps Act

The Deputy Minister of Laboar
(Shri Abid Ali): I beg to lay on the
Table a copy of Notification No. GE
R. 170, dated wme £2nd March, 1858,
under sub-section (2) of Section 7
of the Employees’ Provident  Funds
Act, 1052, [Placed in Library. See
No. LT-642/38.]

STATEMENT RE: CORRECTION OF

ANSWER TO STARRED QUESTION

NO. 120

The Parliamentary Secretary io the
Minister of External Affairs (Shri
Sadath Ali Khan): In the answer
given by me op the 1l4th February,
1058, to the Starred Question No. 129
by Shri Radha Raman, I had stated
that according to the report received
from the Stale Government, 15586
acres of Indian territory in District
Amritsar had been affected as ]
result of changes in the course of the
river Ravi till the end of 1957. Since
then we have received a further re.
port from the Punjab Sta‘e Govern-
ment which shows that on verification
they found that the figures given
carlier by them were not correct.
According to the verified flgures the
position is that during the pericd
from August 15, 1947 to December 31,
1957 the total Indian area lost as a
result of changes in the course of the
river Ravi came to 10,276 acres. This
acreage covers the entire area of 11
villages (3,611 acres) and portions of
33 other villages (0,065 mcres),
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by me on 28th March, 1 said that the
Gift Tax Bill and the Estate Duty

t) Bill would be brought
forward for reference to Select Com-
mittees during the week. It iz now
proposed to bring up these Bills at a
later date, that is, after the passing
of the Finance Bill.

The order of discussion and voting
on the Demands for Grants will be
as announced except that the De-
mands for the Mimstry of Defence
will be taken up after the Demanns
for the Minisiry of Home Affairs,

With this change in the order of
Demands for Grants, business for the
week commencing Monday, 7th April
will consist of the discussion and vot.
ing on the Demands for Grants for
the Ministries of—

Information and Broadcasting.

Labour and Employment;

External Affairs;

The Department of Atomic En-
ergy; and

Ministries of Rehabilitation and
Home Affairs.

Shri V. P. Nayar (Quilon): From
the stalement of the hon. Minister for
Parliamentary Affairs it would appear
that discussion on the Demands for
Grants of the Department of Atomic
Energy will be fixed for next week
We have not so far received the re-
port which, being very technical, we
should like to have some days before
we  actually discuss the subject.
Otherwise, there is no poin' in dis.
cussing it.

Mr. Speaker: I find that the Minis-
ter of Parliamentary Aftairs has gone
away. '

Shrl V. P, Nayar: I did not wart
to. interrupt the hon, Minister when
be -was making his statement. I

it

would not have raised this question
but, this subject being very technical,
we would like to have the repert as
early as we can.

Mr. Speaker: [ will ask office lo
communicate this to the Minister of
Parliamentary Affairs,

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the sittings
of the House in their Sixth Report
have recommended that leave of
absence may be granted to the follow-
ing Members for the periods indicated
in the Report:

(1) Rani Kesar Kumari Devi,
(2) Shri Lachman Singh.

(3) Shri Koyilat Nallakoya.
(4) Shri B. Satyanarayana,
(5) Shri P. R. Ramakrishnan
(6) Shri C. R. Narasimhan.

{7} Shri Keshavraoc Marutirao
Jedhe.

(8) Shri M. S. Murti.

(9) Shri Mukat Behari TLal

Buargava,
(10) Shri P. C. Borooah.
(11) Shri Nath Pai.
(12) Shri Chowkhamoon Gohain,
(13) Shri N. C. Laskar.
(14) Pandit Hiralal Shastrl
(15) Shri Babunath Singh.
(16) Shri Awadesh Kumar Singh.

I take it that the House agrees with
the recommendations of the Com-
mittee,

Hon. Members: Yes.
Mr. Speaker: The Members will
be informed accordingly.

Shri T. B. Viital Bao (Khammam):
Is it that 8hri Nallakoya is not
attending the House for want of trans-
port facillties?

Mr. Bpeaker: From where?



Shri T. B. Vitial Bao; From Lacca-
divea

Mr. Bpeaker: Hon, Member may
look into the report. The report will
be made available to him. If he still
wants to know anything more, he may
ask me latter.

*DEMANDS FOR GRANTS—Contd.

Mpnstey oF Foop Axp Acmi-
cuLTure—Contd.

Mr. Speaker: The House will now
resume further discussion on the De-
mands for Grants relating to the
Ministry of Food and Agriculture.
QOut of six hours allotted for these
Demands, 2 hours and 10 minutes
now remain.

How much time does the hon. Min.
ister want to take?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): One hour,

An Hon. Member: More then hall
an hour was taken yesterday by the
hon. Minister.

Mr. Speaker: That will all be taken
as consumed from the time allotted
to the Congress Party.

I will call the hon. Minister at 115
and then the Demands will be put lo
the vote of the House.

Shri B. 8. Murthy (Kakinada-Re-
served-Sch, Castes): As it is a very
important subject, can the time not
be extended by two or three hours
more?

Mr. Speaker: Hon. Members must
know that we have already cxceeded
the time allotted by four hours. 1
am trying to make up for lost time
but it is physically impossible to do
so. If we still extend the time, I do
not know how long we will have
to sit.

Except for those hon. Members—
three or four—who belong to Delhi
proper, other hon. Members have come

*Moved with the noammendaﬂou
of the President.

trom far off places. I I request them -
to &t for one hour more, it I8 im- -
possible for me to get the quorum.
Hon. Members have come at a lot of .
sacrifice to themselves and I do not
know why should they not sit here.
I am not hustling things, I am pre-
pared to sit till twelve o'clock in the
night (here, here). As soon as the
clock strikes five, it appears that hon.
Members get fidgety and want to go
away. This is not the way in which
we should proceed. Hon. Members,
who have come here at very great
sacrifice, represent eight lakhs each
of the population of this country.

1 agree that various interests have
to be represented so far as Food and
Agriculture Ministry is  concerned.
Various items compose the Food and
Agriculture Ministry. But, all the
same, in view of the fact that even
at 330 1 have to ring the bell for
quorum I cannot extend the sitting
till 6 o'elock.

Hon, Members may make up their
mind. Let them think seriously about
it tonight. Having made up their
mind that they are prepared to sit for
one hour or two hours more, if neces-
sary, they should let me know  to-
MOITOW.

Shri 8. M. Banerjee
Tomorrow is a holiday.

Mr. Speaker: I am surprised at this
kind of technical ubjection. Tomorrow
means Lhe next day on which we
meet.

(Kanpur):

An Hon. Member: What is the de-
cislon?

Mr. Speaker: There is no decision.

S8hrl Thirumala Rau (Kakinada):
Mr. Spcaker, Sir, the target set in
the Second Five-Year Plan to b=
achieved in food production is 155
million tons and the Foodgraing En-
quiry Committee, after having tour-
ed the country and having had Inti-
mate talks with the ministries comn-
cerned in the States, came to ths
conclusion, ..., .
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m nhmuembers are
; to sit il six o'clock today,”
1l extend the time for this Minis-
one hour, There appears to be
-hour discussion today. So,

are they willing to sit beyond six,
u;r. till 6307

If the House so desires, I will post-
pone the half-an-hour discussion to
some other day. We will sit for one
more hour today and that one hour
will be allotted to the Food Ministry.
The hon. Minister will now be called
at.

Bhri C, K. Bhattacharyya (West
Dinajpur); May I make a submission,
Sir? In this matter, hon. M.ember;
represen those States in  whicl
the !nodﬁggmhon has become critical
should be given @ greater amount of
time than those from States where il
is not so. In saying this I should
draw your attention to the case of
West Bengal, where the food crisis
has led to a ministerial erisis. Ther:-
tore, States like this should have
mnre time than the othor States wheie
no such crisis has developed.

Ch. Ranbir Singh (Rohtak): Those
who can producc more should be
given a chance.

Mr. Speaker: Everyvthing will be
taken into consideration.

Shri Thirumala Rao: There i¢ a
gap between the target of additions.
production of food to be achieved as

*d by the PI g Commission
and the assessment arrived .
by the Foodgrains Committee. The
other day the hon. Prime Minister, as
the head of this Government, asserled
that we must produce more food at
any cost and the calculationg arrived
at after consultation with the wvariousz
States by the Foodgraings Enguiry
Committee must be belied. They must
be proved to be not quite satisfactory
or true by our own efforts, There is
a gap between what the Central Gov-
ernment wants to achieve and what
the actual capacity of the State Gov-
emments is. This gap has to he
bridged. This lacuna has to be filled
up by the Central Food and Agricul-

Eﬁéi!'

ture Ministry by taking vigorous steps -

to effectively improve all your plans
and make the States implement your
plans. I am very mucb diffident to
come to the conclusion that with the
machinery with which we have been
functioning both in the States and in
the Centre these targets could be
achieved. Our Planners have been
telling us that now agricultural pro-
duction is nearly the base of the
Second Five-Year Plan. Unless we
produce and produce sufficiently to
keep down the prices at a reasonable
level the whole plan may suffer a
serious unfulfilment of the desired
targets.

We shall first consider the difficult
position of rice and then come t3
wheat, The production of rice is
somewhere ncar 26'85 million tons—
80 much of rice is produced all over
the country. It is said that the rice
position is difficult. but pccording to
my calculations the wheat position is
more difficult than that of rice, bechuse
we arc only getting about seven lakh
tons of rice from outside India. If we
sce the order of production in the
country, we will find that the largest
rice-producing State is West Bengal
with a production of 4,145,000 tons of
rice a year. Next comes Andhra
Third is Madhya Pradesh, fourth is
Bihar, fifth is Madras, sixth is Uttar
Pradesh and seventh is Orissa. Of
these, West Bengal, if we exclude tha
responsibility of feeding Caleutta from
West Bengal, can be sufficient. Andhra
Pradesh is surplus. Orissa is surplus
and Madhya Pradesh ig surplus in rice,
Though Punjab produces a small
quantity of rice, it is still surplus in
rice, because it produces more than it
consumes.

If we take the seven lakh tons of
rice, which we are importing from
outside, we find that about five lakh
tons was from Burma and two lakh
tons from the United States last year
and some other foreign countries.
We will be able {o bridge this gap.
I want this House to consider whe-
ther it is possible for us not only to
bridge this gap in rice production
but also to improve substantially the

e

.
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‘production in the rice producing
areas. How is it being dealt with?
"We bave been hearing about minor
irrigation programmes. That is being
insisted upon in so many ways. But
the targets achieved are not commen~
surate with the noise that is being
made about it.

I you see how a rice-producing
State like Andhra ig treated with
regard to price structure and with
refard to the implementation of other
schemes with regard to minor irriga-
tion, you will find that we do mot
know how to feed the cow that really
gives milk,

From my experience I may tell you
that a project in an area called Kor-
inga in my district had been hanging
fire for 20 years and could not be im-
plemented until we were here in 1951,
We forced its implementation and an
expenditure of Rs. 20 lakhs has
brought nearly 20,000 acres under
cultivation today.

There is another project in my dis-
trict called the Yeleru project, which
has got now an intcrmittent supply
of water for 30,000 acres. If you
spend Rs. 3 crores, one lakh acres cun
come into production, and an assured
supply of 60,000 tons of paddy can be
guaranteed.

This scheme has been hanging fire
in the archives of the Central Gov-
ernment. 1 hear that recently when
the Andhra Government proposed
that this scheme should bc taken up
as a flood-control scheme, the Plan-
ning Commission and their expert ad-
visers in the Irrigation and Power
Minigtry advised thal the secheme did
not come under flood control, and
therefore it should be dropped.

Similarly, there are several other
schemes. If you accept the promise
made by the Andhra Government that
they will give you another five lakh
tong of extra production if you give
them Rs. 25 crores for implementing
the minor irrigation schemes, a sub-
stantial portion of the rice deflcit in

, Dhe country may be wiped out.

" Bo aiso with regard 1o Madhys Pra-

desh and Orissa. If intensive schemmes '
of minor irrigation are carried out,
there is no doubt that the production -

of rice will be
ared.

Let us for the time being leave
Kerala out of the Southern Zone.
Kerala's demands for rice mount up
from year o year as greater supplies
are made from the Centre. There
was a time when Kerala was satisfied
with two lakh tons of ricee 1Its
demand went up to three lakh toms,
and now it has gone up gradually to
five to six lakh tons today. Kerala
depends on a lot of subsidiary food
like tapioca, banana, jack fruit and
several other things. Rice ig also the
staple food of that area but sinee it
produces large quantities of dollar-
earning spices and cash crops, that
can be equated to the demand it
makes. But the demand can be put
down at the minimum level, up to
two to three lakh tons a year of rice
for Kerala.

With regard to Madras, an intensi-
fied production drive in the delta
areas of Madras will enable the State
to wipe out its deficit, and cven it
there is a slight deficit, it can be
easily met by the neighbouring State
of Andhra.

With regard to Mysore, its 50,000
tons rice deficit can be easily made up
if its numerous tanks are kept in
repair. Mysore with an arca of
27,000 square miles has got about
25,000 tanks. If most of these tanks
are kept in order, the 50,000 tons rice
deficit can be easily wiped out.

The real problem with regard to
rice is in parts of Bihar and Bengal
If the responsibility for feeding Cal-
cutta and Greater Calcutta is removed
off the hands of the Bengal Govern-
ment, I think West Bengal, with the
largest production of rice In the coun-
try of over four million tons, can be
made to be self-sufficient im rice. '

Therefore, T do not feel very diffi-
dent about meeting the total rice defl-
cit in the country by increasing snd. .

angmented in that -




" wugménting production i areas where
yiea. hos been produced from time
fmmeamorial -

What is the most dificult part of
the food administration? The total
production of wheat is about nine mil-
lion tons, and we were asked to im-
port last year 2'8 million tons. Near-
ly one-fourth of the total production
is being imported. We have to see
the figures of production that are act-
a sort of drag on the total eco-
of food in this country.

per cepita production in all the
States is not what it ought to be. In
Bihar and in U.P,, the per capitz pro-
duction of wheat has not improved
eonsiderably. 'Whatever be the effort
—1I do not know—made by the res-
pective State Governments, they have
been alwavs a source of anxiety to
the Central Government with regard
to their total production of wheat.
Bihar has proved to be one of the
difficult States, whenever the country
was plunged in & catastrophe with

“ regard to the food administration.
North Bihar is very heavily populated,
end with insufficient communications,
very many irrigation sources not kept
in proper repair. it has alwavs been
a difficult part of the whole country.
Unless the Central Government and
the State Government pool all their
resources in money and experience
and administrative drive, Bihar can-
not be made self-sufficient with regard
to its food.

So also, the eastern part of U.P. is
a sore mpot in the economy of the
whole country. It gives periodical
headaches to both the Central and the
State Governments, and unless the
per enpitn vield of this area is sub-
stantielly increased and all the modern
conveniences of irrigation are brought
to the door of the cultivator, there is
no hope of augmenting the food pro-
duction of this area.

During the deliberations of the
Foodgraing Enquiry Committee we
haye been told and we have seen that
svwgral of these - tubewells have not

worked properly because there i a
sort of lacuna or a stalemate existing
between the cultivator and the admi-
nistration. The administration caleu-
lates a certain amount of return on its
outlay, the cultivator is not able to
utilise the water at the rates offered
by the administration. Then ensues
a sort of stalemate which is not resal=
ved by the administration and things
are allowed to stagnate. The water is
allowed to go without nuse With
regard to the big river valley projects
also, there should always be a sort of
co-operation end a parallel organisa-
tion as suggested by my friend Shri
8. K. Patil. There should be co-ordi=
nation between these Ministries from
the top to the bottom so that simul-
taneous efforts and simultaneous pro-
grammes are followed, so that once a
dam is ready and water is allowed
into the canals, it should also find out-
lets intn the smaller channels which
have direct access to the flelds. Not
only that. They must also train peo-
ple who are not accustomed to that
way of cultivation.

For instance, in Rayalaseema, they
are all accustomed to dry cultivation,
and water is given for the first time
to the areas under the Tungabhadra
scheme, There is no use the Plan-
ning Commission and the experts from
here crying hoarse over the fact that
a large quantity of water remains
unused in that area. The method of
rultivation there is different. You
must take people who are well-accus-
tomed and well-trained in the art of
cultivation from the delta areas, set-
tle them there, make them leaders of
the area to see that the land that has
remained uncultivated for a long
time, the virgin land, is brought
under cultivation as soon as possible.

It is said that to reclaim land not
under cultivation, it takes three geme-
rations. The first two generations
will lose themselves and destroy
themselves in reclaiming the land and
utilising all their resources in bring-
ing the land to an optimum standard
of production. It is only the third
generation that reaps the heneflia of



[Shri Thirumala Rao)
that cultivating experlence. There-
fore, it is no use finding fault with

text-book theories not being properly

executed and implemented on the
actual land.

Then, dealing with Andhra Pradesh,
I would draw the attention of the
Food Ministry to the need for having
a more considerate outlook with
regard to the price structure. In the
last two years we have subsidised
imported food to the extent of Rs. 16
crores.

Shrl Ranga (Tenali): Rs. 2§ crores,
is it not?

Bhrl Thirumala Rao: Rs. 8 crores &
year, that is the figure I got. For two
years the subsidy is Rs. 16 crores. We
have undergone this loss or subsidised
the consumer to this extent and have
paid higher prices for imported rice.
I should say that Andhra Pradesh has
got & surplus of four to five lakhs of
tons; they have calculated it at six
lakhs of tons. You fix up a price
which is reasonable and acceptable at
a round table conference with all the
interests concerned, the Andhra Pra-
desh Government and the Central
Government, fix a target of two to
three lakhs of tons, offer that price
and take these two to three lakhs of
tons, and allow the rest to go to any
part of the country where higher
prices are offered. By suggesting this,
I am not irying to put a spoke in the
wheel of your administrative set-up
here. I can give you the instance of
khadi.

The finest khadi is produced in
Andhra Pradesh, and the finest khadi
which costs Rs. 5 or Rs. 6 or Rs. 10 &
yard is exported in millions of yards
to Bombay where it gets a higher
price than in Andhra Pradesh. That
is how the khadi industry is sustained
in Andhra Pradesh. So also, you
allow some of the cotton to go to the
big merchant princes in Bombay who
are earning huge profits by diverting
the bejra-growing lands to cotton-

growing lands, Similarly, you shonld
divert the Andhra rice to places
where there s purchasing cepacity
and purchasing power and people can
pay a little more; for instance, you
can divert one lakhs of tons of Andkra
rice either to Bombay or to Calcutts
at a higher price, and take the
remaining two to three lakhs of tons
from the surplus area at g price
agreed to,

12.32 hrs.
[Mg. DepuTy SPEAKER in the Chair]

I remember very well how when
Shri Prakasam was the Chief Minis-
ter of Andhra, in 1847-48, in a parti-
cular village which was hoarding rice,
he offered Re. 1 or Rs. 1-8-0 a maund
extra for paddy, and the result was
that two lakhs of maunds were dis-
gorged within twenty-four hours from
that village. Similarly, I would sug-
gest that if you are in such difficulties,
you divert some of the huge amounts
which vou are spending by way of
subsidy for this little extra payment,
and you will be able to get the
required quantity from these sources.
You can encourage rice-growing in
Orissa also in the same way, and also
in Madhya Pradesh and Punjab.

I want to draw your attention to
the fact how a huge price was de=
manded by Uttar Pradesh in 1950-32
for the rice produced there. They
never parted with their rice until
Rs, 24 or Rs. 30 a maund was paid
for the surplus rice that was available
with them. And that was carried all
the way to the Travancore-Cochin
State, where it had to be subsidised
by the Government there to the tune
of Rs. 6 to Rs. 10 a maund. This is
the position with regard to rice.

With regard to wheat, I feel that a
more concerted effort has to be made
all over the country. The largest
wheat-producing State is Uttar Pra-
desh; then come Punjab and Madhys
Pradesh, and very little of it ix pro-
duced in Bihar, We have t0 3



whatever we
ey we have to depend
for time to come on some quan-
tem of imports from outside countries
re

pald towards starting a fertiliser fac-
tory there. I do not know what the
necessity is to have fertiliser factories
at far off places like Nangal and Nel~
vell. Here at your door, there Is &
cor ption of nearly three to four

gard to wheat. That t
er be dispensed with. And I
am afraid the computations or expee-
tations of the Foodgraine Enquiry
Committee are nearer to fact than any
other estimate with regard to wheat.

Then, T would like to say a word or
two about sugar production. I do not

aiming at a production of 22 lakhs of
tons a year. In 185152, the figure
was hardly 11 lakhs of tons. There is,
I think, a sort of glut in the offing
beeause the sugar prices are sagping,
and in the world market it is dificult
for us to compete effectively with
countries that produce sugar at a
lower cost. Still, we can rest assured
that with the tempo of economic deve-
lopment in the countrv the consump-
tion of sugar among the lower income
groups is bound to increase. I belleve
that it is with that in view that Gov-
ernment have issued licenees to sugar
fnctnr?es all over the country.

Andhra Pradesh is ome of the very
gond sugar-producing Btates in Indla.
The average sugarcane production In
Andhra snd In Decean is more than
30 to 40 tons an acre, whereas the
production of sugarcane in UP. and
.Bihar which have the largest number
of sugnr factories has remained al-
most stationary, for a Jong time. In
view of thls, it Is verv necessarv that
the few factories to which licences
have been issued should be enabled
to come Into existence as soon as pos-
sible by providing them with the
forelgn exchange content to import
the necessary machinerv. Tt is dim-
cult to procure capital in an economy
which is intensely apricultural. Andhra
Pradesh Is an agricultural State.
It has been lagging behind in indus-
trial development. Even today, when
we are having the Second Five Year
Pisn, sufficlent attention has not been

Inkhs of tons of fertilisers without in-
ducement and propaganda; still you
refuse to have a fertiliser factory near
Bezwada or Hydcrabad. I would
request you to look upon the indus-
trial advancement of Andhra Pradesh
in the matter of sugar production and
alen fertilisers with some considera-
tion.

Shrimati Renoks Ray (Malda):
This House is naturally exercised
over the need for increasing agricul-
tural production. It is ome of the
greatest tragedies of this country that
a predominantly agricultural country
like ours has still to continue to bring
food from outside and in a greater
measure, I know that to some extent
agricultural production has pone up,
but that is not at all adequate to meet
our needs. While it has gone up by
ahout six per cent, what Is required
i= a rise of something like 40 per cent.
It that is not achieved, then our Plan
itself will be In jeopardy.

There are many measures that have
been suggested by hon. Members for
achieving this, but T should ke to
focus attention on one or two import-
ant points. The first one may not
actually fall within the purview of the
Food and Agriculture Minister, but in
view of the fact that it i his respaon-
sibilitv to mee that food should be
obtainable in large ennugh quantities
in the country, T bring it to his netice.
More than a thousand crores of rupees
have baen sment in large irrigation
projects. and many of them are near-
ing comoletion or have been comple-
ted. But there i3 one very small
mattar of the preatest significance on
which suffirlent attention does mnot
seom to have been bestowed, and that
ie in regard to the channels that are
required to bring the water to the
cultivator, and the help that has to be
given to him to bring that water.
Nothing has been done in this pespect.
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' Something may have been done in
some places, but in a large majority
of cases, nothing has been done. I
would request the Minister to look
into this matter.

Periodical floods and droughts are
making our position worse, and there
is no doubt that in order to avoid
starvation and death, we have had to
spend large sums of money on relief
expenditure. I am glad that in recent
years, or I should say, during the last
year, some of this expenditure on test
relief work, as I have seen for my-
self, is being spent not only on roads
but on putting up some bunds; but it
these are to have any permanent
value, then there should be some in-
tegration and co-ordination between
those who know how to put up these
bunds and those who carry out test
rellet works, because there is no rea-

I am glad that emphasis has been
laid both by the Planning Commission
and the Food and Agriculture Minis-
ter on minor and smsll irrigation
works. I know also that the Minister
wants that this should be worked on
a war-footing, as do our Government.

happen as those who have laid down
the policy want them to happen. Some-
times, there is over-simplification,
and it is said that State Governments
do not show enough initiative. It Is
true that State Governments might
have to show more initiative. But this
is what happens. Since 1 have not got
sufficient time at my disposal, I shall
give you just one {llustration, and I
shall take my illustration from West
Bengal, because I know more about it
than about other States; but I believe
:-;L'lhe same will be the case all over

In pursuance of the decision to en-
courage more of minor irrigation
schemes, the State Government of
West Bengal was informed Iast Nov-

.

details of these to the Centre, the
Centre would consider these

clal assistance, and even if were
not able to accommodate them from

lakhs. The State Government was in-
formed early in January, to its sur-
prise, that it was too late to think of
taking up these schemes for 1057-58
and that Plan provision had not been
made for 1858-59, and so these schemes
could nol be sanctioned.

Now, I am vitally interested in ¥his,
because I myself saw some of the areas
in Malda and North Bengal, after hav-
ing a talk with the Food Minister here,
where minor irrigation schemes would
make a tremendous difference to the
food problem. When some of these
schemes were sent up, this was the
reply. T am sure the Food Minister
himself cdoes not want this, and yet
these things happen. This is some=
thing that is happening not only in the
Food Ministry, but, as I have said
before, and I say it again, it is a fault
in the administrative machinery. Un-
til we get rid of these faults of the
ndministrative machinery, we cannot
@0 ahead rapldly with any schemes.
There is no invidlous distinction made
regarding the Food Ministry; this s
true of all Ministries. I would request
the Food Minister that in this matter
which neads to be tackled on a war
footing, as he himself feels, a matier
which vitally affects our food situation _
and the people, he should immediate-
ly think of putting up some organies-
tion with powers to concentrate om .
these minor and small irrigetion -
schemes, to see that the procedure of -



Mum that the State
‘Gevirbments alio take up schemes
" which should be taken up and they are

given shows that at the present
moment, Initlative {5 crippled. Even
it you first enthuse them and try to
make them do something, this is the
kind of reply that is given at the end.
I would particularly request the Food
Minister because I know that he him-
self is vitally interested in minor irri-
gation schemes.

Bhri Tyagl (Dehra Dun): But the
Planning Commission comes in.

Shri A, P, Jain: The schemes came
a little too late; none-the-less. we are
taking up those schemes, and I will
make money available.

Bbrimati Renuka Ray: I thank him,
but all the same the procedure needs
changing.

Shrl Tyagi: | wish I had also a
chance.

M1, Deputy-Bpeaker: Now the hon.
Member would require only less time.

Shrimati Renuka Ray: No. I want
to talk on food policy. I was talking
of food production so far.

In regard to food policy, I quite
frankly confess that 1 do not under-
stand why, when the country is in
deficit and we have to bring food from
outside, we do not face up to things.
1 do not blame Government for it. It
is a position where people in this
House, people outside, all, shy away
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Shri Rangs: The rest of the country
should also suffer?

Bhrimati Renuka Ray: Shri Ranga
speaks of the rest of the country. I

certainly do not think—and I think

Shri Ranga also does not think—that
the cultivator should be defrauded of
his legitimate earnings. I do not think
that prices should be fixed taking only
the consumers’ interest into account;
the primary producers’ interest must
also be taken into consideration. But
that does not mean that some other
persons should be able to benefit out
of it. Therefore, the State has to in=-
tervene when we are facing such a
deficit.

Now, I want objectively, without
passion or heat, as some persons some-
times have been displaying recently,
to discuss the food situation in West
Bengal. It is known that West Bengnl
is 12 lakh tons in deficit, and the
previous speaker has very rightly
pointed out that if the requirements
of Calcutta were looked after by sup-
plies from outside West Bengal at least
the rice consumption of Calcutta—it
might be easier to deal with the situa-
tion. But that again would require
physical controls which mean also
rationing, distribution ete.—in big
cities like Calcutta and Bombay.

Now, I want to bring to the notice
of the House the picture that was
drawn by one or two Members who
were sitting on the Opposition Ben-
ches, who predicted that a famine
worse than that of 1943 was going to
occur in West Bengal in a few months’
time. That was what they said last
year. I would like to remind them of
this, so that the situation that was
facing West Bengal was ceriainly very
critical. It is still eritical. But to say
that it has not been handled at all
well, considering the limitations of the
powers of both the Central Govern~
ment and the State Government
regard to the matters to which I
just made reference, is wrong.
ug see how the whole matter

§5s
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said that West Bengal had
not brought into operation tht Essen-
-tia] Commodities Act.
picture? In April 1937, w
was delegated the power in
movement control. It w

could not take place to them.

Now, I am going io quote from a
pamphlet issued by the West Bengal
Government.

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shrimatl Renuka Ray: 1 want ten
minutes more.

Mr. Deputy-Speaker: No. I shall
have to face others who are waiting.

Shrimati Renuks Ray: This is the
first speaker from West Bengal,

Mr. Deputy-Speaker: No, 1 have al-
ready allowed one other Member

" from West Bengal earlier.

Skrimati Eenuks Eay: In the issue
of December 2, Report on the Present
Food Policy, it says:

'"We have tried to utilise such
powers as have been glven to us
by the Central Government to
procure stocks where poasible.
But it 1s obvious that no effective
procurement it possible without
control of all stocks of foodgraina.
Thig control would necessarily
mean regimentation and rationing,

_ 5o far as food supply in the State
_is concerned”.

foodgrains’. Does this show & callems -
attitude? Anyway, it was in January,

and then on the 6th February, of @ils

year, that the Central Government

issued a notificatlon by which prices
were to be fixed. The West Bengal

Government, after consultation with

the Central Government, decided on-
& levy of 25 per cent on the rice mill

owners in seven or eight districts

where most of the rice mills exist

Before the enforcement order of the

Central Government had come

into force, they had tried or were try-

ing to come to an agreement with rice

mill owners, on a 75 per cent levy on

an agreed basis. But, when this came

at the Central Government suggestion

they brought it to 25 per cent levy on

controlled rates and that too for the

eight districts. Before a month has

elapsed, it is argued that the West

Bengal Government have failed to en-

force the Essential Commodities Aet.

It is easy to pass an order but it is not -
so eagy to enforce it. When transac-

tions below 10 mds. were allowed,

those who took advantage of it tried

to make it appear, transactions below

10 mds. Under such circumstances,

how is it possible for the State Gow-

ernment in a month's time to do any-

thing? How can they be told that

they are not doing their duty? Be-

cause they have not had any evidence,

how can we complain that they have

not taken action under the Essential

Commodities Act?

I agree with my hon. friend
Asoka Mehta, who said yesterday
food should be kept out of politics.
would also suggest to those who
in glass houses not to throw
In Kerala—I have not got the
go into the details—is it or is ¢
fact......(Interruption.) I am
to bring this. I it or is it

EE
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Pb-throwing is not wanted bere at

Shrimat! Reuska Ray: I am not
giving way. Is it or is it not a fact
that fhe paddy purchased from Andhra
by Kerala Government was at Re. 1/-
per md. or Re. 27/- per ton higher than
what was paid by the Central Gov-
smment at the same time. How did
this happenT There may be a logical
explanation. (Interruption.)

Shrimati Renu Chakravarity: There
has not been a single complaint......

8hzimatl Benuka Ray: Let me point
out one thing. I believe in the adage
that it is possible to fool some people
for all time and all people for some
time but not all people for all time.
The issues may be confused at the
moment. The Food Minister of West
Bengal, with the Central assistance, has
been. trying to work under most diffi-
cult and trying conditions. Famine
| has been staved off inspite of the pro-
phecies made here. But many charg-
et have been brought and the Chief

Minister—he was not allowed to speak -

in the Assembly—has said in a state-
ment to the press in regard to permits
and licences that these matlers will
be placed before the Assembly and the
public as soon as they are collected.
These are given by delegated autho-
ority in districts. Therefore, I suggest
that it is necessary to understand the
position without heat and we should
not condemn and denounce anybody
because it may help you politically to-
day to do so. Food must be kept out
of politics.

I would ask every Member of this
House—we are all representatives of
the people—to undersiand the difficul-
tes the Government have to face. We
ourselves have not asked for the bring-
ing in of controls. (Interruption.)
Without this it is no use blaming the

-mau

g

try to u'-
anly through com-
Hned endeavour t this country
will be able to eventually get over

this defleit which faces us in the food
situation by producing sufficient for
our needs.

Dewisile for Caings

difieultios and hdp
ecome them. It is

Shri Halder: (Diamond Harbour—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, Sir, India's transition from
semicolonial and feudal backwardness
to industrial progress and independent
economic development is being imperi-

people’s urge for
national reconstruction is being frus-
trated by conditions bordering on
famine. Happily, on the evaluation
of the causes that have led the coun-
try to thls impasse, there is a broad
measure of agreement amongst the
different parties and organisation
maintaing divergent and even antago-
nistic views. It is the agreed opinion
that agrarian reform is the condition
precedent for the upsurge of agricul-

. tural production.

The abolition of intermediaries in
land or, in other words, the zamindari
abolition measures have removed the
most outmoded system in our rural
economy. Social transformation is not
taking proper shape and our rural
economy is languishing. It is prima-
rily because the land reforms that have
been passed in various States have
not undermined the domination of
large landowners in the
The date on agrarian relation supplied
by the Rural Credit Survey and the
Agricultural Labour Enquiry reveal
the perpetuation of the old order in
our rural economy.

In the period between the two en-
quiries the First Five Year Plan, the
abolition of zamindarl and certain
measures of land reform have been
accomplished; yet the picture remains
the same. These measures have fail-
ed to check the process of greater
monopoly in land. According to the
first estimate, ten per cent of the cul-
tivators and according to the secend
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five per cent of the population, posses
one-third of the area under cultiva-
tion. An insignificant area between
10 to 15 per cent. of the acreage be-
longs to 3 per cent. of the cultivators
according to the Rural Credit Burvey
and, according to the AgricuMural
Labour Enquiry, 66 per cent. of the
population. It is an indication of the
increasing concentration of land in the
hands of a minority of landowners.
Hence, there is the necessity for the
abolition of the landlord’s grip over
the land and the distribution of the
surplus land over a specified ceiling
to the landless peasants. For the ful-
filment of this purpose the ceiling too
should be so fixed that the land of the
working holders is mot touched but
the land of the non-working holders
should be taken and distributed.

In recent years, cviction has taken
place to a large extent and nowhere
surplus land has been distributed to
the landless peasants except in isolat-
ed cases. Apart from evictions, small
peasants are losing land due to the
credit crisis. In order to get credit
they are forced to mortgage or sell
their lands and the mortgage property
is seldom restored. In consequence,
land is passing out of the hands of
poor peasants and getting concentrated
in fewer hands, in the hands of the
large land-owners including the top
rich peasants. Hence, eviction under
any circumstance should be prohibited.
Small landholders including those who
cultivate the land and share-croppers
should be given permanent and herit-
able rights in the lands they cultivate,
‘Small peasants owenrs will, in the
immediate fauture, from the main
body of cultivators’, observed the
Planning Commission in framing the
Second Five Year Plan.

13 hrs.

The Planning Commission further
maintained that “a rural structure
based on peasants owners can meet the

requirements of food and raw_maie-
rials of a growing national economy
only if land is used with care, the ad-
vantage of cooperative work and orgn-
nisation are fully utilised......”.
Hence, whalever might be the degree
of achievement through various mea-
sures and projects, no astructural
change in our rural economy has been
brought about. The Fourth Evaluation
Report on the Community Project had
to confess it.

I1 must be recognised that so long
as the peasant's purchasing power s
looted by the trading monopolisie
with the full backing of the banking
system, so long as rural credit is con-
trolled by the professional money
lenders, wholesale traders and hig
land-owners, and so long as the ope-
ration of the Community Projects and
National Extension Schemes remain
vested in the hands of die-hard
bureaucrats, the desired goal can
never be achieved.

The amount of Rs. 565 crores ear-
marked for agriculture and community
development under the Second Five
Year Plan is a sizable fund and can
regenerate productive forces provided
they are spent in a rational mannef
under the supervision of popular com-
mittees. Our country is facing an
scute food crisis. West Bengal, Bihar,
Eastern Uttar Pradesh, Maharashtra
and Orissa are facing famine condi-
tions.

Shri Ranga: Orissa also!

Shri Halder: Our country is expect-
ed to import 3'7 million tons of food-
grains this year. The Foodgrains Ea-
quiry Committee is of the opinion that
imports to the tune of 2 to 3 million
tons a year will have to be continued



Committee again
role of the minor irrigation works both
in respect of new canals and tube
well irrigation. It has also been
found that the irrigation potential is
not being fully utilised by the farmer
' due to prohibitjve water rates,

‘West Bengal is facing an acute food
crigis, but the Government is callous
on this matter. Criticising the reac-
tionary and anti people policy of the
West Bengal Government, the ex-
Minister of Justice of West Bengal,
Shri Sidharth Ray remarked:

“] am afraid that instead of
taking an objective view of the
matter and dealing with the pro-
blem, affecting our tillers of the
soil in a practical manner, the
party which happens to be in
power prefers holding fun fares
and exhibition in the mame of
Kisan Conference where not only
lakhs of rupees are wasted but
where kisans are conspicuous by
their absence.”

Shri Ranga: Lakhs of them are
there.

Bhri Halder: Hence my
is that when thousands of
coming to Calcutta in search of
when thousands of people are

H

Bhri C. K. Bhattacharyya: On a
point information, will the hon. Mem-
ber |kindly say whether these
lakhs of rupees were spent by the
‘West Bengal Government?

. Shri Halder: Thizs was read by the
ex-Minister of Justice Shri Sidharth
Shankar Ray on the floor of the Assam-
bly. - I have only quoted a sentence
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from the statement he read in the
State Assembly.
Mr. Deputy-Speaker: The ex-Min-

ister had the privilege of making a
statement after his resignation.

Shrimati Renuka Ray: Could that
statement be considered here? If se,
others could have brought up many
other things.

Bhrimati Renm Chakravartty: The
hon. lady Member herself brought it
up, | think,

Shri C. K. Bhattarcharyya: The in-
formation that I asked for has net
been supplied.

Mr. Deputy-Speaker: The hom.
Member shall have to be satisfied
without an answer if the Member to
whom the question was put is net pre-
pared to answer it. I cannot force
him; nor can the hon. Member him-
self. We cannot force any reply.

Shri C. K. Bhattarcharyya: I submait
to that Sir. But if he does not reply,
we can draw our own conclusions.

Shri Halder: In this connection I
would like to mention that the Coafer-
ence which was held at Kakdwif~is
in my parliamentary constituency. The
Central Food Minister was also pre-
sent at that meeting. The ex-Minis-
ter of Justice also made it clear that
if the money that was being spent on
these exhibition and conferences was
utilised for minor irrigation works
the peasants’ Jot could have been im-
proved. But the Government did not
take up those schemes and for their
political ends they hold such confer-

1 would, therefore, request Govern-
ment to pay a little more attention to
these minor irrigation schemes and
also reclamation of land. In this con-
nection I would like to mention that
nearly one thousand Central Tractor
Organisation workers have been om
strike for nearly a week or two. Gov-
ernment claim that by reclamation
work they have reclaimed nearly 38
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lakhs acres of land for cultivation.
But I cannot understand why certain
amenities which are demanded by the
workers are not given to them.

When thousands of people face a
crisis, the immediate measures that
the Government should take is the
grant of relief, test relief, agricultural
loans, distribution of seeds to the poor
peasants. But what did the West
Bengal Government do? They wasted
8o much money and rice though they
restricted the consumption of rice in
hotels and restaurants. In a Kakdwip
conference, it is reported that they
wasted food which can be suficient for
about a thousand people. It is also
reported that one thousand delegates
did not turn up in that conference but
food was prepared for them. "When
our political leaders instruct us not
to play politics with food, I also
accept their advicee. On the other
hand, I request them not to play poli-
tics with food and gamble with it as
the Food Minister and the Cabinet in
West Bengel had done in the recent
period.

Bhri Ranga: Mr. Deputy Speaker, I
am rather surprised as to how it is
aat we are thinking in terms of a
great crisls on the food front. Between
four to five years ago, we were told
that India was going to have a surplus
in food, especially on the rice front
Therefore, we were asked to give our
consent to a Bill to authorise first of
all, the Bengal Government, and next
the Andhra Government and also some
other Governments, the freedom to
export rice to other countries, What
has happened within these four years?
Why should we be faced with such a

This is an important question which
we should all address curselves to and
try to glve an answer. We cannot
afford to do anything here and now but
we have got to think about it and the

facts before this and at some
, convenient hour.

One of thg many things that hae
been responsible for this growing
trouble is the unwillingness of the
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definite steps to
prices and assure to the peasants
payment of remunerative prices.
ernment had made soc much on
appointment of this high power
mittee. The Ministers, one after
other, who complimented the
man of this Committee only say thal
the Government was siill considering
this major recommendation of the
Committee and that it was ndt pre-
pared to come to any conclusion m0
soon. This proposal has not been plae-
ed before the Government only in the
last few months. It has been before
the Government for the last 1Z years,
to say the least. There was the V.T.
Krishnamachari Committee which
same recommendation.
Afterwards, there was the Agrarian
Reforms Committee presided over by
Kumarappa. That also made a simi-
lar recommendation. The First Plan
also envisaged the possibility of fixing
the remunerative price level for agri-
cultural products, especially food-
grains, I can go on giving details Hke
this. Still the Government is unwill-
ing to come to this House with definite
proposals in order to establish the

Peiede



people in India who are all depending
en agriculbore, that their holdings
would not remain In their posseasion.
Various schemes have been propound-
od. It was sald that a national cam-
paign was going to be insugurated in
order to persuade our peasants to pool
their lunds to what is known &s a co-
operative farm. We know how per-
suasion has resulted in so many other
countries about which our friends here
16 my right have been very keen. We
know how it has resulted in coersion
in actuality. Even recently, one of the
leaders of the Opposition Party told
the country that if a majority of the
people were to be willing to go into
the co-operative farm, the majority
should be statutorily compelled to go
into the co-operative farm.

Another campaign was started that
they would persuade our peasants to
place all their lands at the disposal of
the village panchayats so that the wil-
lage panchayat will become the new
landlard and all these people would
be made to work under the land-
lordism of the village panchayats. My
friend who has just now preceded me
was unhappy that the Government has
nat done enough to liquidate Jandlord-
ism—a kind of anachronism of colonial
economy. Is it not a fact that after we
have gained freedom, we have been
able to confer peasants proprietorship
on tens of millions of peasants in UP.
Bihar, Bengal, M.P., Rajasthan and
various other States? They are not
satisfied with it. 'We are also not
satisfied with it. We would like to go
far ahead. So, it has been suggested
that a ceiling should be fixed. It has
been suggesied by the Planning Com-
mission and hailed by all the parties in
the country. The question is  this,
Where is it to be fixed? Neither the
Planning Commission nor the Central
Government has been able to give a
kind of assurance to our own farmers
in the country as to where it is going
to be fixed. Is it three times the basic
as later on

self belong. ‘There is no certalaly
sbout it. Naturally, you cannot ex-

Only last year, West Bengal some-
how or the other seems to have influ-
enced this House in a very quesr
way. We were told that the prioes
were soaring high. So, the Finance
Miinster was in a fright. He issued
SOS orders to the banks not to relesse
any fore funds and to withdraw what=
ever funds that were granted to the
dealers, factory owners &nd some
landlords also in West Bengal. Just
now, Shrimati Renuka Ray was tell-
ing us how all that terrible price
crisis bordering on famine was staved
off. It could have been staved off
without the Finance Minister coming
unnesessarily into the market and
frightening people there and with-
drawing the credit given to the food
market The wonder of it is that
instead of worsening the situation,
the crisis was overcome. Why? Only
the other day, the Prime Minister
was saying that he was not prepared
to agree with Shri Asoka Mehta in
suggesting that we should be depend-
ing upon imports all the time. He was
also confident that very soon India
would be able to become self-suffi-
cient in food I am inclined to agree
with him, especially because only
four years ago we were more than
self-sufficient in food and it should
be possible for us once agaln to
achieve that position. The only thing
is, seasons must be favourable and
the policy of the Government towards
the peasants must also be
liberal and statesmanlike.

under our control. Unfortunately, my
hon. friend Shri A. P. Jain, who has
been saddled with this very onerous
responsibility of feeding the peopla
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ought to be controlled in order that
this situation can be controlled.

Bir, the Asoka Mehta Committee
said that we should import two to
three million tons. Where does the
truth lie? Somewhere in between, I
do not really think that the Govern-
ment has got full information of all
the food that is being produced, con-
mumed in the production areas and
the surplus that are available and
going into distribution in this country.
Therefore, better statistics are needed.

Suppesing we have better statistics
and we find ourselves in not such an
unfavourable situation as we think
that we are, then what is it that we
have to do? One or two suggestions
have been made, for short-time period,
like the development of minor irri-
gation works, tubewells and all those
things. Do all that possible you can
in that directitn: but, in addition to
that, let us also go out of our way—
# necessary, set aside all considera-
tlons of prestige or face—and assure
the 200 million small holders in this
eountry that their peasant proprietor-
ship is accepted by the Government.
not merely as a matter of concession
but as a matter of part of their own

progressive policy. I would like the
- Government to make it very clear that
peasant proprietorship is not consider-
ed to be standing in the way of de-
velopment of a socialistic pattern of
society.

8ir, the Government has so far re-
cognised the existence of two t

for exploitation in this particular
sector. There is uttermost possibla
decentralisation in this. There is not
much scope for bureaucracy also %o
play upon the credulity of the masses
and exploit them. Such a sector
ought to be encouraged and better
developed.

-

Within that sector, Sir, the peasants
form not merely the fulerum but also
the major portion. These 20 crores of
people to be given that particular
assurance, Till now that has not been
given. Unfortunately, the Government
has been quite willing to give various
assurances. to the private sector. The
Prime Minister and wvarious other
Ministers also were too anxious to go
to Calcutta or Bombay, go to their
conferences organised by different
groups—in Delhi too—give them all
sworts of assurances, invite their co-
operation and be extremely careful
not to abuse or accuse them. Only the
other day, the Prime Minister came
{o this House and announced conces-
sions to the textile millowners because
they were badly hit. But what were
the Government doing when our
peasants were being badly hit? What
arc they doing cven loday?

Sir, I am just now coming from
Andhra. 1 can assure my hon. friend,
Shri Jain, that lakhs of tons of rice
are lying with the growers—this is
not the state of affairs with rice mil-
lers—waiting for somebody to buy.
The rice millers are not prepared to
buy because they do not have money

=-the public sector and the private
sector, T would like them also to re-
cognise the existence of a third sec-
tor-—more progressive than the private
sector, and possibly more useful and
more progressive too than the pub-
lic sector—and that is, the self-employ-
ed peoples family column, This is not
only to be confined to agriculturists;
the four crores of people employed
In our arts and crafts are also self-
employed people. There is not much
scope, that need to  be talked about,

to ad to the peasants. The rice
millers do not have money because
the banks were ordered by the Trea-
sury Benches—it does mnot matter
which particular member—not to ad-
vance any money to the rice millars,
Even if the rice millers buy rice with
their own resources, there is nobody
fo buy from them.

They say there is crisis in
They say there is deflelt—we are
allowed to go there. My
the Deputy Minister from

if

g
i
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says there is defleit. I do not know an abortive enquiry that was institu-
. what is wrong. I think they do not ted by Government in regard to cost
seém to be paying........ of production—come to certaln defi-
nite conclusions as to the cost of pro-

Shrl A, P. Jain: We have already duction of paddy, rice, wheat and

bought two lakh tons and paid more various other crops. Based upon that,

then Rs. 8 crores.

Shrimati Renu Chakravarity: There
s more; let us have it.

Shri Ranga:&There is very much
more. Therefore, what ought to be
done is for my hon. friend to revise
his price structure and price policy.
He made a sensible statement, if I
may venture to say so, last time when
he said that unless we are prepared
to pay a remunerative price, a decent
price to the growers, we canont ex-
pect more and more production and
ready response in the supply of it. He
only said that, but he is not prepared
to implement it.

So far as surplus production areas
in Andhra are concerned, Shri Thiru-
mala Rao has already made a very
sensible suggestion. I made that sug-
gestion last September, and 1 was
taken to task by this Government
saying that I was going on a war path
against this Government. What is it
that I have said? Let the hon. Minis-
ter go into conferencg with the
Andhra Minister, not only the Andhra
Minister but the Andhra Ministry as
a whole, and also the millowners,
growers and their organisations
including the organisations propped
up by my Communist friends, and then
come to an agreed conclusion as to
the reasonable remunerative worica
that ought to be paid to the growers
The price that is offered to be paid
now is not all reasonable, nor does
it cover the cost of production.

I am glad that recently my hon.
friend inaugurated a kind of a semi-
nar here, for which I had been fight-
ing for the last six years through the
FAO Linison Committee. I certainly
hape that with the help of that parti-
cular seminar my hon. friend would
be able to—in consultation also with
Shri' Krishnappa who preaided over

let them fx the price to be
and not any arbitrary price
think of. That is how they sh
the price.

1

:
5

It is not an henourable thing, a de-
cent thing for a responsible and de-
mocratic government like ours to say
that we have fixed a price which is
the average of the prices that have
prevailed in the previous four to five
months. In an emergency that may
be excused, not now. They are conti-
nuing that emergency policy. I would
like them to revise their policy.

Sir, there are very many things
that I would like to say but I would
like to obey your mandate and, there-
fore, all that I have to say in conclu-
sion is that, if only the Government
were to take their responsibility te
our peasants in as serious a manner
as they have been trying to take their
responsibility towards the private sec-
tor and the public sector, I feel con-
fident that within the next three or
four years—before the next general
elections—it should be possible for
our country to be able to say that it
has become self-sufficient, that its
peasants economy has been stabilised,
that its peasants are happy, that its
peasants have got an assurance that
they are masters of their holdings,
that they will be allowed to remain
in possession of their holdings, that
they will be allowed to encourage and
strengthen themselves and, also, that
they will be in the enjoyment of what
is known as a remunerative price,
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Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Deputy-Speaker, Sir, looking at
the demands of the Food and Agricul-
ture Ministry and comparing them
with the demands of developmantal
schemes of other Ministries, I confess
my disappointment. 1 feel that the
necessary emphasis is not being placed
on the agricultural economy of the
country, when it is recognised b!'
now that agricultural prosperity alone
can be the foundation of all develop-
ments of the country, whether in the



It would be conceded that today also
agriculture continues to mmke largest
single contribution to the national out-
put and if we look at the pattern
of living also, 81 per cent of the po-
pulation live in the rural areas. Omne
of the basic tenets of the policy which
the Agriculture Minister was pleased
to lay down in one of his® speeches
is that the farmer should get m fair
deal. I fecl that is not being fulfilled
and the farmer is being let down
badly. What does the farmer want?
He wants two things. Firstly, he
wants incentive to grow more food
and secondly, he wants means and
facilities to grow more food.

Let us take the first aspect. Is he
being given the incentive to grow
more food? The main incentive is the
price. So far the Government has not
fixed & minimum price. Looking at
the report of the economic survey of
Punjab, I find that the net income per
year of an agriculturist with a fami-
ly of five from unirrigated area is
Rs. 01'37 per acre whereas the in-
come of the agriculturist with a fami-
ly of five from irrigated area is
Rs. 180°17 per acre. In this accounting
of the expenditure, the report says:

“In these accounts, expenditure,
the first instance, is worked out
the actual conditions prevalent
each farm. Thus only the rent
actually paid for land taken on
Jease, the actual wages paid out
" to hired labourers and the cost
of manure purchased (if any) are

88 ¥

charged to cost and nothing is de- -

bited for the land owned, the
work put in by family members,
the manure (dung) produced by
the farm animals and the capital
invested in implements, livestock,

* well, ete”

Taking all these figures, what is the
average income of the farmer in com-
parison to the industrial worker?
Here I want to put a specific question
to the hon. Minister. It would be con-
ceded that disparity already exists
between the income of a farmer and
an industrial worker. This disparity
has been accentuated in the first Plan.
1t has further been accentuated in
the second Plan. How is this disparity
going to be removed? What is going
to be done in the matter of increasing
the income of the farmer and bring-
ing it along with the income of the
industrial worker? That is the main
point. I submit so far nothing has been
placed before us to let us know how
the condition of the farmer will be
bettered and breught into level with
the income of the industrial worker.
1 am not against the industrial deve-
lopment of the country. But I feel
that agriculture, which is the founda-
tion of our whole economy must also
be developed.

I submit that agricultural economy
needs emphasis and the farmer neceds
better protection. Therefore, the first
and the foremost thing is that there
should be an adequate price level, in
order to give an assurance to the far-
mer that he is assured of a certain
minimum price for his produce. That
has not been done. The second thing
is, not only there should be minimum
fixation of the price, but there should
be an assurance that he gets it. For
that purpose, we have got the recom-
mendation of the Foodgrains Inquir,r
Committee. The suggestion is
there that the trade in mum
should be taken up by the Govern-
ment. Even if that is not done, we
have got the community developtnent



Here again 1
would submit that we have not given
him a fair deal. Let us take the case
of Punjab. 48 lakh acres of land are
lying water-logged. My impression
was that it is 30 lakh acres. Then,
st one time, I spoke to the Minister
and he said it is 40 lakhs to 50 lakhs,
Later on, 1 was told, that it is 48 lakhs
acres of land. Now so much of land
is lying water-logged. Punjab has got
schemes which will cost Rs. T} crores
for draining all that water and bring-
ing the land under cultivation. But
the Central Government has placed
at the disposal of the Punjab Govern-
ment only a small sum of Rs. 77 lakhs
for that purpose. My figures are sub-
ject to correction. 1 submit that money
should be made available to the Pun-
jab Government so that the scheme
may be implemented and 48 lakh
acres of land can be brought under
cultivation to increase our food pro-
duction.

I find from a press report that the
Chief Minister in one of the rural con-
ferences had stated that Punjab i»
losing nearly Rs, 98 crores in the
matter of food production because of
water-logging. You can imagine the
colossal figure of food potential which
we are loslng—Rs. 88 crores—for
which Rs. 7} crores is a very small
smount which could have been placed
atl the digposal of the Punjad Gov-

emnment 10 implement the scheme in
in order to drain away the water. But,
nothing has been done. A very paltry
sum of Rs. 77 lakhs has been placed
at the disposal of the Punjab Gov-
ernment.

S0, my respectful submission is this.
If we want to look at this problem
from a correct perspective, we should
really devote our attention to the ag-
ricultural prosperity. I understand—
here again my figures are subject to
correction—that @ million acres of
land are lying fallow and another 60
million acres of land are cultivable
waste. I do not say that we should
not have intensive cultivation. But,
extensive cultivation is also neces-
sary. We should sec that no land is
left waste. By giving support to the
farmer we can improve the food
production; we can develop the food
potential of .the country. Only when
we concentrate our attention on that
aspect then, and then alone, will we
have agricultural prosperity in the
country. And when we have got agri-
cultural prosperity in the country, we
could certainly have the foundation
for both industrial as well as agricul-
tural development.

Take another aspect. The other day
we heard the Minister of Irrigation
and Power saying that there has not
been a proper utilisation of the irri-
gation facilities. Where does the fault
lie? It certainly does not lie on the
farmer. Here again, leaving aside for
the time being the bigger schemes for
the purpose of irrigation, let us take
the minor irrigation schemes. We have
got the Community Development
blocks. It is a very useful machinery
which can be put to the use of better-
ing the condition of the agriculturist.
Why not entrust all work to them?

shrl A, P. Jain: It has been en
trusted to them. They have got allo-
cation for irrigation and soil conses-
vation.

Shri Ajit Singh Sarhadl: 1  was
looking into the minutes of the Bixth
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Conference of the Development Com-
missioners. 1 feel that If all the
schemes that they have decided upon
on paper are properly implemented
and the Community Development
Blocks are entrusted with that work,
India can be not only self-sufficient,
but surplus in the matter of food. I
disagree with those hon. Members
who say that India cannot be a sur-
plus country in food.

Shri B, 8, Murthy: You are right

Shri Ajit Singh Sarhadi: I know
that the Food Minister is trying his
level best. But the Finance Minister
is not placing enough funds at his
disposal. From the report on Com-~
munity Development, which has been
given to us, I find that the amount
aliotted for development of agricul-
tural schemes is guite insufficient. So,
I submit that the farmers must be
given means and facilities to grow
more, In the matter of irrigation
nothing iz given to him. Financially,
no support is given to him. In the
matter of fertilizers, the situation is
much worse. I am glad that in the
matter of rural credit, the Minister
was pleased to say yesterday that a
Tot of money is going to be placed
at their disposal. Here I would say
that the machinery which should be
used for this purpose should be the
Community Developmnt block agency.
0Of course, I do not want to digress
here. But I would ask: why not
Community Development blocks to
manned by men who know the feelings
of the people? Why take people from
the State Services or IAS? Why not
political workers, whether they belong
to the Congress or any other party, be
entrusted with this work? They are
the people who are in contact with
the masses. They know the feelings
of the people well. But that digression
is neither here not there. My sub-
mission s that in the matter of ferti-
lizers also the Community Dewvelop-
ment Block agencies can be used and
that a fair dea! should be given to the
poor farmers..

the scheme is absolutely at a stand-
still; nothing is being peclaimed. At~
tention should be paid to that as-
pect. Means should be placed at the
disposal of the Punjab Government
to reclaim land and that land should
be given to the landless people and
Harijans.

¢

I would end by saying that more
attention should be paid to the agri-
cultural economy of the country. The
Minister should do his best and as
much of the finances of the country
as possible should be spent for the
beneflt of the farmers and improve-
ment of their conditions.
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not answer uny of the issues, it does
not mean that I propose to ignore
them, It is for want of time that I

shgll not be abie to do it, but I shall
pay due consideration to the sugges-
tions made.

8hri Ferove Gandhi (Rai Barell):
That you say every year,

Shri A, P, Jain; Truth can not be
repeated too often.

Shri B. 8. Murthy: Truth is eternal.

SBhri A, P. Jain: In the address that
I propose to make, I shall deal with
three principal aspects of the food
problem—immediate, short-term and
long-term. By ‘“immediate” I mean
the measures which we propose 10
take during the current year, i.e., 1958-
59. By “short-term” I mean the
measures which we propose to take
during the rest of the Plan period,
i.e. up till 1960-81, and by “long-
term" of course, I mean the further
longer period which essentially would
mean the guestion of stepping up
agricultural production.

I also propose to deal with two
questions, viz., the rice deal of Kerala,
and the criticism made by Shri Sid-
dhartha Ray about the food policy in
West Bengal, These two I will treat
as one item. And lastly, I propose to
say something about the criticlsm
about the delay in the implementation
of the Foodgrains Enquiry Comumittee’s
recommendations, a point which was
very much stressed by my hon. friend
Shri Asoka Mehta, If I have .any
more time, 1 shall try to deal with
other matters.

Shri Asoka Mehta in his speech has

economy, I would say that in a deve-
loping economy, self-suficiency be-
comes an ever-receding 1deal, because
the demand for food depends wpon
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Taking up the question of agricul-
tural production, 1 dare say with a
large amount of confidence that
during the past years our agricultural

oilseeds,
cotton, jute and sugarcane, has shown
a rising trend. In 1051-52, treating
1640-50 as the base, the figures of
production were 97°5. In 1952-53 they
went up to 102. In 1953-54 they went
up to 114)3, In 1854-55 they went up

en expanding economy, the demand
increases because of certain budge-
tary conditions, because of deficit fin-

bearing on food.

Coming to the prices, treating again
1952-53 as the base, in January, 1857,
the prices were 97; in February,
rose to 100 and hovered roumd about
that figure in the months of March
and April; they reached the peak
figure of 106 in August, and then they
began to decline, reaching the figure
of 87 in January, 1058; in the week
ending 22nd March, the prices went
down to 85. It will thus be observed
that In the second half of 1857 and
the first fow months of 1058 the prices
have shown a downward trend. But
this downward trend has not been
uniform over all the cereals. In fact,
the price of rice which was 83 In
January, 1957 was 100 in the week
ending 23rd March, 1958. Graln-wise,
the prices of wheat, Jowezr, bajra,
barley, malze and ragi have all shown
considerable decline. But the same
trend har not been shown by the
price trends of rice.

§



tons. Now, loss, which 1 must
submit is a considerabls loss, in the
short term can be made up only by
imports.

19568-agreement were entitled to
import 6 lakhs of tons of rice from
Burms in the year 1968. The Burma

Government that the sterling which
was allocated for the purchase of
Burma rice will now be utilised for
the purchase of rice from Burma as
also from other countries that is any
‘unspent balance will be utilised for
theimpoﬂo!ﬁufmmothermu.lﬂ

While the supply of rice from
Burma I8 going to be comparatively
smaller, its effects will be partially
offset by the comparatively large
opening stocks of rice . As
against

Z
i

the stock of 65000 tons In
1887, our opening stock on Ist Janu-
ary, 1958 was about 2,40,000 tons.
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of
United States, and the whea
the new agreement will
rive from the month of
October. I think that there is no
lihood of any difficulties ar
supply of wheat The present s
position of wheat in UP and Bihar
of the order of 50,000 tons and 3
lakhs tons respectively, and I hope

i
ckEFs

to tide over the lean period that is
ahead. If they require more, we shall,
of course, supply them; we are in a
})ﬂiﬁm to supply them quite liberal-
y.

Now, I would like to say a few
words as to how we propose to deal
with the supplies of rice to the various
States. So far as Madhya Pradesh
and Orissa are concerned, according
to the information supplied by the
State Governments, they will be able
to meet their own requirements. In
fact, they may be able to supply some
of the surplus rice to the Government
of Indim for distribution to  other
States,

Bombay has been deprived of its
traditional source of supply. Bombay
was importing large quantities of rice
from Andhra Pradesh and Madhya
Pradesh, both of which have now
been cordoned off; and the difficulties
of Bambay have increased.

Shri Panigrahl (Puri): How much
is Orissa going to supply?

8hri A. P. Jain: We have not fixed
any figure, but they hope to give us
some surplus.

I have had discussions with the
Chief Minister and the Food Minister
of Bombay, and I have assessed their.
requirements, and I hope I shall be i
a position to meet their requirements’
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. West Bengal's food
is estimated to be T lakh
which more than three-
fourths will have to be met by wheat.
That is, we shall supply between 5 and
tons of wheat. It will be in-
teresting to know that in 1856, we
supplied 37 lakh tons of wheat 1o
West Bengal. In 1857, we supplied
them 57 lakh tons of wheat. So, our
supply of wheat is practically going
to be of the order of what we did
in 1057. We hope to give, on the
basis of present availability of stocks,
bout 15 lakh tons of rice to West
. It the rice position improw?el.
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are not going to allow the rice millers
of Andhra to export rice to other
States, Bombay or to Calcutta,
private account, because that will
to profiteering. (An Hom. M .
That is good) (Interruptions).

Bhrimati Renn Chakravarity:. We
want rice.

|

Shri A. P. Jaln: We are buying rice
and we are supplying the rice.

So far as the southern reglon is
concerned, in distributing the rice, we
will give first preference to the States
which form the southern region, and
only so much of it as is surplus to
the southern region, will be
available to others.

Bhri Tangamani (Madurai): Out of
the 2 lakh tons, how much has been
supplied to Madras State so far?
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it may be about 25,000 or 30,
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{5kl M. V. Erishnapps): Quality to
qﬂlnlj'.

Shri A, P, Jain: From State to State
and quality to quality, but the basis
of determination is the same all over
the country.

This brings me to a somewhat inter-
esting, but a wvery misunderstood,
aspect of the food problem. Hon,
Members will remember that a few
days ago Shri Binhasan Singh—unfor-
tunately he is not here—asked a sup-
plementary question whether the food
imports could be reduced and the
money saved utilised for the import of
fertilisers. In reply, I said that it was
u ticklish question, and I promised to
make the position clear during this
debate. Often, it is sald that my
Ministry—which is, of course, being
held responsible for so many troubles
about planning and otherwise—is also
respongible for the drain on the
foreign exchenge resources. I want
10 make the position clear. Shri
Sinhasan Singh and many other hon.
Members also appear to be under the
impression that as soon as we can
reduce import of foodgrains and effect
any saving, we can utilise that for the
purpose of importing fertilisers, This
impression is based on a misunder-
standing of facts. My Ministry has
also been often accused of being res-
ponsible for the foreign exchange diffi-
culties through the import of food-
grains. ‘There cannot be a greater
injustice than that. The fact is that
imports under PL 480, which consti-

3

In 1866-87, out of the total imports
of foodgrains worth Rs. 111 crores
only Rs, 48 crores were paid in terms
of foreign exchange, In 1957-88,
of the total purchase of Hs. 178
worth of foodgrains, as shown
page 312 of the Explanatory
randum, Rs. 17 crores would
internal procurement and
balance of Rs. 150 crores,
crores would be in terms
exchange. In 1958-58, we have
for a total allocation of Rs. 118
of which Rs. 7 crores are provided
making internal purchases, and of
balance of Rs. I11 crores, only Ra,
crores are asked for in foreign ex-
change.

aEa
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As against the allocation of Rs, 144
crores in the first three years of the
Plan, we would be drawing only
Rs. 127 crores, that is Rs, 17 crores
less than the Plan allocation. I may
also say that the foreign exchange ex-
penditure in 1956-57 on the import of
foodgrains was less than 5 per cent.
of the total outgoings, and in the sub-
sequent years too, this percentage is
likely to go down.

As regards foreign exchange expen-
diture on the import of foodgrains, we
have to pay for the imports of Burma
rice in sterling. But we should not
forget that India has been the main
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, the failure of the rice
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paid in rupees. But, it is
the conditions that before we
e imports under PL 480 we must
our normal marketing require-
from the open market, may be
United States of America, may be

A

1

from U.S.A. and a part has to be paid
for in terms of foreign exchange. Out
of these 550,000 tons, we generally
receive about 150,000 tons under the
ald programme and we have to buy
400,000 tons in the open market. It
means that before we can make any
import under PL 480, we have to buy
our normal marketing requirements by
paying sterling or dollars.

Our Budget estimate for 1958-59
provide for an import of foodgrains
worth Rs. 77 crores under PL 480; and,
unless we totally give up our pur-
chases under PL 480, we shall not
be effecting any saving in foreign
exchange expenditure,

Hon, Members will agree with me
that in the coming year it is mnot
possible to slow down our imports of
foodgrains by Rs. 77 crores out of a
total of Rs. 111 crores. Therefore, the
idea that we can import fertilizers by
reducing the import of foodgraing has
not much meaning. While we shall
make every effort to buy more of
fertilizers, so far as the saving of

forelgn exchange Is concerned, &l
import of fertilizers and import ef
foodgrains have no relation.

Now, I come to the short term
problem. Afier very carefully exa-
mining the whole question, that is the
trends in the increase of population,
the trends of urbanisation and the
demands against from larger incomes,
the Foodgrains Enquiry Commitiee
came to the conclusion that India's
requirements from abroad, both for
consumption and stocks, would vary
between 20 to 30 lakh tons for some
years to come. The Committee made
two suggestions. One was that we
should enter into a long term agree-
ment with Burma for the import of
rice. They had about 8 lakh tons of
import per year in mind. They also
suggested that we should make fairly
long term arrangements for the import
of large quantities of wheat and of
some rice from USA under PL 480.

Now, efforts are being made tr
enter into long term agreements with
Burma. But, as I mentioned a few
moments before, the recent drought
and conditions created by drought
have spoiled the climate for the con-
clusion of such an agreement. USA
has relatively small quantities of rice
for disposal as surplus. Agreements
under PL 480 are normally concluded
for a year. But, we were very much
lucky that we could enter into a long
term agreement. In fact, India was
the only country with which the
United States made a 3 years’ agree-
ment under PL 480 in 1056. We hope
we shall succeed in entering into a
new long term agreement with the
United States. But that wil] wvery
much depend upon the United States
of America.

In this respect we have been trying
to follow the recommendations made
by the Foodgrains Enquiry Committee.
Another important recommendation of
the Foodgrainge Enquiry Committes
was that we should build up our
reserve stocks. And, T am glad to
say that in that respect we have done



up a stock of very nearly 1'5 million
tons during this period of B or 9
months.  (Interruption.)

Shri Braj Raj Bingh (Ferozabad):
But it is at the cost of so many deaths,

Shrl Ranga: Where were the
deaths?

Bhrl A, F. Jain: In his imagination.

Efforts will be made to augment the
stocks. But, in view of the damage
to our rice crop and the non-avail-
ability of rice in the world market,
I cannot give the assurance to this
House that we shall be able to build
large stocks of rice. Most of our
stocks will have to be that of wheat.

Hon. Members are already aware of
what we have done with regard to
restrictions on movement; that is the
Zona] arrangement. In making those
zonal arrangements, we have mostly
followed the recommendations of the
Foodgrains Enquiry Committee,

Hon. Members are also aware of the
steps that we have taken to restrict
advances against foodgrains. There
also we have followed the recommen-
dations of the Foodgrains Enquiry
Committee. We have also increased
the number of fair-price shops. We
have strengthened the system of orga-
nisation and in some places we have
introduced identity cards. There again,
we have followed the recommenda-
tions of the Foodgrains Enquiry Com-
mittee.

mmmt of India is procuring rice
on its account in Andhra and in the
Punjab. Besides, the State Govern-
ments of Assam, Kerala, Mysore,
Orissa and West Bengal and the Terri-
tories of Manipur and Tripura are also
procuring rice for their own consump-
tion. The position of the Central
procurement schemes which were
started a little more than six months
ago is as follows:

In 1957, we have procured In
Andhra, Orissa and Punjab, 1586
lakh tons of rice. Until 22nd March
this year, we had procured more than
147,000 tons of rice in Andhra and

Punjab. Altogether we have procur-
ed 3,068,000 tons of rice.

Shri Panigrahl: How much of this
on Central Government account and
how much on State Government
accounts?

Shri A. P. Jain: The whole is on
Central Government account, Besides,
the State Governments have procured
about 120,000 tons. And, the total
amount of rice procured by the Cen-
tral and the State Governments comes
to 425,000 tons during the period of
the last six months, or so. And, 1
submit in all humility that this is not
a bad performance.

Bhri Ranga: What do you mean by
bad performance as if somebody Is
unwilling to come up to you! You
are unwilling to purchase.

Bhri A. P. Jaln: It is easy to sayso;
there are all kinds of obstacles.

Bhrl Ranga: Provided you pay the
proper price.
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Bhrl A, P, Jaim: Ab, the cat is out
of the bag.

number of cats and most of them are
in the Central Ministry,

Shri A. P. Jaln: Besides the Centre
and the State Governments have
procured 865 thousand tons of coarse
grains and altogether it makes quite an
impressive figure of §2 lakh tons
af foodgrains during the lJast six
monthy or a little more. [ may add
that efforts for increased procure-
ment of not only rice but also other
foodgrains will continue.

The measures which I have stated
are at best palliatives meant to over-
come short-term problems. They are
not solutions of the difficulty, The
real solution lies in increasing produc-
tion. The other day, the Prime Mi-
nister hag said that he was confldent
that we would be able to show better
results than what the Foodgrains
Enquiry Committee expected. I join
my humble wvoice to that statement
and I am sure that we will give a
better performance.

The measures which we propose to
take for increasing food production
£all under three categories. The first
is the reurganisation and strengthen-
ing of the administrative machinery;
the second is the availability of time-
ly credit and supplies and the third
is the rectification of the errors and
the intensification of the schemes in
operation. . .(An

Shri Ranga: I am glad that they
have admitted it after so  many
Years.

Bhyi A. P, Jain: | have never denled,

Mr, Deputy-Speaker: Lot not fresh
mistakes occur now.

held and the production aspect of
agriculture was discussed in all its
details. The Chief Ministers and the
Agriculture Ministers of the State
Governments were present. We have
tried to work out a practical schema
for stepping up agricultural produec-
tion. The Planning Commission and
the Food and Agriculture Ministry
have sent a joint team. The hon.
Members are aware that Mr.
Sivaraman has visited a number of
States. They have examined the
agricultural the causeof
the failures and the shortfalls. They
have in consultation with the State
Governments worked out a scheme
for removing the defects, The Minis-
try of Community Development has
issued circulars to all the State Gov-
ernments that agricultural production
should be given top priority..(Inter-
ruptions.)

Mr, Deputy-Speaker: Order, order.

8Shrl D. C. Bharma (Gurdaspur):
Sir, may I know if circulars producs
foodgrains?

Ch. Ranbir Singh: It is new dis-
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ance Ministry ... (Interruptions.)

Mr. Deputy-Speaker: Order, order.
Let there be no running commentary,

Bhri A. P, Jain: Those matters will
have to be dealt with here but other-
wise he will have all the powers of
the Ministry of Food and Agriculture
to take decisions on the spot.

It must however be admitted that
there is a great dearth of personnel

minor department. Lord Linlithgow
tried to give some life and shape to
that department. Even so, it conti-
nued to be a comparatively minor
department.

Bhri Bupakar (Sambalpur): I do
not think it has attaired majority yet.

Mr, Deputy-S8peaker: Unless it is
allowed to do so, how can it?

Bhri M. V., Krishnappa: It iz they
who are in a minority—not we,

Shri A. P, Jain: We are training a

nel is forthcoming, the agricul are de-
partment will continue to suffer for
of
te

want of leadership.

As regards the timely supply

agricultural credit, it has made qui
& remarkable progress in 1851-53 the
total credit made available by the
credit co-operative societies was less
than Rs, 25 crores. This year, it is
going to be Rs. 100 crores gnd next
year it is golng to be Rs. 140 crorea,

Shri Ranga: What is the total need
of the peasants?

[ o]

shri A, P. Jain: Rs. 750 crores.
am confident that by the end of
Plan, 1960-61, we shall achieve
target of Rs. 225 crores in the form
of short-term, medium-term and
long-term credit.

§F

The scheme of warehousing has
started and it will expand. For the
first time under the Becond Plan, we
have got 8 scheme for seed multipli-
cation farms. The scheme provides
that each community development
block shall have a seed farm of 35
acres and this seed farm will also
have a store. It will produce the
foundation seed which will be pas-
sed on to the registered growers who
will further multiply it so that
during the Second Plan, we hope to
cover the entire community develop-
ment area with the improved seed.
In the first year, 1956-57, the progress
was somewhat retarded. There was
difficulty sbout procurement and cer-
tain other difficulties also arcse. The
performance wasz only about T0 per
cent of the target. Last year, 1957-
68, we sanctioned some amount......

Bhrli Ranga: It is a 40 year old
scheme,

Bhri A. P. Jain: Not 40 years.
15 hrs,

Mr. Deputy-Speaker: The older
the better; why should there be any
objection?

Shri Ranga: 40 years ago, Sir.



850 per cent of the farms have been
set up about four months ago, and
during the period after that more
farmg will have been set up There-
fore, 1 hope the performance this
year will be beiter than last year.
It must be, however, realised that
the seed farms take about three years
to give good results A seed farm

gs
ie

turists will really benefit by it

Now, among the schemes of agri-
cultural development, 1 give top

of 1056-57 the wunutilised potential
‘was of the order of four million acres.
“We sent round a joint team of the
Planning Commission and the Minis-
try of Food and Agriculture to exa-
mine the major irrigation schemes In
the four BStates of Uttar Pradesh,
Bihar, Bengal and Orissa.

Bhri 8, M. Banerjee: Sir, recently it
was stated by the Minister in the
U.P. Assembly that certain projects
like the Dorighat Canal etc. in Uttar
Pradesh are being held up for want
of foreign exchange. Could the hon.
‘Minister throw some light on this?

Bhrl Ranga: Ordinary credit is not
avallable, why talk of foreign ex-
change, .

i

project mentioned by the hon,

ber was given a high prierity, It all
depends upon the progress and the
amount of foreign exchange that is
needed. It is dificult for me to
answer that question off-hand, but if

vd

Shri A. P. Jain: The main cause of
non-utilisation was that sometimes
the main channels had not been bufit
and at other times the minor chan-
nels or the field channels had not
been built. So far as the main chan-
nels are concerned, it wag mostly the
responsibility of the Irrigation De-
partment which was constructing the
dam. These matters have been dis-
cussed with the irrigation engineers
and in some cases they have already
taken steps—for instance, in the case
of Sambalpur they have already con-
structed some of the main channels
so that an area of about 1,15,000
acres has come under irrigation. 8o
far as the field channels are con-
cerned, the Community Developmaent
Ministry is undertaking the construc-
tion of these fleld channels. As a
result of the buflding of the main
channels and also the field channels, 1
am hopeful that the developed poten-
tial will be utilised to a much greater
extent, and I do hope that it will
yield satisfactory results. -

Beme Hon. Mambers rose-—



Mr. Deputy-Speaker: Order, order.

Bhri A. P, Jain: Sir, in the pro-
gramme of agricultural production,
‘minor irrigation schemes occupy a
very important place. Shrimati
Renuka Ray raised the question of
certain schemes in West Bengal which
were sent to us. Unfortunately, they
did not reach us in time, and the
mistake was not ours. Again, the
State Government did not include
them in their annual Plan. Nonethe-
less, T am prepared to consider those
schemes, We have received a request
from the West Bengal Government,
and I hope to make adequate alloca-
tlons for the implementation of those
schemes.

I have already said that maximum

importance Is given to the minor

irrigation schemes. These minor

irrigation schemes, I dare say, have

done well in the First Five Year Plan.
the

4
i
E
E
2
Y
d

]
i
:
g
:
§

able because no arrangement for the
conservation of water has to be made.
I will {llustrate it from the example
of Punjab.
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representations made by the critics
of the Kerala Government. When
these representations were received,
I felt that if I wrote to the Kernla
Government I will be very much mis-
understood; they might feel that their
purchase had nothing to do with me,
they had bought it on their own and
I was trying to put my finger in a
place where I was not required to, As
the hon. Members are aware, the
Kerala Government has already ap-
pointed a Judge of the High Court to
look into the matter. 1 have

i

my judgment in suspense, and 1 will
recommend to all the sections of the
House to keep their judgment In

of

suspense and awalt the findings
the Judge.



‘minmt has taken an action
any powers delegated by wus
and which is in fact confined to the

either affected a ne ey
srnment or has ".Mm Sov-
policy of the Government, 1 have not
hesitated in taking action on the
line which we considered to be cor-
rect, whether they were acceptahle

te Government or not. 1
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pushed up. My Secretary
the Chie? Minister of West Bengal—
I was in Gauhat! those days—pointing
out that these inter-district restrie-
tions have failed to a teio-
object and that the West DBengal

Minister of West Bengal and told him
that 1 was not feeling toldim
operation of those inm_ldj" Arpraliind
trictions on the movement of rice
and paddy because they had failed to
achieve the object Broadly he
agreed with me. Then we talked
about the alternative policy of pro-
curement and we both felt that if
a levy of 25 per cent is made on the
rice produced by the mills, that is, if
the mills is proc ® postuced o
Government at a prescribed price,
that means that we shall have to

ha Wert Dol Govers
"ﬁmm the Vet Benpl Govern-
ment on the whole will get

1,50,000 and l,n.mum"lhhld
rice. That was their target.

¢ whether .

control order and the this
should apply to the whole ’d m&e
State of West Bengal or should

to certain districts also came up.
We felt that it s als apply
to apply it to the whole of  West
Bengal. necessary

mati Renu Chakravarity:

Bhrl A, P. Jalm: T will .
The hon. Member h""mlm
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tta to Delhi. Mr. Siddarth Rayand
Bhri A. K. Ben, the Law Minister,
both met me with the draft. Now,
we all agreed that these inter-district
restrictions had done more of harm
than good. We also agreed that the
levy may be 25 per cent; we also
agreed that control price will have
to be declared wherever thelevy is
made. We also discussed the ques-

cent on the production ma
mills and the levy order as
control order should apply to seven
or eight districts.

Shrimati Renn Chakravartty: Why
was not price control put on the
whole of Bengal when the prices
were very high?

SBhrl A, P. Jain: The hon. lady
Member need not be too impatient. I
am going to deal with every aspect
of it.

Shrimati Renn Chakravartty: I am
not impatient. 1 mentioned the
prices,

Shri A. P, Jain: I am answering
that,

Mr. Deputy-Speaker: As he is
coming to that, the hon. lady Mem-
ber need not interrupt.

Shri A, P. Jaim: Two questions
which have been posed by Mr. Sid-
darth Ray arise. One is, why the
levy was limited 1o 25 per cent and
why it was not put at a higher level,
The answer is that we do not want
to dry up the open market. That is,
people have to buy from the open
market. Qur buying operations were
meant for the purpose of procuring
rice in order to maintain the supplies
during the lean period. I take
away the whole of the rice or the
major portion of rice, then there will
be dearth of rice and prices will go
up. Therefore, we decided on a levy
of 25 per cent. The second was, why
did we not apply it to the whole of
Bengal and why we confined it te
seven or eight districts.

Shrimati Rena Chakravartty: I
referred to price control

Shri A. P, Jain: I am coming to that.
Price controls and levy orders have to
be applied simultaneously. These 7 or
8 districts represent about more than
80 per cent. of the milling capacity of
‘West Bengal and the remaining 8 or 9
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" districts represent only about 15 or 30
" per cent. of the milling capacity of
West Bengal. The latter are the defleit
areas. The rice mills are concentrated
in the surplus areas and if we had
applied the control order as also the
" levy order to the deficit regions and
procured rice, the paucity of rice there
would have Increased and the prices
" would have been pushed up and people
would have suffered. We do not want
the people to suffer. So, we wanted
to confine our operations only to the
areas where there was surplus and
where the prices would not be pushed
up because of the levy that we were
making.

Shrimati Renu Chakravartty: The
result is that when rice was procured
in Hooghly, it could have come to

Shrl A. P. Sain: And bring down the
price there.

Shrimati Renn Chakravartty: It is
very high in Howrah.

Shri A. P. Jain: But it did have the
effect of bringing it down there. That
is the policy we followed. I dare say
that if similar circumstances exist else-
where, 1 am going to advise the State
Government to do the samc and I
share full responsibility for what
happens.

There is another aspect. Mr. Siddarth
Ray was preseni here during the dis-
cussion of all the aspects of the pro-
blem. He was a party to all the dis-
cussions and I was surprised and
shocked that the gentleman who was
a party to these decisions and who had
collaborated in the formulation of this
policy, says that it is a diabolical
policy. If it is a diabolical policy, he
is as much responsible for it as I am.

Bhrimati Rena Chakravarfty: In his
statement, he said that they could not
buy it at that higher rate, because
there was no price control His point
is that the price control was not intro-
duced in the whole of Bengal.

.

o AP, b "Such immature
persons should not become m_.
tiaries of the State.

Shri P, K. Deo (Kalshandi): On a .
point of order. Can we discuss the
name of Mr. Siddarth Ray when he is
not here to defend himself?

r. Deputy-Speaker: It is not the
name of My, Siddarth Ray that is being
discussed. But he has made certain
allegations and involved others also,
Thercfore, the defence is being given
that he was a party to the policy that
was decided here,

Shrimati Benu Chakravartty: But
something wrong is stated. His
verbatim speech is here. What is
being stated by the hon. Minister is
not the correct version at all.

Mr. Deputy-Speaker: Mr. Siddarth
Ray is being sufficiently defended.
Why should there be a discussion here?

Shri A. P. Jain: 1 have got a copy
of the verbatim speech; I have gone
through it over and over again and
what I am stating is a fact,

8hri B. §. Murthy: It is not Siddarth
but Siddartha.

Mr. Deputy-Speaker: There need be
no discussion about the pronunciation.
The identty is sufficiently recognised.

Shri Narayanankutty Menon
(Mukandapuram): On a point of order.
Yesterday, the hom. Speaker said that
any remark which touches the charac-
ter and conduct of some other person
should not be made by any of the hon. -
Members here. Now, it was not an
answer to the allegations made hy
Mr. Siddarth Ray. The hon. Minister
just now said that such immature
persons should not be made pleni-
potentiaries of the State, That is =&
reflection on the character and stxtus
of Mr. Ray. Itisnotauplyhh
allegations,

Shrimati Renm le lt
should be withlirawn. i _
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Mr. Deputy-Speaker: Order, order.
Mr, Biddarth Ray is not being criti-
-etsed for what he said when he was a
Minister; he had no oppartunity then
to defend himself. Ministers in the
State cannot be criticised; that Is
reiterated here very often. But after
his resignation, he has .made a state-
ment and that is being criticised here,
viz., he was a party to some decision
that had been taken and he ought not
to have said things which he did in
that House after tendering his resigna-
tion. I think there is no harm in that.
We should have some patience now,
bacause we are already short of time.

Shri Narayanankutty Menon: My
point is this, whether the hon. Minister
could make that remark that Mr.
Siddarth Ray is such an immature
person and a man of his calibre should
not be made plenipotentiary of the
State.

Mr. Deputy-Speaker: That perhaps
can be said by anybddy. Bome may
say that he was a very fine person ana
he should be made Chief Minister or
Central Minister. Others can criticise
that he was not fit to be made Minister.
After he hus resigned and gone out of
office, if somebody says that he was
not fit to be appointed as Minister or
plenipotentiary, where is the harm? 1
do not see anything objectionable in
that. Opinions may differ about it
Some may hold the view that he may
be made the Prime Minister,

Bhrl 8. M. Banerjee: The hon. Minls-
‘er has referred to Mr. Siddarth Ray
ind the Bengal food problem. Why
ion't you give us an opportunity to
fiscuss the Bengal food muddle?

Mr. Deputy-Speaker: If some notice
s gmven, that is a different thing. I
would request hon. Members not to
aterrupt,

‘Shrimatl Rewu Chakravartty: That
is an incorrect statement which should
hwiﬂﬂnn

time that that was not the ocorrect
statement. How can she stop .him
from speaking? She can have some
other opportunity to challenge it,

Shri Sublman Ghose (Burdwan): On
a point of informalion, Sir.

Mr, Deputy-Speaker: No point of
information unless the Minister gives

in,

Shrl A. P, Jain: I am not giving in
at all.

Then there is the question of enforce-
ment of these orders. So far as this
question is concerned, I know of no
details—to what persons the permits
were issued, etc. That is entively the
responsibility of the State Govern-
ment. Some questions have been put
about them and they have been
answered. Dr. Roy was to meke a
further enquiry and place certain facts.
He has asked for certain powers. They
are some novel kinds of powers and
though I am not happy about it, we
are going to delegate them to the
State Government, so that the suspi-
cions and clouds which are hanging
on . this unfortunate controversy
might be cleared,

I come to the last point, namely, the *
implementation of the recommenda-
tions of the Foodgrains Inquiry Com-
mittee. Mr. Ashoka Mehta said that
food must be taken out of pollties.

Shri Naushir Bharucha (East
Khandesh): Politics must be taken out
of food.

Shri A. P, Jain: I fully endorse the
remark of he hes in view that the
Central Government should give equal
treatment to all the States, no matter
whatever be their political complexion,
I must treat Kerala as I am treating
the States which have Congress Minis-
tries. I also agree with him if he
means that food should not be made
subservient to party purposes. But if
he thinks that the food palicy.#hould
be treated as something spart from
the national and economic policies of



The Poodgrains Inquiry Committee

Bhri D, C, Sharma: They are not
worth much. '

Bhrl A PF. Jain: ....namely the
establishment of a Price Stabilisation
Board, a foodgrains stabilisation
organisation, an advisory commitiee
and an intelligence division. 1 am
fully in agreement with him about the
need for information about the market-
ing surplus, marketing conditions,
marketing trends and other things.
We have already taken up that matter
and we propose to set up an organisa-
tion to deal with these matters. But
the linch-pin of his recommendations
is the price stabilisation board. While
in principle we agres that there must
be mssurance of reasonable prices to
the consumer and the producer, there
must be parity between the prices of
foodgrains and cash crops and between
agricultural produce and consumer
goods, in working out the details of
the organisation which should imple-
ment this policy we are coming across
considerable difficulties. The Food-
grains  Enquiry Committee has
uh-ngvad—lm referring to pages
81-82:—

“We recommend, therefore,
firsily, the setting up of a high-
powered authority for the formula-
tion of the policy for price stabili-

The Committee is to consist of
officials and a representative of the
Reserve Bank. Now, the Report
Surther says:

down at page 91 are as follows:—

“These prices should be varied
from season to season in the light
of varibus factors, eg., trends of
costs, incomes, price parities. We
agree that various relevant factors,
e.g., cost of production of the con-
cerned foodgrains and competing
crops, cost of living of the agri-
culturist and industrial labour,
relative movements in prices of
food crops and cash crops, and in
incomes of agricultural and nom-
agricultural workers, may be
examined.”

At present, there is hardly any data
available regarding the cost of produc-
tion or the farmer’s income and it will
take a few years before we can collect
some data. Shri Asoka Mehta made &
reference to Japan and said they are
working hard to find out the cost of
production. But they have not been
successful. We dre having an inter-
national seminar on “stabilisation of
agricultural prices and farm income”
in Delhi these days and I had occasion
to talk with the leader of the Japanese
delegation and also with some other
delegates. 1 was told that as a result
of their experiment they found that
the cost of production varies, not only
according to the soil gnd climatic con-
ditions, but also according to regiom
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that ias to say, distribute shortage of
employment among a larger number
persons, Now, obviously, there has
been criticism all ower the country
that the charges of C.T.O. are high
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leave. The alternative before
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fact, we are charging even less than
the cost of working and we cannot
undergo any further logses, We are
prepared to accept either of tbe two
suggestions. If the union wants that
we should retrench some persons, I am
prepared for that. If, on the other
hand, they want that the system of
departmental leave should continue, I
am prepared for that also. Besides,
we have referred the matter to the
labour officers and we are prepared to
abide by their decision.

BShri 8, M. Banerjee: The C.T.O.
workers are also working under some
department. Now the entire matter
of service conditions is being con-
midered by the Central Pay Commis-
sion, which has been recently appoint-
ed. I would request the Minister to
refer this also to the Pay Commission,
if possible, so that the strike may come
to an end.

Bhri A, P. Jzin: Whatever the Pay
Commission recommends will be appli-
cable to this organisation also. But,
meanwhile, I cannot do anything
which may upset the present working.

Some Hon. Members rose—

Mr. Deputy-Speaker: If I allow
questions like this, then there will be
no end. One member after another
will rise. Now I will put the cut
motions to the House,

Al the cut motions were put and
negatived.
Mr. Deputy-Speaker: The question

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
peper, be granted io the President,

March, 1959, in respect of the
heads of demands entered in the -
second” column thereof against
Demand Nos. 42 to 48 and 118 to
120 relating to the Ministry of
Food and Agriculture"

The motion was adopted.

(The motions for Demands fo
Grants which were adopted by the
Lok Sabha are veproduced below—
Ed)

Demaxp No. 42—Mpastry or Foos
AND AGRICULTURE

“That a sum not exceeding
Rs. 6741000 be granted to the
President to complete the sum
necessary_to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pect of ‘Ministry of Food and
Agriculture' .

Demane No. 43—Forest

“That a sum not exceeding
Rs. 2,34,50,000 be granted to the
President tp complete the sum
necessaty io defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in res-
pect of ‘Forest'".

Demanp No. 44—AGRICULTURE

“That a sum not exceeding
Rs. 144145000 be granted to the
President to complete the sum



Foop AND AGRICULTURE

“That & sum not exceeding
Rs. 12,656,79,000 be granted to the
President to complete the sum
necessary % defray the charges
which will ceme in course of pay-
ment during the year ending the
315t day of March, 1959, in respect
of ‘Miscellaneous Departments and
Other Expenditure under the
Ministry of Food and Agricul-
ture’ "

DeManp No. 118—CaPrTar OUTLAY ON
Forests

“That a sum not exceeding
Rs. 872000 be granted to the
President to compleie the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Capital Outlay on Forests'".

Demano No. 118-—PURCHASE oF FooD-
Grammes

“That a sum not cxceeding
Rs. 1,10,12,73,000 be granted to the
Presldent to complete the sum
necessary {0 defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pect of Purchase of Foodgrains'".

Dmmarn No. 120—OtHER CAPITAL OUT-
LAY or TAE MmvmTey or Fooo

Mr. Deputy-Speaker: Tne House
will now take up discussion and vot-
ing on Demands Nos. 8, 7 and 107
relating to the Mimstry of Communi~
ty Development for which b hours
have been aliotted.

Hun. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the Sclected cut motions.

Hon. Members are already aware of
the time-limit for speeches.

Dsmanp No. 6—MmvisthRy or Com-
MUNITY DEVELOPMENT

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 20,386,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Community
Development' ".

Demann No. T—Community Deveror-
MENT PROJECTS AND NATIONAL
EXTENSION SERVICE

Mr. Deputy-Speaker:.
moved:

“That a sum not exceeding
Rs. 12,02,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1858, in res=
pect of ‘Community Development
Projects and Nalional Extension
Service'*.

Demanp No. 107—CarrraL OuTLaY oF
tAr Ministey or Communiry
DEVELOPMENT

Mr.  Deputy-Spesker:.  Motin
moved: ’

“That a sum not excesding
Ra. 2,1891000 be granisd to ihe .

Motion

3



ing for more than five years and dur-
ing the year 1958-57 and 1967-B8 there
has been some intense activities by
way of seminars and wvarious other

things. But one point that I would
like to mention when dealing with
this subject iz fhat last year saw a
very important report being publish-
ed. There had been a Community
Development Study Team under the

“A statement is laid on the
Table of the Hoise™

And the statement reads as follows:

‘“The Standing Committee
affirmed the objective of intro-
ducing a democratic structure of
administration within the distriet
above the village level, and
approved of the genaral principle
of giving responsibility for de-
velopment of representatives of
the people within the dlstrict. It
- otmsidered that the precise marmer

aged by them, so that the Plan-
ning Commission could make thetr

other States and could, genarally,
watch the progress made in the
mmplementation of the proposals.”

The main proposal can be summed
up Dby these two words—democratie
decentralisation. I will deal with this
aspect of the question in greater de-
tail and before 1 go into this—this
report has really gone into many of
the points which have been agitating
the minds of the hon. Members of this
House—this Study Team deserves our
congratulations for the frankness with
which it declares certain things. This
is what the Study Team says:

“One of the least successful as-
pects of the Community Develop-
ment and the N.E.B. is its attempt
to evoke popular initiative”

The purpose from the beginning, I
think, was that it should evoke popu-
lar initiative. It is not to be judged
by the actual achuevements but the
achievements should be the popular
initiative.  The BStudy Team, after
going to the various centres have come
to the conclusion that the Community
Development scheme has not at all
evoked enthusiasm amongst the peo-
ple. Having frankly stated this, they
go further and give a proposal for

This is what they say about democra- -
tic decentralisation in Bection :
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a structure, the functions of the

only when the community understands
its problems, realises its responsibili-
ties, ises the T P
through its chosen representatives
and maintaining constant and intelli-
gent vigilance on local administra-
tion.”

I have been quoting this rather
elaborately with a purpose. This
Study Team’s report has been discuss-
ed at different levels and some impor-
tant personages have also contributed
articles to the various magazines, I
may bring to the notice of this House
that the Chief Minister of Kerala, Mr.
E. M. Sankara Namboodripad, has
written an article, which was publish-
ed on the 26th January, 1958 in the
New Age Weekly. That article has
been reproduced

worthy of note, He says:

“By this process of democratic
decentralisation will we achieve
what is proposed to be mchieved?”

Certainly democratic decentralisa-
tion is good. That is going to be the
way of really getting the initiative of
the local population, but there are

government and the broad policy is

be effected. I shall explain what I
I really mean, without saymg that
what this permanent bureausracy
does to carry out this will always be
objective. f we say that it will
always be objective, then we are
really forgetting the human factor
involved. Last time also when I
spoke on the Community Develop-
ment Ministry I spoke with certain
candidness and frankness. 1 ask the
hon. Members here, through you,
whether we do not see that in a partl-
cular Ministry where a particular
Minister happens to be from a pard-
cular State, generally many people
from that State happen to be on the
staff of that Ministry. It happens—I
am not blaming any Minister for that.
In the same manner when you go to
the State level you find that if the
Btate Head belongs to a particular
caste, many people belonging to that
caste come in. Also, if a particular
person belongs to a particular politi-
cal party, he is leaning towards that
political party. He is not able to hide
that. So, a man cannot be above
party, a man cannot be above com-
munity, a man cannot be above caste
and a man cannot be above linguism.
These things are there.

The Minister of Finance (Shri
Morarjl Desal): Does the hon, Mem-
ber speak for himself or for anybody?

Shri Tangamani: For you also and
for everybody in this House. If there
are instances which can be controvert-
ed I will be very happy.



fikely to be the greatest. That is why

f we agree ourselves that the perma-
_nent machinery is alsn human, that
the permanent machinery cannot be
above this, then my point is that even
the permanent machinery must be

" subject to this democratic control....
In other words, what js being done
by the Block Development Officer and
what is being done by the Develop-
mept Commissloner will have to be
testet by the representative body
there. In the same way, whether he
is a Social Education Officer or a
village-level worker, he will have to
subject himself to be tested by the
democratic verdict of that particular
area. 1 we can really disabuse our-
selves of the concept that thie perma-
nent machinery will be above politics,
above community, above language and
above caste, then a really correct
approach would have been made to
this problem.

In the Report I find that generally
the State Governments have been
asked to Include non-officials in the
Block Advisory Comumitiees and see
that the Presidents and Vice-Presi-
dents happen to be non-officials. I
would like to know from the hon.
Minister in how many Block Advisory
Committees there are non-officials
functioning as Presidents and Vice-
Presidents. It is all very easy to put
on paper that these Block Adwvisory
Committees must really consist of non-
officials, but it must consist not only
of non-officials, but actually the atti-
tude of the Block Development Of-
cers also will have to change.

The next polint, which is also a

there is need for defining the scope of
training scheme for Social Educa-
Officers

officers get the traming, and so far &3, -
the Social Education Officers are con- -

We still do not know what ls the type
of training they are getting. Of
course broadly we know, but now in
the light of the Mehta team's report,
are we really going to give them s
new kind of training, not the sort of
training which they were getting in
the past? The training must be more
in line with the views which I have
expressed earlier. There must be on
the officer's part an attempt to really
shed the remnants of bureaucracy and
make himself part of the com-
munity.

In this connection I would like to
say that the Community Development
Ministry has been more anxious to
tell us that many things have been
done, but I would really request the
hon. Minister, and also the Ministry
through him, not to over-state things,
No harm is done if we under-state
things. I will substantiate it by only
one or two instances.

1 remember a question was asked
on 17-7-1857, Starred Question No.
160. We wanted to know how many
BDOs were required during the Second
Plan period, how many SEOs would
be required during the Second Plan
period and how many had actually
completed the training. This is the
answer that I got: 6,000 BDOs are
required; already 3,200 have complet-
ed the training. So far ag SEOs are
concerned, 10,000 trained hands are
required; already 7,040 have received
the training. It is in the same ques.
tion. But now in the Report we find
that 1,811 BDOs and 3,623 SEQs have
received training till the end of Janu-
ary, 1858. I would like to know



group housing includes the villages
also, we do not find many houses
coming up as a result of the low in-
come group housing scheme in the

villages. So, the rural housing
acheme is a very Important thing. A
rural housing cell is to be constituted
in each of the various States, and in
the next ten-year period, we were
told in the scminar, 533 villages would
be rebuilt, or rce-modelled houses
would be built up. Each State gets is
own quota. ! know Madras State is
noping to complete at least 35 villages
during the next five or ten—year
period. For this year 1858-59, they
have chosen seven villages. But in
the Report I find it Is again a very
swecping thing—it says that 100 rural
housing projects are coming up, in 500
villages rural housing cells have been
set up, socio-economic and technical
survey of the selected villages has
also been carrfed out. That shows
that very many things have been done;
but actually things are only beginning
to take shape. The various State

Then, the next point is about grom
dan. About gram den 1 would like
to say that there was @ confetence.
There again, in reply to a question in
the laugt gession, Starred Question
No. 356, the link between the gram
dan and community development was
explained to us, but I want to really
give a note of caution. After this
gram dan has come in, what is hap-
pening is that the Block Development
Officer has become a gram dan oficer.
Gram dan  started in Madura Dis-
triet.

Shri B. 8, Murthy (Kakinada-
Reserved—Scheduled Castes): It is
from Hyderabaa.

Shri Tangamani: Hyderabad staried
this bhoodan. When it came t{o
Madura District, it became gram damn,
and when 1t came to our taluk, it
became taluk dan.

Some of the gram dan workers are
very honest people and they are bard-
working people also, and they are
convinced that they are doing some-
thing good. I have nothing to say
against the grad dan workers. But
what is being done is *hat the Block
Development Officer with the entire
paraphernalia goes with the gram dan
worker, and then the villagers are
told that if they join the gram dan
movement, whatever loans they have
reccived either from the Government
or from anybody would be written off.
That is the gort of promise that is
made. That is not the way gram dan
is going to develop. So, let gram dan
develop through gram dan workers,
and if a gram is really given In gram
don, let that gram be taken for the
purpose of this rural housing ecell.
That will be something concrete and
definite instead of asking the bloek
development officers to go and worry
themselves with the gram dan work.

16 hrs.

+ 1 do not kriow how many States an
fully co-operating with the Centrs ‘in
the matter of carrying out the many
directions. The Minister of Food and
Agriculture said that letters Iad bem



In this connection, I would like to

“We are using only favourable
spots for the community develop-
ment blocks, but let us try to
work out problems of other areas
which are backward economically,
socially and in other respects”.

In any State, whether it be advanc-
od or backward, we have got back-

to be set up for each State.

We also find in that report:

“The committes also wanis om
an ad hoc basis there muat be
an evaluation committee with an
economist, statistician and a repre-
sentative of the Legislature to
make systematic and qualitative
assessment of the progress made
in relation to the expenditure
incurred.”.

The committe also suggests—and
that is a suggestion which the Minister
always makes—that we must give
money for credit-worthy purpose and
not for credit-worthy persons. I think
many people will be able to substan-
tiate it, that people who do not want
money and who have got their lands
will get money, but those who want
will not get it Our experience 3
that a person who gets a loan once
under some pretext or the other will
continue to get loans. But there will
be people who would be always want-
ing loans, but who will never get
them. So, a distinetfon has to be
made between credit-worthy purposes
and credit-worthy persons.



blocks, the grants and loans that have
been earmarked for this year are much
less. In 1957-58 it was Rs. 4,42,38,000,
and the amount spent was Rs. 4.16
crores. But this year I find that only
Rs. 420 crores have been allotted. I

on community projects community
development has got to be taken up
in two phases, community develop-
ment No. I and community develop-
ment No. II, and we have to intensify
also, because by the end of the Second
Plan we would not be able to cover
whole country, and that process
go on till 1963 or 1964 So I
like to know why the amount
allotted for community development

e

" Shrl Sahal (Budaun):
Beftwe I procesd with my remarks
with - the Demands for
‘Grents, T must express my sincere

also that the person-
nel engaged by this department at
times were not fitted for the task en-
trusted to them.
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tzalisation. I believe that after having
pome to the conclusion that noa-
official co-operation was not forthcom-
ing and that public support was not
forthcoming, this was the only logical
solution at which the committee could
have arrived at. It is really a very
revolutionary proposal and we shall
have to give serious thought to it.

The democratic decentralisation that
has been suggested by this Committee
is at three levels, the panchayat level,
the block level and the district level,
and the Committee is of opinion that
from the wvillage up to the district,
there should be decentralisation of
power. So far as the villages are
concerned, theé Committee has recom-
mended that a purely elected village
panchayat should be constituted with
powers to raise certain taxes to be
spent for the development of the vil-
lage. The next is the penchayat
sarhiti at the block level, members of
which were to be elected by the
panches of villages comprised in that
block, 20 in number, besides repre-
sentatives of women, scheduled castes,
backward tribes and such other per-
sons who take interest in village deve-
lopment work. The panchayat samiti
would also consist of officials working
at that level. Now with regard to
both these bodies, it has been recom-
mended that and elected chairman
should be had, but for a period of two
years from the commencement of these
panchayat samities, it has been
recommended that the SDO should act
ks the chairman. So far as the zilla
parishad la concerned, it has been
recommended that it should consist of
MILAs, MPs and presidents of all pan-
chayat samities with officials at that
level and the District Magistrate as
president, and an official secretary,
with a view to co-ordinate the work
of panchayat samities.

0f all these three committees that
have been recommended by this im-
portant Committee, the most impor-
tant body s the panchayat samiti
because a'manageable area has been
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have * been entrusted to it for-dilng
his development work. -

Now the question that arises after
going through these recommendationa
is—and it Is a very important question
—whether these recommendation, re-
volutionary as they are, important as
they are, logical as they are, should
be accepted in toto or should be accep-~
ted with certain modifications. In my
humble opinion, it would be hazar-
dous to accept these proposals én toto,
because I am speaking from a practl-
ral point of view and not from =&
visionary point of view. The most
important thing is that we should have
official and non-official co-operation in
all this development work at all the
three levels. It is true that the pan-
chayal simiti is really a very mmportant
body and is a very responsible body.
The Committee itself has suggested
that for two years to come it should
have the SDO as chairman. I suggest
that for chairman for the village pan=-
chayat as well as the penchayat samitl
we should have a selected or nomi-
nated chairman, not a wholly elected
chairman, becsuse having seen the
working of the panchayats in various
parts of the country, especially in UP,
I find that we have not yet created
that atmosphere and that tempo in the
people that a right sort of chairman
could be elected. These village pan-
chayats and block samities have got
vast powers. The village panchayats
have been entrusted with the power
of taxation and out of the preceeds of
this taxation development work should
go on. Block samities also have been
entrusted with vast powers of taxation,
and all the grants from the State would
be handed over to them.

Now, with a purely elected chair
man, I am afraid that our work: will
be more hampered than proceeded:
with in the right direction becawse
as things prevail, if we have an unad-
ulterated election system, the chair-
men of these two bodies will be eleoted
either on the basis of caste or: by
sheer dint of Jathl I want that the



Now, what I am suggesting is not
a figment of my imagination. In UP,
an experiment was ‘ried in 1037-38
when rural development associations
were formed and when selected non-
official chairmen were placed at the
head of those bodies with a very large
non-official element. Now, along with
the selected or nominated non-official
chairman, there was an official secre-
tary also of high rank. I can say
from personal experience that whe-
rever the non-official chairman of the
right calibre was selected and wher-
ever an official secretary of the right
calibre was appointed and wherever
there wag implicit, cent per cent, co-
operation between these two persons,
there wonderful results were achieved.
I wish that the same experiment
should be tried here as well, This
may not be a rule for all time to
come, but at least in the beginning
we may have it

Pandit D. N. Tiwary (Kesaria):
What does he say about the Estimates
Committee’s Report and how is he go-
ing to justify that Report with his
speech?

Bhri Raghubir Sabai: I am not at
present dealing with the recommend-
ations of the Estimates Committee, I
am dealing with the Mehta Committee
.Report. He may kindly bear with me.

In this connection, all these impor-
tant recommendations were considered
at a very high level by the Ministry,
by the National Development Council,
‘by the Standing Committee of the
National Development Council, and I
am really surprised that the National
Development Council should have so
far as the democratic decentralisation
recommendation was concerned, ac-
cepted that recommendation in prinei-

. blo and asked the States to deal with

the matter as thay. ;
think that that sort of attitude should
nave been taken by the National Deve-
lopment Council A more firm att-

the present moment, I find that many
of these States are not actuated with
the same motives and they do not
realise the urgency and seriousness of
the matter in the same manner. So
having given thal autonomy, we might.
at a certain stage come to this, that one
State may accept democratic decentru-
lisation in an attenuated form, anothcr
may postpone it for a very long time
to come, I do not wish that that
eventuality should come to pass.

With regard to the question of
having jeeps by blocks or the appeint-
ment of the village level worker as
panchayat secretary or the staggering
of the programme or the abolition of
the distinction between NES, CD and
post-intensive period, I find that the
National Development Council and the
Standing Committee have taken a
more firm attitude. So in the case of
democratic decentralisation also, they
should have taken a more firm atti-
tude.

Now, the main problem after this
report is, how the valuable recom-
mendations of this committee should
be implemented. It is not the job of
the Central C. D. Ministry; it is the
task of the State Ministries to see that
all these recommendations are imple-
mented. As I said just now, I find
that the same sense of urgency is not
to be seen in all the States. Some
have got lukewarm interest. Some
may have antagonistic designs towards
these valuable recommendations, T
wish that the implementation of the
Mehta Committee report is made ar
carly as possible and in each and
every State.

Had there been enough sense of
urgency in all the States, the food
situation would not have been in such
a sorry plight as It is today. We have
just had a very valuable debate on the
food question today as well an yester-
day; and every hon. Member expressed



by the same motives and if all had
Tealised the same sense of urgency, I
think, the food problem would have
been solved much earlier.

is that in every State where the Chief
Minister has been placed in charge of

that recommendation is acted upon the
Community Development work in the
States will not prosper; because I
have had personal talks with one
Chief Minister and he told me that it
1s not possible for a Chief Minister to
ook after the C. D. Department to
the extent to which the Centre wants
to do. And, it is quite possible
he may not be able to devote that
of time to it. So, until and un-
& Minister who has got full faith
D. programmes and who has got
in all these recommendations
by the Balwantray Committee is
appointed, this work cannot go on. [
find that the response of several States
ta this particular recommendation of
the Balwantray Committee Report is
not encouraging. They have not gone
ashead. I wish that another Minister is
appointed to collaborate with the
Chief Minister without any further

.

BEn

ous of spaaking The hon, Msmber
has already taken 20 minutes.

Bhri Raghubly Sahal: I should like
to have & few minutes more,

With regard to the food question, &8 -
Y sud just mow, the same sense of
awareness and urgency Was not pre~
sent in the State Ministries. I would
like the Community Development

give credit to the community develop~
ment department for having done
something towards this direction.
wish that they should make more
efforts so that better results may
follow. Only recently, by a Presi-
dent's Order, all the village panchayats
have been made over 1o the community
So much



For all this colossal and stupendous
task, we require that the Community
Development Ministry should be
strengthened here. It should be in a
pesition to make its voice felt and also
its advice felt,

‘We should not rest content with
only giving advice to the State Minis-
tries and leave them alone. We should
ste that every advice that is being
given by this Ministry is being acted
upon by the States, That is why I
wish the Community Development
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some extent. In January, 1858 there
were 2,152 blocks, which covered
2,76,000 villages.

8hrl Ferose Gandhi (Rai Bareli):
How many blockheads were theref?

Ch, Ranbir Singh: I do not know.

total investment under major irriga-
tion schemes stood at Rs. 110 crores.

irrigation projects, during the First
and Becond Plan period something
like Rs. 1,998 crores will be spent for

something about Re. 1,335 crores worth
and we were obliged to give subsidy
to the extent of about Rs. 200 crores
to sell that grain at cheaper rate for
the urban population.

Any amount of propaganda with
jeeps or any other equipment will not
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At that time the credit which came
through the co-operative socleties
was Rs. 24 crores, while this year it
is expected to be Rs. 100 crores, and
next year it is expected to be Rs.140
crores. But the Reserve Bank has
helped the agriculturists only to the
extent of Rs. 35 crores, while, on the
other hand, the Reserve Bank, under
the advice of the Finance Ministry,

to produce more food in this country.
1 do not know about the break-up
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Shri Feroze Gandhi: Of what?

Ch. Ranbir Singh: In the Com-
munity Project administration.
Mr. Deputy-Speaker: If the hon.

Member wants to proceed, he shall
have to be impervious to these inter-
ruptions.

Ch. Ranbir Singh: The rest, hardly
Rs. 38 crores, is to be given as
grant. Whatever balance remains will
be advanced as loan. I presume that
if that grant can be given through the
Panchayats, probably we can achieve
more.

An Hon. Member: How?

Ch. Ranbir Singh: I have got some
figures regarding our own State, to
show the way things are going on,
I presume it will not be possible for
us to go ahead.

Shri B, S. Murthy:
State?

Ch. Ranbir Singh: Punjab State.
The State of the Deputy-Speaker and
myself.

Shri D. C. Sharma
That is my State also.

Ch. Ranbir Singh: The Panchayats
Department sponsored schemes to inc-
rease the income potential of the
Panchayats, worth about Rs. 18,22,150.
Out of that the Panchayats, were to
contribute Rs. 5,95,150. If the sche-
mes had been implemented, they
would have increased the income of
the Panchayats to Rs. 14,02,591 a year.
The schemes were ment for 1957-58,
but actual sanction has not been given
to the Panchayats Department to this
day. So, the difficulty is in the method
of releasing funds and the working
of the various departments which are
concerned with the agriculturist.

Which is the

(Gurdaspur):

17 hrs.

As far as the block development
officers are concerned, I have seen that
they visit the villages during day and
at night generally they go back to
their houses. The jeep which would
have served a very useful purpose
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for moving about and for doing ser-
vice is generally being used by them
for going back to their headquarters
at night. If an inquiry were to be
held, I am sure my contention will
come out to be true that out of thirty
nights in a month, on about twenty-
five nights, they stay at their houses.
I am of the view that it should be
impressed upon the block develop-
ment officers that they should spend
at least twenty nights in the commu-
nity development blocks in the villa-

ges.

Mr. Deputy-Speaker: No
plaint about the day?

Ch. Ranbir Singh: I have no obje-
ction if they stay at their headquar-
ters during day-time, because they
may have to attend to some official
routine, and hence I have no objec-
tion if they have to go back to their
headquarters during day-time.

com-

There are also other complaints of
a serious nature. I have not seen any
block in any village where every
farmer has started sowing improved
seed, what to talk of other develop-
ments. I shall be happy if in each
block intensive work is carried out in
ten or twenty villages where every
farmer ig persuaded to sow improved
seed. If that is done, even then we
can sufficiently go ahead.

As regards the report of the Mehta
Committee, I am sure they have men-
tioned many facts which do not go to
the credit of the administration.
Whether it be in regard to co-
operatives or in regard to the agri-
cultural sector, the position is not
very encouraging or creditable for
the department. Under the reor-
ganised scheme, we propose that
that there should be 2,50,000
primary multipurpose societies with
as many panchayats to make arrange-
ments for provision of cheap finance
to the agriculturist as possible all over
the country. If the target is achieved
fully in the block areas, then Ifeel that

during the remaining three years
much can be done by the villager
himself. 5

—_———



people’s initiative has been the most
important aspect of the working of
these community projects. It is also
frue that attempts have been made fo
barness the people's initiative by
appointing ad. hoc bodies. But these
ad hoc bodies, 1 may be permitted to
say, consist of nominated personnel,
and their functioning is advisory In
character. We find that these bodies
Jack that initiative and leadership
which provide the motive force for
the continuing improvement of the
social and economic order of a locality.

The Committee have rightly sug-
gested that the present advisory com:
mittee should be replaced by some
more democratic representative orga-
nisation. In other words, they have
recommended the formation of pan-
chayat samitis. The panchayat samitis
should be formed by indirect election

1

the desirability of the adoption of the
suggestions given by the Mehta Com-
mittee. Very few State Governments
have so far given their reply. Many
of them have not been able to express
their opinion on whether the sugges-
tions are to be implemented or not
T would like to tell the Ministry con-
cerned that there iz the basic factor
which I have just mentioned, the
democratic decentralisation of the
machinery. It should be adopted oh
an all-India bagis. Unless there is a
general pattern with regard to decen-
tralisation of the machinery, we will

Tot be sbls 1o make & sticosss' of o




details. Unless that is done, we will
not be able to solve our problem.

area, we will not be able to go ahead.
One thing is certain; the State Gov-

certaln targets fixed for certain

two important aspects.

First, the works on the continuing
projects should not be held up for
want of sanction. Secondly, that the

saction should be communicated
within a reasonsble time after the
passing of the Budget. These are the
two important recommendations which
the Mehta Committee has made. 1

having the approval of the Planning
Commission, what we find is that the
Central Ministries again make &
detailed and fresh scrutiny of those
schemes. This way there is unneces-
sary loss of time and energy. (An
Hon. Member: Too many officers).
It will mdd to the delay in the allot-
ment of funds and consequent Iapse
of sanctions due to the insbility of
the State Governments to spend that
amount within the period svailable,

There are certain subjects such as



<confusion. The targets, as I have just
mentioned, should be fixed in consult-
ation with the local leadership and

fhen between the Planning Commis-
sion and the Central Ministries and
then between the State and the Cen-
tral Governments. Unless this is
~ghere, we will not be able to achieve
that success for which we bave work-
od so far.

There is, lastly, a feeling which I
am noticing. The officers at the block
level or the district level have not
been able to enlist the eco-operation
the people. After so much training
' imparted to the local officers they have
not been able to change their outlook
and approach towards, the implemen-
tation of the Plan. These persons are
sometimes arbitrarily taken up. They
‘have got no confidence in the people.
‘Sometimes they create such conditions
which will impair the very cause of
the people's participation. At the
‘block level or at the district level, as
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Mr. Speaker: The following are the
selected cut motions relating to the
Demands under the Ministry of Com-
munity Development, and hon. Mem-
bars may move them subject to their
being otherwise admissible:
Demand No. No. of Cut Motion

6 68,103 1236

7 126,

69, 104, 136, 744, 933, 934,
938, 935 937, 938, 939, 940,
041, 120§, 1306, 1207,
1208, uog, 1210, 1211, 1237,

ugB, 1239, 1240, 1407.
107 953
Fallure to reduce the huge amount of
sdministrative charges incurred by
the Community Development
Administration.

Shrl Panigrahl: 1 beg to move:
“That the demand under the

head 'Miniatry of Community
Development’ be reduced by
Rs. 100"

l'dlnutoehoekthlhm dmiuln-
trative exrpenditure on the

_ munity Projects,
Shri Ghosal: I beg to move:
"Ihatﬂ:edmmd under the

Ri. 100"
wamm k J
the block areas

Shri B, C. Mulllok; I beg to move:

‘That the demand under the
bead ‘Ministry of Community
Development’ be reduced by
Rs. 100."

Dual conirol of the projects by the
Central and State Governmenta

Shri Ghosal: I beg to mova:

. “That the demand under the

head Community Development
* Projects and National Extension
Service be reduced to Re. 1"

Pailure to achieve the target of food
production in Community Development
and National Ertension Service
Blocks.

Shri Panjgrahi: I beg to move:

“That the demand under the
head Community Development
Projects and National Extension
Service be reduced by Rs. 100."

Failure in giving scope to the M. Pe.
of the district of Howrah to participate
in the N.E.S. Block meetings,

Bhri Ghosal: I beg to move:

“That the demand under the
head Community Development
Projects and National Extension
Bervic_a be reduced by Rs. 100"

Depriving the opposition M.Ps. from

participation in the functions of the

National Extension Service Blocks of
West Bengal.

Shri Ghosal: 1 beg to move:

“That the demand under the
head ‘Community Development
Projects and Natlonal' Extensien
Service' ba reduged by Ra 1KY
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Necessity of opening one National

Extension Service Block in the

Deogarh Sub-division of Sambalpur
District in Orissa.

Shri P. G. Deb: I beg to move:

“That the demand wunder the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Reduction in grants to States for Com=
munity Development projects

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Abolition of post-intensive blocks for
creating two stages of Community
Development.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need for defining scope of training
scheme for social education organisers.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need to review training schemes of
Block Development Officers

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Conducting of various seminars
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need for holding prize competition:
among wvillage level workers on a
regional linguistic basis.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need to include non-official members:
of the Block Advisory Council.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need for implementing recommenda--
tions of the Report of the Mehta Team:

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need for early implementation of’
‘Democratic Decentralisation’ accepted’
by Central Committee and Standing
Committee of National Develop-
ment Council.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Community Developmeng
Projects and National Extension
Service’ be reduced by Rs. 100.”

Failure of the Community Develop--
ment Projects and National Extension
Service Scheme.

Shri B, Das Gupta: I beg to move::
“That the demand under the
head ‘Community Development

Projects and National Extension
Service’ be reduced by Rs. 100.”

Failure to provide Block Development:

Officers suitable for rural condi-
tions., -

Shri B, Das Gupta: I beg to move::

“That the demand under the
head ‘Community Development
Projects and National Extension:
Service’ be reduced by Rs. 100.”
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Failure to provide allotted funds to
the Community Development Projects
in time

Shri B, Das Gupta: I beg to move:

“That the demand under the
‘head ‘Community Development
‘Projects and National Extension
‘Service’ be reduced by Rs. 100.”

Need to reorientate the method of
training in the training schemes

Shri B, Das Gupta: I beg to move:

“That the demand under the
‘head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Failure to build up Social Educatisn
Organisation

Shri B, Das Gupta: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Failure to constitute suitable Advisory
Lommittees in a popular representative
basis

‘Shri B, Das Gupta: I beg to move:

“That the demand under the
‘head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

.Need to include Minor Irrigation Pro-
.jects in the Block Development pro-
gramme

"Shri B, Das Gupta: I beg to move:

“That the demand under the
head ‘Community Development
Projects and Nafional Extension
Service’ be.reduced by Rs. 100.”

‘Need to constitute autonomous statutory

elected Village Panchayats in Commu-

-mity  Development  Projects and

National Extension Service areas for

Amplementation of -national develov-
ment schemes inrural areas

:Shri B, Das Gupta: T beg to move

“That the demand under the
“head ‘Community Development
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Projects and National Extension
Service’ be reduced by Rs. 100.”

Need to give representation to Sched-
wled Castes and Scheduled Tribes in
the Block Advisory Committees

Shri B, C. Mullick: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Failure to get enthusiastic co-opera-
tion of the people in the Community
Development Projects

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Failure to develop the agrarian
economy

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need to provide technical know-how
to the people at village level to rTun
small scale industries

Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘“Community Development
Projects and National Extension
Service’ be reduced by Rs. 100.”

Need to remove disparity in the allo-

cation of works in the Community

Development Projects and National
Extension Service Schemes

Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Community Development
Projects and National Extension
Service' be reduced by Rs. 100.”
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Allotment of funds to various States
under Technical Corporation Ad-
ministration programme

Shri Tangamani: I beg {o move:

“That the demand wunder the
head ‘Capital Outlay of the Minis-
try of Community Development’
be reduced by Rs. 100.”

Mr. Speaker: All these cut motions
are now before the House.

A list indicating the numbers of the
 selected cut motions will be put on
the Notice Board and will also be cir-
culated to members to-night for thoir
information.

Shri Subodh Hansda (Midnapur-
Reserved-Sch. Tribes): I thank - you
for giving me an opportunity to speak
on Community Development. I would
like to say something on the Com-
munity Development programme. We
all know that the wvillage community
in our country is very poor and they
mainly depend wupon agriculture. If
we could improve the lot of the poor
people, then I think we will be able to
improve the economy of our villages.

One should know the real position
of our villagers before taking up any
development work, and they should
be approached  in a right way. We
all know that food problem is a big
problem in our country and the suc-
cess of the Second Plan mainly
depends upon it. So, every effort
must be made by the Government to
meet the food situation in our country.
But we find that the position has not
changed for a long time. So I think
there is something wrong in the way
of approach. In the villages there are
vocational cultivators of long-stand-
ing experience. These people are
always neglected and their experience
is not utilized at all. They are forced
to be guided by the theoretical pro-
cess of cultivation of our agricultural
experts, It is a very serious mistake
and my submission is that their expe-
rience should be utilised and supple-
mented according to their needs.
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In the Community Development and
N.E.S. blocks there are agricultural
units and village level workers, but
they are not of much use to the poour
cultivators. Their way of approach
seems to be different. They are not
in actual touch with the needs of the
poor villagers. They do not even go
to each and every cultivator. They
do not know their requirements, their
resources, etc. So, what I want to
say is that they should go to each and
every cultivator, survey their needs,
their resources, their requirements,
the Notice Board and will also be cir-
type of crop that they want to grow
and all other matters relating to agri-
culture. After knowing all these
things they should assess what their
actual requirements are and by what
time they require all these things.
Then he should take the indent from
them and supply them their require-
ments within a week or within the
proper time. He should also see that
there should not be any delay in sup-
plying his requirements. I think if
we proceed in this way we will be
able to improve the lot of our culti-
vators and thus wipe out the food
deficit in our country and at the same
time in our villages. It is always
found that seed is supplied to the cul-
tivators after the sowing time is over
—the cultivators do not get the supply
in time. These things should be
specially looked into.

Then I come to small irrigation
schemes in block areas. We all know
that unless we take up the small irri-
gation schemes in our country we will
not be able to become self-sufficient
in food. In my constituency there are
N.E.S. blocks and Community Devel-
opment blocks. There are many pos-
sibilities of small irrigation schemes
but there is so much rigidity of rules
in implementing the small irrigation
schemes—that is on the insistence of
fixed percentages of people’s partici-
pation and contribution—that these
things are not done. This stands in
the way of full utilisation of the pro-
vision of the block’s budget under the
minor irrigation schemes. Even the
feasible schemes which could be done
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within small resources and have cent
per cent success remain undone Thus
the poor cultivators are always
deprived of the benefits from the

small irrigation schemes. So, what I

want to say is that this rigidity of
rules should be relaxed and at the
same time if it is found that no con-
tribution is available from the village
people then the Government should
come forward and do all these things
at the cost of the Government This
will be a great help to the poor cul-

tivators and villagers end we will be .

able to solve the food problem in our
villages. Not only in irrigation
schemes but in many development
works also contribution asked from
the villagers is one-third or half. It
is not always possible for the villagers
to contribute one-third or half. It
is always good if the contribution is
available from our village people, but
there are areas in the blocks, parti-
cularly where tribal people reside—
we all know they are very poor peo-
ple. They live from hand to mouth.
They have even no houses to live in.
In this condition, it is not possible
for them to give any contribution
elther in cash or in kind. So, they
should not be pressed for any con-
tribution which is beyond their capa-
city. I think it would be better it
they are exempted from giving any
contribution. .

Now I come to the special multi-
purpose blocks among the scheduled
and tribal areas. These blocks are
meant for the intensive development
of the scheduled and tribal areas and
their people. These blocks have fixed
areas of about 200 sguare miles with
a population of 25,000 or 5,000 fami-
lies. The amount proposed to be
spent in each block is Rs. 27 lakhs—
Rs. 12 lakhs from the Community
Development Ministry and Rs. 15
iekhs from the Home Ministry. It is
well and good that such blocks have
been started in our country in
the scheduled and tribal areas,
but I am surprised to see, and you
will also be surprised to see, that in
the State of West Bengal there is no

Government has an apathetic attitude

to four times. It is not only that the
area has been increased to four times,
it is not even within the tribal areas,
It is a very peculiar thing that

blocks have been started which are
not within the scheduled or tribal
areas in many of the States. So, I
want to know from the Minister the
criterion for setting up such sort of

people or not. If it is for the inten-
sive development of these people, then
I humbly ask why the areas have
been so much increased, and why they
are not within the tribal or scheduled
arcas. .

Shri Sambandam (Nagapattinam):
In India we have got so many villages
and if we improve all the villages
it means that we have improved the

. whole country.

In the First Five Year Plan we
have stated that our whole Plar will
vitally depend on the results in mak-
ing the most advantageous use of the
land and labour resources engaged in
agriculture. There is a Tamil pro-
verb:

“Pasi vandida pattum parandu-
pom.” 1

means of livelihood of most of the
people of India, Nearly 70 per cemt
are working in the villages in pro-
ducing food. Viewed in this lght
when we‘see the peasantry undaere
pourished, burdened with debts, poor~

sl
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matter of food. How are we to make

tries which are allied to agriculture,
for example, dairy farming, agricul-
tural machinery, tube-wells, tractors
and 20 on and so forth. If we set up
these small industries, then not only
will the tenants g:t employment in
agricultural operations but also, the
other people who are without employ-
ment.

We are talking about family plan-

ning and all those things. But we are

propagating it only In the cities and
not in the rural areas. It is high time
for us we extend it to the rural areas
also,

We pay special attention towards
distributing improved seeds, fertilisers
and in reclaiming waste lands, We
also pay special attention towards
animal husbandry. We are helping
eth wvillage people to have protected
water supply. So far as education is
concerned, we help a lot in construct-
ing so many pucks buildings for the
education of the poor people. All the
same, we are not paying sufficient
attention towards co-operation.

Co-operation is of great impaortance,
s0 far as India is concerned. If at all

wemttopuduummthmm

have to resort to co-cperative collec-
tive farming. In Russia, first of all,
they followed peasant farming, with
the result that the food production
went down. Then, they were forced
to resort to co-operative collective
farming. In all the community devel-
opment areas, we have to take the
village as the unit. In each village,
all the agricultural tenanis must be
formed into a.co-operative collective
farming unit. At present, due to the
tenancy Acts and the impending land
reforms and other things, the miras-
ders are not at all investing money in
land, with the result that the agricul-
turists do not have any money to meet
their cultivation expenses. So, where-
ver co-operative collective farming
units are formed, we should also set
up co-operative credit societies, which
can give money to the landless
labourers on the security of the pro-

duce.

Co-operative marketing societies
also will have to be started in order
to fetch a high price for the farmers.’
I we do all these things, then there
would not be any deficit in the matter
of food, and we would be in a posi-
tion to export foodgrains to  other
countries also,

Besides paying special attention to
distribution of improved seeds, we
should also do something so far as
distribution of manufactured ferti-
lisers is concerned. Due to Sterling

_ difficulties, our import policy is such

that the import of manufactured ferti-
lisers has been restricted. We have
got only one or two fertiliser fac-
tories in our country, and these are
not in a position to meet the demands
of the agriculturists. Therefore, im-
port licensing restrictions must be
relaxed so far as fertilisers are cons
cerned.

In the community development
areas, the pemsants as a whole are
benefited much due to the propaganda
carried on with respect to green
manure. Many villages are being
connected with the main roads with
the result that the agriculturists as a
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whole are benefited much. Before
swaraj, there was not a road even to
connect the main road. I anybody
was suffering from fever or any other
thing, he had to be carried on heads
during the ‘rainy day’. But now the
whole communication problem is solv-
ed so far as the development area is
concerned. '

As regards drainage, we pay more
attention only to irrigation, but we
do not pay any attention to drainage,
especially in the surplus areas, that is,
Tanjore in Madras State and Guntur,
Nellore and other places in Andhra.
During the ordinary season, it is well
and good for the river to irrigate that
area. But the same river serves both
purposes; it is used not only for irri-
gating the land but also for drainage
purposes. During the off season, that
is, during heavy rain, the plants are
affected, with the result that even in
the surplus areas, we are not in &
position to produce more. So it is
high time for us to pay special atten-
tion to the drainage problem in all
those surplus areas.

Thanks to the development of com-
munity projects, some of the farmers
are sent to foreign countries also to
study the ways and means adopted
in the villages there and to findout
how they produce more.

So far as rural housing is concern-
ed, in the community development
areas subsidies are given for cons-
tructing houses for the Harijans. For
example, in Harijan colonles in
villages and alo iIn  backward
areas, they are given subaidy
to construct houses, This facility must
be extended throughout the length &nd
breadth of Indm where Harijans and
other people belonging to the back-
ward communities are living.

It these things are attended to, I
think the Harijans as well as the back-
ward community people will be uplift-
wd to & very great extent,

o gy (wwré Ay
wgfe wfeat ): woras T,
Jwae wwx e & anpetfus fosre
doe & a F ¥% &, & T
¥ 5q A W @T BT e §
fire¥ g s e foam & Gwrdi
® w1 T aogyw fowre S
g ko st fmaar § 1w
e § 56 A F WO qEN
g |

wgt a% dTan &1 aRE § WA
WA A § G Ay ¥ T
Ay & famfad § womd @ g
ag A6 TAEAT FT FT § W
it fs o A qamaE w1 QT §
Fa UF aft Tl TEadt A 7 @
o & 1 o i ST S g @ T
w WA g s fere
e A S A AR § g W
ot o ¥ gt @ wdm | ow fog &
a7 wgAr g § fs e dan g
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g 3o T e § s ot A s Al
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The House will now stand adjourned
till 11 o'clock the day after tomorrow.

18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
5th April, 1958,
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Provident . All India Handicrafts
e Bo47-49 ‘: Board . . . 8080
. Radio Activity ' Bog9—s1 I Accommodation _ in
::3; Sulpha Drugs . Bost—s3 Government Offices  8o8o-81
1437. Export of Silk Waste 8053-54 - 1970, Nm et ding -
1438, Indian Experis for 1971 A jation  for
Nepal . . . Boss Government Offices 8082-83
1440. Bxportof Onions .  8o55—57 1972. Symposium on Bricks
144%. Export of Castor Oil . 8057-58 and Tiles Manu-
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h Government E::f 1976. Industrial Disputes] . 8085-86
ployees in Delhi, . 8067-68 1977. nlecuicrm.:'mdna- s086
1447. Tradewith U.S.A. . Bob8==71 1978 t~  Ex $086-87
1448. Minenl Industry As- . mw .
socistion, Nagpur . Bo71 1979. BEvacuee,Properties . BoB7
. Regional Small Indus- 1980, Khadifand Vi In-
e tries Institute . 8o71 g::ﬂuBEr.fm S
" Provident ' Coate o -
1450, Bm z - :gl:.‘lEn:plwm State m- .
S.N-Q-NO- Colli 1982. Cotmge Match Factory  8088-89
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Metal Trai
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in Himachal Pradesh
Small Scale Industrics

lmpm of Chilean Ni-

Slmli Scale Industries
in Punjeb
Cycle Tyresand Tnbn
Cycle Tyres and Tubes
Agriculturist  Displ -
ced Persons in Raj -
Export of Monkeys .
Interpreters §
Dispensaries for Labour
Publicity work by Bha-
rat Sevak S:maj .
Tea Gardens in Tri-
pura . . .
Bidi qutics in TrI-
pura
Wcllfln M\'mr 10 the
r Com-

Chuef La
mmmner

997.
1998.

1999.

2001.
2002.

2003
2008,

Small Scale and Cot-
tage Industrics in Hi-
machal Pradesh .

Second Five Year Plan

First and Second Fiu
year Plan .

Press Information Bu-
reay .

2008,

2010,

2011, Small Scale Industries
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Mics Mines Welfare
Fund

Handlooms in iiim-'
chal Pradesh

2012,
2013.

PAPERS LAID ON THE
TABLE

The following

o m«*sﬁ“m'l* .

1 ol .
s tion No,

8093-94
Bog4

8095—95

95
8og6-57

8og7-98
Rog8-99
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Act,

1954, making 9
o Displaced
Persons ( sation and Re-
habilitation) Jes, 1955:—

(D G.S.R. No. 70/R. Amdt.
xl}s(. dated the 15t March,
1958,

(ii) G.5.R.No. 134/R. Amdt.
XX, dated the 15th March,

1953«

3A of Notification
No.G. S R,::m. dated the 22nd
March, 1958, under sub-section
(2) of Section7 of the Em-

ployees’ P:mden: Funds Act,
1952,

STATEMENT BY MINISTERS.

The Par|

liamentary SGJHAI'?
to the Minister of External
airs (Shri Sadath Al Khn)
Melmtmmm';c;m;
rzplar ven on the 14th February,
195 . to Starred Question No.
129 Shri

L'Lpinlhcm

LEAVE OF ABSENCE

(1) Rani Kesar Kumari Devi
zmnmm: 7 (Third
Session) and 051 to 25th
February, 1958 (Fourth
Session).

(2) gmm&umnswh yoth

th March,
1958 (Fourth Session).

(3) Shri Koyﬂ.lt Nllhk!»’l lnﬂ‘l
Fr.bnm;
1958 ‘ourth Sm}
14th March,

F
1958 - ( Mﬂh Sestion),
(9 Shi P. R. Ramakrishan 24th
March

;95 EEuurﬂi Sesion).

(6) Shri C. R, Narazsimhan 24th
March{to jgth May, 1958
(Fourth Seasion),

(7) Shri Keshavrio Muuum
edhe 3rd March to  15th
k’)}: 1958 (Fourth Ses-

CeLusmns

Brr4-1s
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(%) Shri M,ms’.'glmi ::t’l;
Semsion)

@SHMuht Behari Lal Bhar-

E‘ﬁr\l am Dcaamhr

AMI. 1953
(10) Slui P, C. Barooah 218t
December, 1957 (Third Session
I to 20th
March, 1958 (Fourth Session)
(ir) smm";;ﬂtﬂ ;;;h (merm
I
Session)

(12) Shri Chowkhamoon Gohain
lig to2Ist Dmnber, 1947
bruary to e Apr Agpril, o
(Fourth Session). -
D Ry 1 i
1958 (Fourth Session),

* (14) Pandit Hindal smui 10th
March to 30th April, 1958

AGENDA FOR SATURDAY,
§TH APRIL, 1958

for Grants in respect of Minis-
:ydgf Community Develop-



